The Indian Stamp (Tamil Nadu Amendment) Act, 1958

Act 14 of 1958

Keyword(s):
Central Act Amendment, The Indian Stamps Act, 1899

Amendments appended: 24 of 1967, 10 of 1973, 27 of 1973, 25 of 1974, 24 of 1975,
40 of 1975, 5 0f 1976, 42 of 1981, 38 of 1987, 39 of 1992, 43 of 1992, 1 of 2000, 9 of
2001, 31 of 2004, 13 of 2008, 16 of 2013, 18 of 2013, 19 of 2013, 13 of 2024

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




8: T.N. At XIV] . Indian Stamp 801
- | (Tamil Nadu Amendment)
[TAMIL NADU] ACT No. XIV OF 19582,

[T INDIAN StAMP (TAMIL NADU] AMENDMENT)
S Acr,1958] © .

|Received the assent of the President on the Tth july 1958,
first published in the Fort St. George Gazette Extra< =~ :
ordinary - on the 11th July 1958 (dsadha 20,1880).] .. -~ -
n Act further- to amend the Indian Stamp Act, 1899 lnits S
application to the 3[State of Tamil Nadu]. | SR

b WHEREAS it is expedient further to amend the Indian

to the *[State of Tamil Nadu] for the purposes hereinafter -

¥ appearing ; ,
3k it enacted in the Ninth Year of the Republic of India -
as follows :— | | o |

1. (1) This Act may be called the *“Indian Stamp gpor sitte,

([Tamil Nadu] Amendment) Act, 1958". T et s
' commencement,

() It extends to the whole of the *[State of Tamil .|
Nadu]. | |

3) It shall come into force onsuch date? as the State ety
Government may, by notification, appoint. ‘ D

2. In section 2, clause (10), of the Indian Stamp Act, Amendment of
1899 (Central Act 11 of 1899),as amended by the Madras section 2. -
Stamp (Amendment) Act, 1922 (Madras Act VI of 1922),
and the Madras Stamp (Increase of Dutics) Act, 1943 -

(Madras Act XVIof 1943) (hereinafter referred to as the
principal Act),the words, figure and letter ‘“‘or by Schedule
- 1-A as the case may be > shall be omitted. '

sy

1 These words were substituted for the word ‘¢ Madras bS; th |
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 For Statement of Objects and Reasons, see Fort St. George

Gazette Extraordinaty, dated the 14th March 1958, Part TV-A, Pages .

172 to 174. : , ’
3 This expression was substituted for the expression ¢ State  of
Madras **. by the Tamil Nadu Adaptation of Laws Order, 1969, as’
amended by the Tamil Nadu Adaptation of Laws (Second Ameénd-’
ment) Order, 1969 - - . S
" & Came into force on the 1st October 1958. S

125-3—51 \ |

Stamp Act, 1899 (Central Act IT of 1899), inits application
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; Amengimént of 3. In scction 3 of the principal Aci, for the fn‘sf proviso, e
- section3.  the following proviso shall be substituted, namely ;—

¢ Provided that any increase in the amount of duty °
chargeable under the Madras Stamp (Awendment) Act,
1922 (Madras Act VI of 1922), or the Madras Stamp
(Increase of Duties) A .t, 1943 (Madras Act XVI of 1943), .
shall not have the effect of increasing the duty payable
in respect of insiruments specified in clause (@) or clause
(c) of this section and executed before the first day of April
1922,”

' tof 4. Insection4 of the principal Act, for sub-section (1),
A'g:i%imzn “the following sub-section shall be substituted, namely ;= ’

*(1) Where, in the case of any sale, mortgage or-
settlement, severalinsiruments are employed for completing
the transaction, the principal instrument only shall be
chargeable witk the duty prescribed in Schedule I for
the conveyance, mortgage or settiement and each of the

- other instruments shall be chargeable with a duty of three.
rupee.” instead of the duty, if any, fprescribed for it in-
:Lat Schedule, ”

Amendment of ecti SR -
T tion 6. 5. Insection 6 of the principal Act

-

(i) the words, figure and letter “‘or in Schedule I-A
as the case may be ” shail be omitted ; co

(i) for the proviso, the following proviso shall be |
substituted, namely ;= | Sl

- “Provided that nothing in this Act contained shall

- trender chargaeble with duty exceeding three rupees* .a

-, counterpart or duplicate of any instrument  chargeable
S mt(}i; flut‘y and inrespect of which the proper duty has been

. *By virtue of section' 4 (1) of the Tamil Nadu Stamp (Increase-
of Duties) Act, 1962 (Tamil Nadu Act 8 of 1962) the Indian Stamp'
Act, 1899 (Central Act 11 of 1899) shall have effect as if for the words
« thres rupees " the words < four rupees and fifty naye paise ” h
been substituted, Again for the wards * four rupees and fifty na;
})ais;: ** the words “ five rupees * were substituted by section 4 of t

ndian Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nad

Act 24 of 1975),

s R % P R A0
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6. In section 11, clause (), of the principal Act, for Amend-
the words ““une and a hali annas 7, the words ~*rea naye Degtof
aise’ *shall be substitited. | section 1.

7. Insection 19-A of the principal Act — Amend-

: . . ‘ v ' ment of
(i) in the marginal notes, the word, brackets and section

etters ** clause (bb) of * shall be omitted ; 19-A.

- (ii) the words, brackets and letters clause (bb) of the
st proviso to *’ shall be omitted ; | :

(iii)v the words *‘the first proviso to” shall be omitted ;

h (iv) for the words, ﬁgure and letter *“under Schedule
‘I-A”, the words and figure ‘‘under Schedule I shall be
substituted. | ' '

8, In section 23-A, subssection (1), of the principal Amend.
Act, the words, figures, 1:tters and brackets “‘or article mentof. .

omitted. -

9. In section 24%* of the ‘principal Act, the words, Amend.
figures and letter *“ or Article 16 of Schedule I-A as the ment of

case may be *’ shall be omitted. | 39@*?1.1 24,

- 10. In secti’(')n. 29, clause (a), of the principal Act, the Amend-
words, figure and letter “‘or the corresponding articles of M°n. ,°f29 .
Schedule I-A as the case may be ” shall be omitted. - Setion <3

1. In seéﬁoﬁ "3’1, sub-section (1)', of the principal Act, Amend-
for the words “not less than eight annas’’, the words “not ment. of
less than fifty naye paise ** shall be substituted. séction 31,

-7 * By virtue of section 4 (2) of the Tamil Nadu Stamp (Increase ..
of Dutisz:s\s Act, 1962 (Tamil Nadu Act 8 of 1962) the Indiin Stamp. .

Act, 1899 (Central Act Il 'of 1 899) shall have effect as if for the words

“ten naye paise ”’, the words ‘¢ twenty naye paise had been substi-

R~ ctic d for section 24 of the principal

. == A new section was substituted for section

" Act by sél:tion 2 of the Indian Stamp (Tamil Nadu Amendment)

Act, 1967 (Tamil Nadu Act 24 of 1967). | o

125-3~51A

No. 4 () of Schedule I-A as the case may be * shall be zg‘igon
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1 - Ainénd- 12. In clause (c) of the proviso to sub-.section.(S) of

! ment of section 32, in clauge (a) of the proviso to section 335, in sub- =

32 s;gtxo:g section (1) of section 40 and in section 41, of the principal
"and 41, Act—

(D) for the words * one and a half annas

, , the words
*“‘ten naye paise” shall be substituted ; .

figu.." lotter and brackets * [Article 44 () of Schedule 1]
~hargeable under section 3 with g duty of

paise” shall be substituted.

Amend- 13, In sections 53 and 34 of the principal Act, for}the_
;’;ggggg words “one anna for each rupee”, the words “ten naye

53 and 54. Paise for each rupce” shall be substituted,

 Substitu-. 14, Fop section 78 of the principal Act,
‘ton of new ceotion shall be substituted, namely ;—
section for ,

the foll()‘wing,
~ section 78.

AN

(78, Duty or allowance to pe rounded off to the
. hext higher multiple of five paise.—1If the total amoynt
- of duty payable or of allowance to be made, under this:

Ct is not a multiple of five paise, the total amount. shall:
be rounded off to the next higher multiple of five paise,

A This section wzs substituted for section 78 by section 9 of the.
-~ Indian Stamp (T iumil Nady Amendmcnt) Act, 1967 (Tamil Nady

: the Tamil Nad+ Sta
i of Duties) Act, 1962 (Tamii Nady Act 8 of 1962) the Indian - S¢
. Act, 1899 (Central Act IT of 1899) sh ‘ i

¥e paise ** had respectively been supsti
Again for the words ““fo ise **

) o
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5. In Schedule I to the principal Act — mngf‘ w ‘f
Schedule I

(1) for entries 1 to 12, the iollowmg entrics shall be
ubsmutcd namely :—

-«

¢ Description of instrument. ~ Proper stamp duty.

‘11, ACKNOWLEDGEMENT of a
debt exceeding twenty rupees in
amount or value, written or sig-
ned by, or on behalfof,adebtor
in order to supply evidence of

such debt in any book (other
thana banker’s pass book)or on
a separate piece oI paper when
such book or paper is leftinthe
creditor’spossession : Provided
thatsuchacknowledgementdoes
not contain any promise to pay
the debt or any stipulation to
pay interest or to deliver an;
goods or other property.

Fifteen paise.

» 12, ADMINISTRATION BOND
~ including a bond given under
section291 or section 375 of the
Indian Succession Act, 1925
(Central Act XXXIX of 1925).

or section 6 of the Government
Savings - Banks Act, 1873
(Central Act V of 1873).

. ADOPTION-DEED, that is ie

say, anyinstrument (other than

a will), recording an adoption,

or conferring or purporting to
confer an authority to adopt.

The same duty as a
Bond (No. 15) for
the same amount..

‘Thirty-five rupees.

of 1975).

o1 Artlcles 1 to 10 w re substituted by section 6(i) of the Indnan
Stamp (Tamil Nadu Amendment) Act, 1975 (Tamxl Nadu Act 24
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" 34, AFFIDAVIT,including anaffir- Five-upees,

| 7 (@) if relaciug to the sale of a bill One rupee.

~\a) if relating to the sale of a bill of Si:tity paise ;

. (b) ifrelatingto the pﬁichase or sale

806 Indian Stamp [1958: T.N, Act XIV

(T amil Nadu Amendoeny) |
Description of Instrument. Proper stamp_duty. 5

mation or declaration in the

case of persons by law allowed
- to affirm or declare instead of

swearing, ‘

Exemptions.

Affidavit or déclarétion in writing
when made~— : |
(@) as a condition of enlistment -
under the Army Act, 1950 .
(Central Act XLVI of 1950) ; | -
(8) for the immediatc purpose of
being filed or used in any Court
or befote the officer of any
Court; or |
" () for the sole purpose of enab-
ling any person to receive any
‘pensionor charitableallowance.

2[5. AGREEMENT OR MEMO-

RANDUM OF AN AGREE-
MENT. ~

of exchange ;

1 Articles 1 to 10 were substituted by section 6 (i{ of the Indis
S}alxgg ()Tamx'l Nadu Amendment) Act, 1975 (Tamil Nadu Act 2
o 5). ; . ‘

2 For Article 5 substituted by section 15 (i) of the Indian 'Stam'
(Tamil Nadu Amendment) Act, 1958 (Tamil Nadu Act X1V o
1958) the following artiole was earlier substituted by section 3 o

the Indian Stamp (Tamil Nadu Amendment) Act, 1974
Nadu Act 25 of 1974) smm ) Act, 1974 (Tam

“ 5. AGREEMENT OR MEMORANDUM OF
AGREEMENT- /AN

exChange ; o

of Subject to a maximum o
forty-five rupees " thirt
pise Jor every Rs. 10,000
or part thereof, . . of th
yraluq of the security g
the time of its purchase -
or sale, as the case

a Government secuzity ;

may be,

.
¥
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(c) if relatingto the purchase or sale of

" shares,scrips,stocks, bonds,deben-

~ tures, debenture stocks or any other

g:.arketable security of a like nature

in or of any incorporated company

or other body corporate— o .

(i) when such agreement or memo- Fifteen™ paise for eve
randum of an agreementis with - Rs. 2,500 or part thereorg,
orthroughamemberorbetween  ofthevalue of the secu-

Contracts (Regulation) - Act, casemaybc. - .
1956 (Central Act420f1956);

(ii) in other cases; .. - .. Forty paise for every Rs.
: ; 2,500 or part thereof,

of the value of the secu~

rity at the time of its

*(d) if relating to the purchase or sale of - T
cotton including cotton pods or

kapas (unginned) cotton 3 ~ part thereof.

transaction ’’ means the

- kilograms.

(e) if relating to the purchase or sale of (i) Ten paise for every unit

bullion or specie ; ' ‘
‘ _ ‘ “or part thereof.

- (i) Forty' paise for every
anitof 1 kilogram of gold
or part thereof. -

(iii) Seventy-five paise for
every unit of 250 sove-
reigns or partthereof.

(f) ifrelatingtothe purchase or sale of
oil seeds —

(iv) Cotton seed 3 J

(g) if relating to the purchase or
sale of yarn of any kind, non- RS. 2,500 or part there

mineral oils or spices of any of of the value of yarn of-
‘Kind 3 ' o - any kind, non-mineral

oils or spices of any kind.

Ten paise for every

S TN ASNIY  DuBeSmee WS -

members of a Stock Exchange = rity at the time of its.
recognised under the Securities ~ purchase or sale, asthe

. * . purchase or sale, as the
.~ casemay be. . L

weliﬁy-ﬁve paisefor every - o
unit of transaction or.

N.B.—The term “‘unit of ‘

quantity of cotton weigh-
ing approximately 4,500 -

of 10 kilograms of silver

(i) Groundnuts; ? Forty paise for ev..r"unit
(i) Linseed .~ ‘of 25 metric tonnes or
(iii) Castor seed 3 S ~ part thereof.

A TR

ez g
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Description of instrument, Proper stamp duty. .

() if relating (o the burchase Subiject to amaxx-
or sale of g Government S¢CU-  mum  of fifty

rity ; | fupees, thirty
: paise for every
g ‘ Rs. 10,000 or part

thereof, of the |
value of the secu-
rity at the time of
its purchase - or

| sale, as the case
“ltae . v .u .. maybe; GRS SR

(c) if relating to the purchase or
" sale of shares, SCrips, -stocks,
* bonds, debentures, debenture
c - Stocks or any other ‘marketable

. L. security of 3 [ike nature in or of
any incorporated company or
. - other body corporate —.

(1) when such agreementor mémp- Fifteen paise for

““ with or through a memper or  part thereof, of the
- between members of g Stock value of the security
" Exchange Iecognized under the & ‘the time of
" Securities Contracts (Regula- s purchase
tion Act, 1955 (Central Ac; 42 sale, as the case -
of 1956) : may be, :

. i -—_...,-MM . -
(#) if relating (o the purctase or salm Ten prise for Rs, 2,500
of Hydro-sulphue of Soda ; Or part thereof of

the walye of Hydrg~
sulphite of Soda, -

L o () if not otherwise Erovided for ; Two ry
. ‘ paise,

bees twenty.five
Exemptions,

Agreement O memorandum of agreement—.

; re \ andum of agreement
chargeat)le under clagse (@), clause (e), clause (f), clause (2) or clause
(A) of this article or a note Or memorandym Chargeahje under No, 43;

] ®) made in the forp, of tenders to the Centra] Government
: for, or relating to any loan.” The Present Article 5 was substituted

by section 6(i) of the Indian Stamp amil Nady endment) Ac
1975 (Tamij] Nadu Act 24 of 1975), T Am ) Act
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- - Description of Proper stamp duty.
. instrument. ‘
(ii) in other cases .2 . .. Fifty paise for every

“ Rs. 2,500 or part
thereof, of the
value of the secu-
-rity at the time of

| | its purchase. or

: ’ " sale, as the case

- may be, |

(d) if relating to the purchase or Thirty paise for.

sale of cotton ircluding cotton  every umit  of

pods ~or kapas (unginned  transaction  or
cotton) ; _ part thereof.

N.B.—The term
““unit of transac-
tion” means the
quantity of cotton

weighing appro-.
S ximately 4,500
© kilograms. :

(e) if relating to the purchase or (i) Ten paise of

sale of bullion or specie ; = every unit of 10 .
.~y .. silver or part -
- theréof, .- T

o

(ii) Fifty paise for

. every unit of one
-~ kilogram of gold
- | or pa-tthereof. =

. E .
' T
: Ry

. ~*. (iii) One rupee for

RPN A - ,‘ -every unit of 250

K ' " sovereigns or o,
I part thereof.
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- DéSériﬁtion' of instrument. .Proper Siﬂ'{’? duiy. °

e

) if relating to the purchase or
- . saleof oilseedsi—"  * -

- r(iii) Castar seed ; SR tonnes  or part
iv) Cotton segd : thereof. =~ "

orsale of yarncfany kind,  or part thereof of the
non-mineral oils or spices  value of yarnof any
of any kind. = kind, non-mineral oils
- or spice; of any kind,

(h) ifrelating to the purchase Ten paise for every Rs.2,500

- or sale of Hydro-sulphite  or part thereof of the

- of Soda ; - value of Hydro-sulphite
. of Soda.,

(i) if not otherwise provided 1wo rupces afty paise.
for
Exemptimns.

‘Agreement or memorandum
of agreement— L

L DN (a) for ‘or relating to the
«»: . purchaseorsaleofgoodsor
‘merchandise exclusively,
not being an agreement or
memorandum of agreement
. chargeableunder clause (d),
cluase (), clause (f), clause
(g) or clause (h) of this
article or a note or memo-

randum chargeable under
No.43;

(b) made in the form ., of
tenders to the Central
- Government for, or relating
to,any loan.]

B T RS U L S

(i) Groundnuts ; - ) Fifty paise for °Vel‘3“’»?.v7}"

(g) iffélating to the purchase Tenpaisefor every Rs.2,500 ot
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Description of instrument. Proper stamp

- 16. AGREEMENT RELATING

. .TO DEPOSIT OF TITLE

- - DEEDS, PAWN OR PLEDGE,

that is to say, any instrument

" evidencing an agreement relating
{0~ -

(1) the deposit of title-deeds or
instruments constituting or
being evidence of the title o
any property whatever (other
than a marketable security),
O

- (2)the Pawn or pledge of
movable property, where such
deposit, pawn or pledge has
been made by way of secu-
rity for the repayment of
money advanced or to be
advanced by way of loan
or an existing or future
debt—

(a) if such loan or debt is repay-

' able on demand or more than
three months from the date
of the instrument evidencing

the agreement—
If drawn If drawn in If drawnin
singly. set of two set of three.
Joreach  for each
partof  part of
i the set. . the set.
RS. RS. RS.
(i) when the amount of 1 00 1 00 0 50
the loan or debt
does no¢ exceed .
o 200 ;
(iywhen it oxceeds 2 00 100 1 00
Rs, 200, butdoes not

"exceed Rs. 400 ; |
1 Articles 1 to 10 were substituted by Secticn 6 (i). of the Indian

l”’)o !

i e e e R

1958 TN, ActXIV]  IndianStamp . 811

AR B S

Stamp (Tamil Nadu Amendment) Act, 1975 (ramil Nadu Act 24 of
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Proper stamp duty
Descriptwn of [P N SR
instrument 1f drawn If a’rawn If drawn

‘singly.  insetof inset of
 two for each three for
part of ‘he each part
| set.  oftheset,
‘ RS, RS, RS.
‘when it exceeds Rs. 400, 3 00 1 3¢ 1 00
but does not exceed
Rs. 600,
Wwhen it exceeds Rs. €00, 3
-but does not exceed
Rs. 8003
S when it exceceds Rs. 800, 4 50 2 50 1.50
_ but does not excced :
; Rs. 1,000;
when 1texcceds Rs. 1,000, 5 50 3 00 2 00

‘but does not exceed
Rs. 1,200,

whenit exceeds Rs. 1,200, 7. 00 3 50 2 50
but does not excwd
Rs.1,600;

whenitexceeds Rs. 1,600, 11 00 5 50 3 50
but does not exceed
Rs. 2,500,

‘when it excosds Rs. 2,500, 21 00 11 00 7 00
~but. does not exceed
"Rs. 5,000; -

when itexceeds Rs. 5,000, 32 00 16 00 11 00
but does not exceed
Rs. 7,500,

when itexceeds in.. 7,500, 42 00 21 00 14 Q0
but do.. not exceed
Rs. 10,000

whenitexceeds Rs. 10,000, 65 00 32 gp 21 00
but does not exceed ~ o
Ps. 15,000 ; ‘

when itexceeds Rs. 15,000, 85 00 42 og 30 00

- 'but does not exceed :

Rs. 20,000, | e «
when it exceeds Rs.20 000, 105 00 52 (o

~but does not exceed 53 0,0

‘Rs. 25,000 ; » ' ,

00 1 50

o=
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‘ o Pro er sfam dut
Description of ? by
- instrument. If drawn If drawn If drawn
; singly. . _inset of in set of

“-two for-  three for |

~each part. eachipart

"~ ofthe - ofthe - '7

' o 2 'R’S.“ * "Rs. - .
‘when it exceeds Rs.25,000, | 655‘00 Gl
but does not exceed T e
- Rs. 30,000 ;

and for every additional 42 Op 21 00 14 00 = 7

- Rupees 10,000 or part
 thereof in éxcess of
- Rs.. 30, 000

(b)if suchloan or debt is Half the duty payable

repayable not more * loan or debt under cla §
than three months (@) (i) or clause (a) (zz) forittlli: JP

from the date of amount Secured
such instrument.

Exemption—Instru- | o
ment of pawn or
~pledge of goods, if
unattested.

17, APPOINTMENT IN Slxty rupeess

EXECUTION OF A
POWER, whether of
trustees or of property,
movable or immovable,
where made by any
writing not being
a will. -

18. APPRAISEMENTOR
VALUATION made
therwise than uunder
an order of the Court
in the course of a suit—
(a) where the amount The same duty as a Bottomry

does not exceed Rs.  Bond (1‘;10 16) for such

1,000. - amount.
(b) in any other case. Twenty-five rupees.

- 1articles 1 to 10 were substituted by scction 6(i) of the 1 :
Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu Act g%ltxtl" :

1975),
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Description of izstrument, Proper stamp

Exemptions duty.

(a). Appraisement or
‘valuation made {or
the informiition
of one party only,
and not being in any
manner obligatory bet-
ween parties either
by agreement or
operation of law.

(b) Appraisement of

I ~ cropsfor the purpose
S ofascortaining the
| amount to be given
toalandlord asrent.

19, APPRENTICESHIP Twelve rupees.

DEED, includingevery

writing relating to the
“service ortuition of any

apprentice, clerk, or

servant placed with

any master to learn

any profc-sion, trade

or er~»Hloyment.

Exemption.
Instruments of apprentice
ship by whicha person
is apprenticed by, or ot
the charge “of, any
public charity. |
110. ARTICLES =~ OF One hundred and fifty rupees.
ASSOCIATION OF /
’ - A COMPANY. ’
| Exemption.
- . Articles of any association
not formed for profit
and registered under Gl
the + Companies Act, | |
- 1956 (Central Actd of -
- 11956).
oo % Articles 1 to 10 werc substitut d by secti L L
F f%p éramil Naduy Ame xdl;nenlt)ugct, ' ly 9%%?&31 ({\’Ia(c)i‘;tgig 12]21?,‘;
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Description of Proper stamp
| instrument. dity.
111, % X * . % ]

2[12. AWARD, thatisto say, any
decision in writing by an arbit-
rator or umpire, not being an
award directing a partition, on
a reference made otherwise than -
by an order of the court in the
course of a suit—- :

i PR . T e e

(a) where the amount or value The same duty as a
of the property to which the = Bottomry Bond (No.
award relates, as set forth in * 16) for :uch amount.
such award, does not exceed
Rs. 1,000 ;

(b) if it exceeds Rs. 1,000, but- Thirty rupees.
does not exceed Rs. 5,000 ;

. and for every additional Rs. Omne rupee and fifty
1,000 or part thereof in excess . - paise subject to a

~ of Rs. 5,000. - maximum of one
- - © hundred rupees.]”

s

(ii) for entries 15 to 20, the following entries shall be
substituted, namely ;— .

R N

« 315, BOND [as defined by
section2(5)] not beinga DEBEN-

" TURE and not being otherwise .
provided for by this Act, ot by .
the Tamil Nadu Court-fees and
Suits Valuation Act, 1953 (Tamil
Nadu Act XIV of 1955)— ..

'Whére' thc amount oOr ' value Fifty paise.
. gecured does not exceed Rs | 10, ,

"1 This Article was omitted by sectién 6 (ii) of the Indian Stamp
(Tar;aritlnl_:ta%fx Xmendment)‘Act. 19751'; '(Tgmil Nadu Act 24;of 1975)§v4fgf*'«‘ .

iy

" aThis Article was substituted for'Article 12 by section 6 (ii) ibids pE
'8 Articles 15 to 20:A were éubéfitiif;d' for Articles 15 to 20-A
as slfumtlitutéd‘in Tamil Nadu Act XIV-of 1958 by section 6(iv) #bid

e

A




Mé_ .. Indian Siamp

(Tamil Nadu Amendment)

Description of instrument.

where it exceeds Rs. 10 and
- does not exceed Rs. 50; -

where it exceeds Rs. 50 and
does not exceed Rs. 100 ;

‘where it exceeds Rs. 100 and
do_es not exceed Rs. 200 ;

‘where it exceeds Rs. 200 and

~ does not exceed Rs. 300;

where it exceeds Rs. 300 and
* does not exceed Rs. 400 ;

where it exceeds Rs. 400 and

does not exceed Rs. 500 ;

where it exceeds Rs. 500 and
~does not exceed Rs. 600 ;

where it exceeds Rs. 600 and
does not exceed Rs. 700 ;

where it exceeds Rs. 700 and
does not exceed Rs, 800 ;

where it exceeds Rs. 800 and

does not exceed Rs, 900 ;

where it exceeds Rs. 900 and
does not exceed Rs. 1,000 ;

and for every Rs. 500 or part

thereof in excess of Rs. 1,000."

Exemption.

" Bond, when executed by any

person for the purpose of
guaranteeing  that the local
income derived from private
subscriptions to a charitable
dispensary or hospital or any
other object of public utility,
shall not be less than a specified
sum per mensem.

fioss: T.N. Act XiV

Proper stamp duty.

One rupee.

Two rupees.

Four rupees.

Six rupees.

Eight rupees. = - |

Ten rupees.

Fifteen rupees.
Seventeen rupees.
Twenty rupees.
Twenty-two
and fifty paise,

Twenty-five rupees,

Twelve rupees.

rupees -




1958: T.N. AIKIV]  indian Samp 817
o (Tamil NadujAdmendment) |

Description of instrument. Propér stamp duty.

:116. BOTTOMRY BOND, that
is to say, any instrument where- ,
- by the master of a sea-going ship “
borrows money on the security- ' _ -
of the ship to enable him to I
~ preserve the ship or prosecute - o |
‘her voyage—

where the amount of value secured  One rupec.
does not exceed Rs. 10 ; ' .

where it excexds Rs. 10 and does 'Ohe-r.upec Lifty paisa.
not exceed Rs. 50 ; |

where it exceeds Rs. 50 a._nd does ‘Two rupees fifty paise.
not exceed Rs. 100 ;

where it exceeds Rs. 100 md does Five rupees.
not exceed Rs. 200 ; | |

where it exceeds Rs. 200 and does Eight rupees.
~ not exceed Rs. 300 ;

G ST e el o
=T R g Moo st

4whcre it exceeds Rs. 300 and does Ten rupees.
not exceed Rs. 400 ; '

S dgmnd

where it exceeds Rs. 400 and does Thirteen rupecs.
not exceed Rs. 500 ; ' '

where it exceeds Rs. 500 and does  Fifteen rupees.
not exceed Rs. 600 ; )

where it exceeds Rs..600 and does Eightcen rupees.
not exceed Rs. 700 ;

where it exceeds Rs. 700 and does Twenty rupees.
not exceed Rs. 800 ;. |

where it exceeds Rs. 800 and does ~Twenty-three rupeed.
not exceed Rs. 900 ; |

1 Articles 15 t¢ 20-A were substituted tor Articles 15 t¢ 20-A as
substituted in Tamil Nada Act XIV of 1958 by section 6 (iv) ot the
Indian Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Naau
Act 24 of 1975).- . o

12553‘552




‘word “‘constgeration ” by seciion 10(w) of the Indian Stam
‘Nadu Amendmen:) Act, 1967 (Tamil Nadu Act 24 of 1967)

_ 818_ Indian Stamp (Lamil Nadu  [1958 : T, M, Act XIV -

Amendment ) |
-Description of instrument. Proper stamp duty.

where it exceeds Rs. 900 and does Twenty-five rupees.
not exceed Rs. 1,000 ; : .

and for every R-. 500 or part .Thirteen rupees.
thereof in excess of Rs. 1,000 ;

117. CANCELLATION.—Instru- Twenty-five rupees.
ment of (including any instru-
ment by which any instrument
previously executes is cancell-
ed), if attested and not otherwise
provided for.

1 18. CERTIFICATE OF SALE.
—(in respect ol eaciy property
put up as a separate ot and
sold), granted to the purchaser
of any property sold by public
auction by a Civi or Kevenue
Court, or Collector or other
Revenue Officer—
(a) where the purchase-nioney One rupee.
does not exceed Rs. 10 ; 4
(b) where the purchase-money One rupee fifty paise.
exceeds Rs. 10 but does not | |
exceed Rs. 25 ;

2[(bb) where the purchass-money Three rupees.]
exceeds Rs. 25 bui does not B
exceed Rs. 50 ;
(¢) in any othercase .. . .. The same duty as a
o Conveyance  (No.
23) for a market
value* equal  to the
amount of the pur-
chase-money only.

1Articles 15 to 20:A wers substituiad for Article

S e e v st

§ 15 to 20-A as

-, substituted in Tamil Nadu Act X1V of 19585 by scetion 6 (iv) of the

India : Stamp (Tami! Nude Arnendineni Act, 1975 Tamil Ng
Act 24 of 1975). unil Nady

" 2Thi» clause was inserfed oy section 3 () of the Indi
; . as mserics sec 3 () of the Indian Stam
(Tamil Nadu Second Amendment) Act, 1975 (Tamil Nado Act 40 OI;'
*The words “ market value > were earlier substituted for: the

p (Tamil

.
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1958: T.N. Act XIV] | Indion Stamp . 819
. (Tamil Nadu Anendnienr)

Description of Instrument. - Proper stamp duty.

119. CERTIFICATE GR OTHER Thirty paise.
DOCUMENT, evidencing the
' right or title of the holder there-
of, or any other person, either
to any shares, scrip or stock in w
or of any incarporated company
or other body corporate or to - -
become  proprietor of shares,
scrip or stock in or any such
company or body.

- 120, CHARTER-PARTY, that Five rupees. .
- is to say, any instrument (ex-- . |
© '+ cept an agreement 'for the hire |

i of a tugsteamer) whereby a .

" ‘vessel or some specified principal

. part thereof is let for the speci-

fied purposes of the charterer |

whether it includes a penalty o
clause or not. - - ; ;

2[20-A. CHIT AGREEMENT, One rupee fifty paise]”
. that is an agreement relating to S R
a chit as defined in clause (3) of
section 2 of the Tamil Nadu
' ‘Chit Funds Act, 1961 (Tamil
Nadu Act 24 of 1961), if either
such agreement is executed or
‘the chit is conducted in the
- State of Tamil Nadu.
20-A were substituted for Aricles 15 to 20-Aas

[ Nadu Act XTIV of 1958 by section 6(iv) of the
Act, 1975 (Tamil Nadu Act

TN

e

- 1Articles 15 to

. substituted in Tami .
Indian Stamp (Tamil Nadu Amendment,

24 of 1975). \ :

2Far Article 20-A substitu'ed in Tamil Nacu Ac: X1V of 1958,
the following Article was earlier substitured by secticn 67 of the
Tamil Nadu Chit Funds Act, 1961 (Tamil Nadu Act, 24 of 1961)-
«20.A. A chit agreement, that is One rupec.

.“an agreement relating to a chitas:
defined in clayse (3) of section -
of the Madras Chit Funds 'Act,

1961 , if either such agreement 1s
exacuted of he chit is conducted

in the State of Madras. | ’
The present Article 20-A was subs’ituted by section 6 (iv) of the _
Indian St?lmp (Tamil Nadu Amendment) Act, 1975 (Tamil Nagu - o
Act 24 of 1975). - , i

| 25-3-—-j5 ZA



820 Indian Siomp (1958, T.N. Act XIV
(Tamil Nadu #sendment)

Description of instruinent, Proper stamp duty.,

- (iii) forentrics 22 1o 206, the following eatries shall be
substituted, namely :—

~ “y22. COMPOSITIOM —DEED, Thisty-five rupees.

thatis tosay, any insirnment
executed by a debtor, whercby
he conveys his progerty for the
benefit of his creditors, ¢r where-
by payment of a composition or
dividend on their debts is secur-
ed to the creditors, or whereby
provision is made for the con-
tinuance of the debtor’s busi-
ness, under the supervision of
inspectors or under leiters of
hicence, for the benetit of his
creditors.

3[23. CONVEYANCE (asdefined
by section 2 (10)), not being a
TRANSFFR charged or
exemnted unacr No. (2- -

(a) of immovable property Eightrupees for every
situated within the Cities of  Rs. I00 or  part
Madras and Madurai and  thereof of the
Municipal towns ol Coimba- market value of
tore, Salem and {iruchirao- the property which
palli. is the subject matter

of conveyance,

e

1 Articles 22 to 26 were substituted by seclion 6 (v) of the
Indian Stamp (Tamil Nadu Amendmend) Act, 1975 (Tamil Nadu Act
24 of 1975). .

. 2In Article 23, for the words, leiters and figures *“ where the amount

- or value of the consideration for such conveyance as set forth therein
dces net exceed Rs. 50, the words, letters and figures *‘where the
market value of the property which is the subject matter of conveyance

does not exceed Rs. 50 were substituted by scction 10 (§) of the.

Indian Stamp S amil Nadu Amendment) Act, 1967 (Tamil Nadu
Act 24 of 1967). For Article 23 as so amended, the following Article

was substitute¢ by section 5 of the Indian Stamp (Tamil Nady

Amendment) Act,§1973 (Tamil Nadu Act 27 of 1973), which was
,;emed to have come in o farce on the 1st July 1973 ;—

,
,
4
;

4,




1958 : T.N. Act XIV] | Indian S’t__amp . 821
(Tamil Nadu Amendment )

Description of instrument. Proper stomp dut y.

(b) of any other property -.. Six rupees for every
' ' . Rs. “IC0 or part
thereof  of  the
market value of the
property which is
the subject matter of
conveyance,

L4

Explanation.—In the case of an instrument chargeable,

with the same duty as a conveyance under this ‘cheduge

such instrument shall be charged with duty,—
(@) at the rate specified iu Jiace (@) of this Article,

if such instrument relates to immovable property situated

within the Cities of Madras and Madurai and Municipal
towns of Counbatore Selem and Tiruchirappalli ; and

(b) at the rate specified in clause (b) of 'this Article,
if such 1nstrument relates to any other property.

. Exemption.—Assignment of copyright under the
Copynght Act, 1957 (Central Act 14 of 1957) section 18.

«“93, CONVEYANCE [as defined by section 2 (I 0)1. not being )

a Transfer charged or exempted under No. 62—

where the market value of the property Two rupees ﬁfty paise.
which is the subject matter  of con- ‘ }
veyance does not exceed Rs. 50 ; ’

where it exceeds Rs. 50 but does not Fwe rupees.
exceed Rs. 100 ;

where it exceeds Rs. 100 but does not Ten rupceq _
exceed Rs. 200 ;3

where it exceeds Rs 200 but does not Fifteen rupees.
exceed Rs. 300 L

where it exceeds Rs 300 but does not Twenty rupees.
“exceed RS. 400 ; .

-where it exceeds Rs. 400 but does not Twenty-five rupees,

" exceed Rs. 500 ; " o

" where it exceeds Rs. 500 but does not Thirty rupees.
exceed Rs. 600 ;- ”

where it exceeds Rs. 600 but does not Thirty-five rupees,
exceed Rs. 700 ¢ . . o

where it exceedsRs 700 but does not Forty rupges,
exceed :

i
i

]
Ed
i
]
¥



322 Indian Stamp

| where it exceeds Rs- $00 but does Forty-five rupees,

[i958: T.N. Act XIV'
(Tamil Nadu Amendment)

Description of instiument. Proper stamp duty.

124, COPY OR ' EXTRACT,
Certified to be atrue copy
or extract by or by order of
any public oficey and not
chargeable under the law
for the tme being in  force
relating to court feeg—

not exceed Rs. 900;
where it exceeds Rs- o060 but does Fifty rupees.

not excecd Rs. 1,000. ' ~
and for ~very Rs. 500 or part thereof Twenty-five rupees.

in excess Uf Rs, 1,000;

’ Exemption.

Assignment of copyright under the Copyright Act, 1957 (Central
Act 14 of 1957), vection 8. v

For Article 23 25 so subsiwuated, the following Articles was
again substituted by cection £ (v) of the Indian Stamp {(Tamil Nadu
Amendment) Aci, 1275 (famil Nadu Aci 24 of 1975):—

- “23. CONVEYANCE jas delined

by section 2 (10),] not being a
TRANSFER charged or ex-
empted under No, 63—
where the markei vaiue of the Three rupees.
property which is the subject
matter ef conveyance does not
exceed Rs. 50; )
where it exceeds Rs. 50, but does Six rupees.
not exceed Rs. 100 ; '
where it exceeds Rs, 100, bul does Twelve rupees.
not exceed Rs. 200 ; : ' '
where it exceeds Rs. 200, but dces Eightcen rupees,
" notexceed Rs. 300 ;
where it exceeds Rs- 309, but does Twenty-five rupees.
not exceed Rs. 400 ;

- where it excceds Rs, 400, but does Thirty rupees,

not exceed Rs, 51,
where it exceeds Rs. 500, but does Thirty-five rupees.
not exceed Rs, 609 ; ' .
where it excecds Rs. 600, but does  Forty rupees,
not exceed Rs. 700 ; '
where it exceeds Rs. 709, but does  Fort y-five rupees. -
not exceed Rs. 800 ; ' .
wheie it exceeds Rs* 800, but does  Fifty rupees.
. nog exceed Rs, 900 ;. '
Where it exceeds Rs. 800, but does  Fifty-five rupees.
Det'exceeds Rs. 1,000 ;
and for every Rs. 500 or part there Thirty rupees.
cf in excess of Rs. 1,000,

T 1Articles 22 10 26 were sub tituted by sec o0 6 (v) of the Tndina
Stamp (Tamil Nadu Amendme ) Act, 1275 (Tamil Nadu Aet 24
of 1975).

0y
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. Descriptios: of instrione::. Proror stz v

(i) if the original was not charge- Two rupess fifty paise.
able with duty, or if the daty

with which it was chargeable -
does not exceed one rupee ;
* (ii) in any other case e Five rupees.
Exemptions. S

(a) Copy of any paper which

- public officer ‘is expressly requir-
ed by law to make or furnish

_ for record in-any public office
or for any public purpose.

() Copyv of, or extract from. any
register relating to births. bap-
tisms. namings. dedications.
marriages, divorces, deaths or
burials. '

1125. COUNTERPART OR
DUPLICATE of any . instru-
ment chargeable with duty and
in respect of which the proper .
duty has been paid— '

(a) if the duty with which the The same duty as is
original instrament is charge- payable on the origi-
able does not exceed five rupees. ~ nal. '

(b) in any other case ©........ .. Five rupees.

/ Exemption,—Assignment of copyright under the Copyright Act,
/1957 (Central Act 14 of 1957), scction18.”
/ For the said Atticle 23 as so_substituted, the present Article

/ as again sub (I
/. §adugse.cbnd ‘Amen inent) Act, 1975 (Tamil Madu Act 40 of 1975),
/ | which wos deemed to have couw Lty force on tho 1st August 1975
/ ' 1By virtue of scctiond(4)(i)of the Tamil Nadu Stamp (Increase
VAR of Duties) Act, 1962 (Tamil Nadu Act 8 of 1942) the Indian Stamp
/ Act, 1899 (Central Act 11 of the 1899) shall have effect a:sv1f- for
the words ‘¢ three rupees » and ¢ Threz ruPecs occuIrng in clause

a) and clause (b) of Article 25 rds ¢
¢ gisei »” and ¢¢ 1(?@,ur rupees fifty naye.paise had respec

substituted. For Af’gi_cée Z(S)as %o rtrlmdiﬁed, the present
‘substituted by section 6 (v) of -the.’n
. Amendment) Act, 1975 (Tamil Nadu A¢r24 of 1975).

Arxticle was

stituted by szction 3 (ii) of he Indian Stamp (Tamil -

lc 25, the words < four rupees fifty naye -
‘ively been '

Indian Stamp (Tamil. Nadua,

I ke
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824 Indian Stamp (Tamil Nadu  [1958 : T. N. Act XIV) |
Amendment) |

Bescription. of instrument. Proper siamp duty,

- Exemption.

Counterpart of uwu, lease granted
to a cuiuvator when such lease
is exempted from duty.]

1[26. CUSTOMS BOND -~ | " B3
| (@) where the amount does not  The same duty as a | | 3
exceed Rs. 1,000, Bottomry Bond
(No. 16) for such
amount.

| (b) in any other case ;. ....... Thirty rupees.]”

| (iv) for entries 28 to 36, the following entries shall be
- substituted, namely :—

~ *2[28. DELIVERY ORDER IN Fifteen paise
- RESPECT OF GOOQDS, thut is
to say, any instrument entitling
any person therein named, or
his assigns or the holder t hercof
‘to the delivery of a1y goods
- lying in any dock or port or in
.. any warehoUse in which goods
are stored or deposited on rent
‘or hire, or uponany wharf,such
* instrument being signed by or
on behalf of the owner of such
goods, uponthe sale or transfer .
' of the property therein, when
. such goods exceed in value
twenty rupees. o

-29. DIVORCE instrument of, that Five rupees.]
- 18 to say, any instrument by =
which any person effects the
dissolution of his marriage.

1Articles 22 to 26 were substituted vy section 6 (v) of the Tntiag
ls sglg‘ip (Tamil Nadu Amendment) Act, 1975 (Tamil gﬂladu Act 124&{:{

2 These -Articles were substitutes o Articles 28 and 29 by

section 6 (vi) of the Indian Stamp {77+ ! Nad :nid 1 .

-

& P{)
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(a) Entryasan Advocate on the roll

(D) Entry as.an Attorney on the roll

~ ‘Description of instrument.

1958: T.N. Act XIV] Iydian Stanip (Tamil Nadu 825

Amendment)

© 30. ENTRY AS AN ADVOCATE OR

ATTORNEY ON THE ROLL OF THE
MaDRrAS HiGH COURT, under

the Indian .Bar Councils Act,
'1926 (Central Act XXXVIII of

1926), or in exercise of powers
conferred on such Court by
Letters Patent or by the Legal

Practitioners Act; 1879 (Central
" Act. XVIIT of 1879)— -

t

¢

Proper siamp duly,

ve

(@) inthe case of an Advocatc. . Six hundred " and -
o : ~twenty-fiverupees,

or if previously
“enrolled ¢s an

-Attorney in the’

same or any other

High Court, three:

hundred and
‘twelve rupees fifty
‘naye paise.

(b) inthe case of an Attorney.. Three hundred and

. Exemptions.

of the Madras Hig h Court when
he has been previously enrolled
as a Vakil in the same High
Court or as an Advocate or

- Vakilin any other High Court.

otthe Madras High Court when

he has been previously enrolled

as an Advocate or Vakilinthe
.same High Court. or 2s an

twelve rupees fifty
_naye paise.

‘Advocate, Vakil or Attorneyin

any other High Court.




826 Indian Stamp (Tamnil Nadu  [1958 . T.N. Act XIV'
Jdmendinent) -
Description of insirintent. Pioper sicmp duty.
 31. EXCHANGE 0F PROPERTY-—In<{tu- ![Thesamedutyasa
ment of. Conveyance (No.
23) for a market

i value equal to the:

market value of
the property of

greater value
which 1s the sub-
ject-matter. of
gxchange.]

32. FURTHER CHARGE-—Insirument
of ,thatisiosay, any instrument
imposing a further charge on
mortgaged property—

(a) when the original mortgage The same duty-as a

is one of the description Conveyance (No.
referred to in clause (@) of  23)for a 2[market
Article 40 (that is, with value]equal toihe
possession) ; | amount of the

further charge

secured by such

. insirument,
(b) when such mortgage is one '
of the description referred to

in clause (b) of Article 40

(that is, without posscssion)—

(i) if at the ‘ime of execution The same duty as a

of the insiryment of furiher Conveyance (No.

charge posscssion of the — 23)for a *[market -

- property is given or agreed . value] equaltothe
to be given uynder such  total amount- of

instruments ; , the charge (in=

‘ . cluding the origi-
nal mortgage and
anyfurther charge
alrcady made), less
the duty already
paid © on such
original mortgage
arnidd further
) charge.

1 This entry was substituted tor the arisi.l enny by section
10(c) of the Indian Stamp (Tamil Nade ~mepdment) Act, 1967
(Tamil Nadu Act 24 60 19€T7). ) ] i

2 These words were subctituted  for he word “consideration”
by section 10(d) of ike Indian Stamp (Tanu! Nadu Amendment)
Act, 1967 (Tamjl Nadu Act 24 of 1967).

e e A <
R e M
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1958 T:N. Act XIV] Indian Stamp (Tamil Nadu 8§27

Amendment)

Description of instrument.

Proper stamp duty.

(ii) if possessicn is not so The same duty as a

- given.. .

Bottomry  Bond

. {No. 16) for the

amount of the
further charge

secuted by such

Instrument.

33. Girr—Insirument of, nct being *[Therame duiyasa

a scitlement (Ne. 58), or Will
or Transfer (No. 62).

34, ‘INDEMNI’_;Y BQND

35. Leask, including an under-lease -
- or sub-lease and any agreement
to let or sublet—- R
(a) where by such lease the rent
“is fixed and no premium is
" paid or delivered— |
- (i) where the lease purports
to be for a term of less than
one year ;

i

.-, . (ii) Where the lease purports The same duty as a.-

S Bottomry  Bond -
(Wo. 16) .for the .
“amount or . value -
- of the average

.- to befor a term of not less

.. .-, than one year, but not

‘more than five years ;

“}-.‘»'

Conveyance (No.
23) i¢r  market
valuc  cqual to
ihe market value
of the preporty
which 1s  the
subjecc-mater  of

3 £
Siit ]

The same duty as a

Security - Bond
(No. 57) for the
same amount:

The same duty as a

Bottomry Bond

(No. 16).foi" the

whole amount
payable . or

‘deliverable under . .

such lease.

annual " rent
reserved. :

ap—

of the Indian Stamf (Tamil Nadx"a;_:Amen_dm,ent) Act, 1967 ;.(Tan?\if-"

Nadn Act 24 of 1967).

wor e ar—

1This.entry was substituted for'”tégz ¢ o.ﬁ'gi'.ﬁal Centry by' section 10(¢)




828 Indiar: Stamp (Famu Nadu
Aviienidment )

Description of instiument.

(it1) where the lcase purports
to be for 4 term exceeding
live yearsand n to exceed-
ing ten years ;

(iv) where the lease purports

to be for a term exceeding
‘ten years, but notexceeding
twenty years ; '

-

(v) where the lease purports
to be for a term exceeding
twenty years, but not
exceeding thirty years ;

11958 . T.N. Act XIV

Proper-stamp duty.

The same duty as a

Conveyance (No.
23)for a [market
value] equal to
the amount  or
value of - the
average  annual
rent reserved,

The same duty as.a -

Conveyance (No.

- 23)for a Y[market

value] equal to
twice the amount
or value of the
average annual
rent reserved.

The same dutyas a
Conveyance (No.

23)for a Y[market
value] equal to
three times the
amount or value
of the  average
annual rent
rese-ved.

(vi) where the lcasc purpdrts The saine duty as a

to be for a term cxceeding

thirty years, but not

exceeding one  hundred
- years :

Conveyance (No,
23)for a Y market
valuel equal to
rour times  the
umount or value
of the average
aniual rent.

reserved.

1These words were substituted for the word ‘‘consideration ¥’ by
section 10(f) of the Indiar Stamp (Tamil Nadu Amendment) Act,

1967 (Tamil Nadu Act 24 of 1967)

AV R




1988 TN, Act XIV| Indian Stamp (Tamil Nadu- 839
B Amendment) .

Description of instrument. 'Proper stamp duty.

(vii) .where the lease purports The same duty as a
to be for a term exceeding Conveyance (No.
‘one hundred years or in 23) for a [market
perpetuity ; value] equal to
- one-sixth of the
whole amount of
rents which would
be paid or deli- ‘
vered in respect - A
of the first fifty T
years of the lease.

1

&

(viii) where the lease does The same duty as a |
not purport to be for any Conveyance (No. o
definite term ; | 23) for a {[market .

3 value] equa: ‘o | : o
three times the o
amount or value
of the average | :
annual rent which
would be paid
or dclivered for
the first ten years
if the lease con-
tinued so long.

(h) where the lease is granted The same duty asa

for-a fine or premium, ot for . Conveyance (Nv.
money advanced and where 23) for a [market
no rent is reserved ; value] equal to

the amount or
valuc of such fine
or premium or
advancc  as set
forth in the lease.

e e bt

1These words were s‘u.bst ituted for the word * consideraticn > by :
section 10(f) of the Indian Stamp (Tamil Nadu Amendment) Acty - .
1967 (Tamil Nadu Act 24 of 1967.) e .

1




830 Indian Stamp (Tamil Nadu [1958: T.N. Act XIV
Amendment)
Des:ription of instrument. Proper stamp duty.
(c) where the lease is granted The same duty as a
for a fine or premium or for Conveyance (No.

money advanced in addition”  23)for a' [market-

to rent rcserved. - value] -equal to
‘ < - the amount or
value.of such fine

or premium Of

advance as set

forth in the

lease, in addition

to the duty which

would have been

payable on such

lease, if no fine

or premium or

advance had been

paid or delivered ;

Provided that, in any
casc’ when an
agreement to lease
is stamped with
the ad  valorem
$amp  required
for a lease, and a
lease in pursuance
of such agree-
nient is  subse-
quently _executed
the duty on such
Iease shall not ex-

ceed 2[two rupees
fifty paise.]

Exemption.

Lease executed in the case of a
cultivator and for the purposes of
cultivation (including a lease .of ..o
trees for the production of food
or drink), without the payment or
delivery of any fine or premium,

1 These words were subs'tituted for the word ‘““consideration” by
section 10(f) oi the Indian Stamp (Pamil Nadu Amendment) Act,
1967 (Tamil Nadu Act 24 of 1667)) :

2 The§e words were substituted for the words ¢ One rupcé fifty
aye paise ” by section 6(vii) oi the Indjan Stamp (Tamil Nadu
Umendment) Act, 1975 (Tamil Nadu Act 24 of 1975,)
4
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Descrtptzon of instrument. Proper stamp duty.

when a definite term is rXpressed

and such term does not exceed

‘one year, or when the average
annual rent reserved dees not e
exceed one hundred rupees.

Explanation.—When & lessee under-
takes to pay any recurring charge, -
such as Government  revenue,

the landlord’s share of cesses, or +

the owner’s share of municipal
' rates or taxes, which is by law

recoverable from the lessor, the

amount so agreed to be paid by

the lessee shall be deemed to be
- part of the rent.

1136. LETTER OF ALLOTMENT ~ Thirty peise.]t
OF SHARES in any company = - .
or proposed company, or in
respect of any loan to beraised by -
any company or propcsed com--

_pany.

(v).for éntnes 38 to 46, the followmg entries shall be

'substltuted namely :—

- 238 LETTER OF LICENCE Thu‘ty-ﬁve rupees.
-~ that is to say, any agreement bet- -
‘ween a debter and his creditors
that the latter shall for a specified
time, suspend - their claims and
allow the debtor to carry on
' busmess at hlS own Clscretlon

239 ‘MEMORANDUM - OF
- ASSOCIATION QF A COM-
PANY—

K " (a) if accompanied by articles of One hundred rupees.

" association under the Compa- .
‘nies Act, 1956 (Central Act Iof
1956) ;

1This Article was substltuted by sectlon 6 (vm) of the Indlan Stamp".

(Tamll Nadu Amendment) Act, 1975 (Tamil Nadu Act 24 of 1975).

BArticlns 38 to 44 were substituted by section 6 (ix) of the Indian
,Stam; (Tarml Nadx_ Amendmmt) Act 1975 (Tam:i Nadu Act 24
of:1975). .
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832 Indian Stamp (Tamil Nadu {1958 :T.N, Act XIV

Amendment).

Description of Instrument.  Proper stamp duty.

(b) if not so accompanied .. Two hundred and
| fifty rupees.

Exemption,

Memorandum ol any association not
formed for prolit and registered

~under the Corapanies Act, 1956
(Central Act 1 of 1956).

140. MORTGAGE DEED. not
being an Agreement relating to
Deposit of Title-deeds, Pawn or
Pledge (No. 6), Bottomry Bond
(No. 16), Mortgage of a Crop
(No. '41), Respondentia Bond.
(No. 56) or Security Bond (No. 57)---

(@) when  possession of the The same duty as
property or any part of the  a conveyance(Mo.
property comprised in such 23) for & market
deed is given by the mortgagor  value equal to the

cor agreed to be given ; amount secured by
| such deed.

(b) when  possession is not  The same duty as g
given or agreed to be given  Botiomry Bond
as aforesaid ; No. 16) for tbe

| amount secured
- by such deed.

Explanation.—Afmortgagor who gives or has given 1o
tl}e mortgagee o power-of-attorney to collect rents, or
gtves or has c.vento the mortgagee a lease, of the property
morigaged or part thereof, is deemed to give possession

. thereof within the mearfing of this article ;

1Articles 38 10 44 weoe substituted by section 6 (ix) of the Indian
Stamp (Tamil Nadu Amendmeut) Act, 1975 (Tamil Nadu Act 24 of
1975). [The words “‘matket value™ were earlier substituted for the
words ‘‘consideration™ by section 10(g) of the Indian Stamp
(Tamil Nadu Amendment) Act, 1967 (Tamil Nadu Act 24 of 1967),]
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Description of Instrument.  Proper stamp duty.

(¢) whenacolloteral or auxiliary
or additional or substituted
security, or by way of further -
assurance for the above men-
tioned purncse where the |
Bipasioves A RNRR NG SRt uUIES Mt o 4 |

15 guly slamnsl—

e for every sum secured not. Two rupees fifty
4 excceding Rs. 1,000 ; paise.
and for cvery Rs. 1.O0O0O or Two  rupees fifty
aart ochorent sacurad in PO ,

sy o8 R LA
Lxemptions.

(1) Instruments executed by persuns taking advances
under the Land Improvement Loans Act, 1883 (Central’
Act XIX of 1883) or the Agriculturists’ Loans Act, 1884
(Central Act XII ¢f .884), or by their sureties as security
for the repayment of such advances.

(2) Letter of hypothecation accompanying 4 bill of
cxchange. | ' '

414 MORTGAGE OF A CROP
ircluding any  instrument
evidencing an agreement to secure
the repayment of a loan made .
ipon any mortgage of a ¢rop, .
whether the ¢rop is or is not in
eXistence at the time of the
Mortgage— o
(¢) when the loan is repayable

‘not more than three months
from the date of the instrument-—
for every sum secured not Fifty peise.
~ exceeding Rs. 200 ; C

 and for.every Rs. 200 or part Fifty paise.
v o thereof secured in excess of :
S Rs2005 0 e
- 1Articles 38 to 44 were substituted by section 6 (ix) of the Indian
| e:;a?ngf (Taiil Nadu Amendment) Act, 1975 (Tamil Nadu Act 24 of -

128353
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Desciiption of Instrument.  Proper stamp duty.

(b) when the loan is repayable , :
more than three months, but 4
not more than eightcen months
fromthe date oi'the instrument—

for every sum secured not  One rupec.
exceeding Rs, 100 ; :

and for every Rs. 100 or part One rupee.
thereof secured in excess of
Rs. 100.

1 42, NOTARIAL ACT, thatisto Five rupees.
say, any instrument, endorsement,
note, attestation, certificate, or
entry not being a Protest (No. 50)
made or signed by a Notary Public
in the execution of the dutics of
his office, or by any other person
lawfully acting as @ Notary Public.

1 43, NOTE OR MEMORANDUM
sent by a Broker or Agent to his
principal intimating the purchase
or sale ow ..>count of such princi-
Par—

(@) of any goods exceeding in  One rupee.
value twenty rupzes ; .

(b) of any stock or marketable Subject to a maxi-
security exceeding in value  mum of  fifiy
twenty rupees. rupees forty paise

. ' for every Rs.10,000
or part thereof
of the value of
the stock or

¢ security,

1Articles 38 to 44 were substituted by section 6(ix) of the Indian

??7?)" (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu Act 24 of
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Description of Instrument.
'44. NOTE OF PROTEST BY  Two rupees.
' * THE MASTER OF A SHIP— »
' '45. PARTITION—Instrument of The same duty as a
[as defined by section 2 (15)]—

Indian Stamp 835
(Tamil Nadu Amendment)

Proper stamp duty.

Bottomry - Bond

(No. 1€) for the

amount of the
value of the
separated. share or
shares of the

property.

N.B.—The largest

share remaining
after the proper-
ty is partitioned
(or if there are
two or more shares
of equal value and
not smaller than
any of the other
shares, then one

~of such  equal

shares) shall be
deemed to be
that from which

the other. shares

are separated :

- Provided always |

that—

(a) when an

instrument  of
partition con-
taining an
agreement (o
divide property
in severalty is
executed  and
partition 18
effccted in
pwsuanse  of

such agreement,

‘the duty charge-
able upon the

. 1Articles 38 to 44 were substituted by section 6 (ix) of the Indian
¢ Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu Act 24 o1

&

§ ©125-3—534




- |  Act XL of 1956),

836 Indian Stamp (1958° T.N. Act XIV

(Tamil Nadu Awmendinent)

Description of Instrumen. Proper stamp .duty. I
45. PARTITION—Instrument of {as  instrument efiect- *

- seeti (18)]—cont. in - such
defined by s etfonz U] ;pfrtition shall
' be reduced by
- the amount of
duty paid 1n
respect of the
first instrument,
but shall not
be less than
ltwo  rupees
fifty paise].

2{(b) EWhere the
land is held cn
Revenue Settle-
mentand paying | 1
the full assess-  F
ment or is an §
inam land
assessed under
the 3[Tamil
Nadu] Inams
(Assessment)
Act, 1956
8[(Taumil Nadu

the value for
the purpose of
duty shall be
calculated at
twenty-five times
the annual -
revenue.)

e e Ay

1 These words were substituted for the words “‘one rupee fifty
raye paise” by sectionn 6 (X) of the Indlan‘Stamp (Tamil Nadu
" Amendment) Act, 1975 (Tamil Nadu Act 24 ot 1975).

2This clause was substituted for clause (b) by section 10 (k) ™
of the Indian Stamp (Tamil Nadu Ameandment) Act, 1967 (Tamil
Nadu Act 24 of 1967).

8 These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,



B350 TN A XV}

e Sooms
(Tami Nain Amendrien:

rr
tas

’ Description of insir.incaqi. Proper ::ou n du L

e

~ defined by section 2 (15)}—cont. order for
' effecting  a
partitionpassed
by any Revenue
‘authority  or
any civil court,
or an award by
an arbitrator
‘ | , | directing a
. . o partition is
' stamped with
the stamp -
required for an
instrument  of
- partition and.
~an instrument
of partition in
pursuance  of
~such crder  or
award is sub-
sequently exe-
~cuted, the duty
on such instru-
ment shall nct
exceed  ftwo : -
- rupees fifty | |
paise].. |

5. PARTITION—Instrument of [4s (¢) where a ﬁna}

/

7746, PARTNERSHIP—

A. Instrument of—

‘q) where the capital of the Twenty rupees.

partnership does not
exceed Rs. 500 ;

(b) in any other case .. .o Sixty-five rupees,

-

ds were substituted for the words “‘one rupee fifty
' naye :)gshe?’s%yv:ggtion 6(x) of the Indian Stamp (Tamil Nadu Amend-
ment) Act, 1975 (Tamil Nadu Act 24 of 1975). _. . .
2 Thi icle was substituted by section 6 (x1) of thg Tndian Stanip
{Tamil 'gggﬁ f\t;;endment) Act, 1975 (Tamil Nadu Act 24 of 1975),



838 Indian Stamp ~ [1¢58: T.N. Act XIV
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Description of instrunient. Proper stamp duty.
B. Dissolution of .. .. Thirty-five rupees.]”

(vi) for entry 48, the following entry shall be sub-
stituted, namely —
1748, "OWER-OF-ATTORNEY
as defined by section 2 (21) not
being a Proxy—

(a) when cxecuted for the-sole Onerupee fifty paise.
purpose of provuring the regis-
- tration of one or more docu-
ments in relation to a single
transaction or for admitting
execution ot one oOr more
such documents ;

(b) when authorising one person Two rupees fifty
or more to actin a single trans-  paise.
action other than the case men- :
tioned in clause (a) ;

{c) when authorising not more Twenty rupees.
than five persons to act jointly
and severally in more than one
transaction or generally ;

(d) when awhorising more than Thirty-five rupees,
five but not more than ten .
persons to act jointly and
severally in more than one
transaction or generally ;

(¢) when given for consideration- The same duty as a
and authorising the attorney to  Conveyance (No."
sell any immovable property ; 23) for the market

: value equal to the
amount of the
consideration.

——

* This Article was substituted by section 6 (xii) of the Indian
Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu Act 24 of
1975). Earlier the following entry was substituted for the original
entry in the second coiumn of clause (¢) by section 10 (i) of the Indian

Stamp (Tamil Nadu Amendment) Act, 1967 (Tamil Nadu Act 24
of 1967) :-—

%The same c‘iutx as a conveyance (No. 23) for a market value
equal to the amount of the consideration.”




1958 : T.N. Act XIV] Indian Stamp 839
(Tamil Nadu Amendmenty
Description of instrument. Proper stamp duty.

(f) in any other case = .. .. Three rupees fifty
: paise for each per=
v ” son,_ authorised.

N.B—The term :
* registration *’ - ,

: includes every |

L - ) . operation  inci-

\ dental to regise

tration under the

Registration Act,

1908 (Central Act

XVI of 1908).

AR O, L

b it 4L S

T

Explanation—For the purpoéés of, thls artic'e, more
" persons than one when belongmg to the same ﬁrm shall be
deemed to be one perscn.]”

[

(vii) for entries 50 and 51, the follbwing‘entries shall -
be substituted, namely :— ,

-« 1150, PROTEST OF BILL OR Three rupees.
& NOTE, that is to say, any declara-.

k4 “tion in writing made by a Notary

Public, or other person lawfully

acting as such, attesting the

dishonour of a bill of exchange or

promissory note.

"51. PROTEST BY THE MASTER Three rupees.]”
OF A SHIP, that is to say, .any
declaration of the particulars of
her voyage drawn by him with a -

“view to the adjustment of losses

. or the calculation of averages,
and every declaration in writing =
made by him - against the char-

~terers or the consignees for not.
loading or unloading the ship,
when such declaration is attested -

- or certified by a Notary Public or
other person lawfully acting as
such.

1These Artxcles were substituted by section 6 (xiit) of the Indxan
~Stamp (Tamil Nadu Amendment) Act, 1975 (Tamll Nadu *Act 24
- of 1975). ,
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Description of instrunient. Proper stamp duty.
B. Dissolution of . .. Thirty-five rupees.]"

(vi) for eniry 48, the ‘following entry shall be sub-
-stituted, namely :— ,

“ 148, POWER-OF-ATTORNEY
as defined by section 2 (21) not
being a Proxy—-

(a) when executed for the sole Onerupeefifty paise.
purpose of procuring the regis- ‘

- tration of one or more docu-
“ments in relation to a single
transaction or for admitting
execution of omne or more
such docuinents ;

(b) when authorising one person Two rupees fifty
or more to act in a single trans-  paise. |
action other than the case men- -
tioned in clause (a) ;

{¢) when authorising not more Twenty rupees.
than five persons to act jointly '
and severally in more than one
transaction or generally ;

(d) when authorising more than Thirty-five rupees.
five but not more than ten .
persons to act jointly and
severally in more than one
transaction or generally ;

(e) when given Jor consideration- The same duty as a
and authorising the attorney to  Conveyance (No."
sell any immovable property ; 23) for the market

value equal to the
amount of the
¢onsideration.

* This Article wﬁ::: substituted by section 6 (xii) of the Ind-i;r;
Stamp (Tamil Nadi Amendment) Act, 1975 (Tamil Nadu Act 24 of
1975)._ Earlier the following entry was substituted for the original
entry in the sccond colimin of clause (¢) by section 10 () of the Indian

Stamp (Tamil Nadu Amendment) Act, 1967 (Tamil
of 1967) :— ) (Tamil Nadu Act 24

*“The same duty as a conveyance (No. 23) f
. 23) for a market valu
equal to the amouni of 11 consideration.” Hvalue
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releaseasis provided icr Dy se@ion
23-A) where by a person renounces

a claim upon another person or
against any specified property.——

(@) if the amount or value of the The same duty as a
claimdoes not exceed Rs. 1,600 ;  Bottormry Bond
(No. 16) for such
. amount or value
~ as set forth in the

release.

(b) inanyothercase .« o Twenty-five rupees.]™

56¢ RESPONDENTIA BOND, 'I‘he same du'ty as a
that is to say, any instrument secu- ~ Bottomry = Bcnd
ring a loan on the cargo laden or (No. 16) ror the
to be laden on board a ship and ~ amount of the
making repayment contingent on loan sevured.
the arrival of the cargo at the port .
of destination. ‘

¢;57. SECURITY BOND OR

"MORTGAGE DEED, executed
by way of security for the due
execution of an office, or to
account for money or other pro-
perty received by virtue thereof,

s re Acticle was substituted by section 6 (xiv) of the Tndian Stamp
(nglilflé;c;u Amendment) Act, 1975 (Tamll Nadu Act 24 of 1975).

2 Articles 57.and 58 were substituted for Articles 57 and 58 by
gection 6 (xv) of the Indian Stamp (Tamil Nadu Amendment) Act,
1975 (Tamil Nadu Act, 24 f1975). - ‘ '




842 Indian Stamp-
(Tamil Nadu Amendment)

Description of instrument.

cr executed by a surcty to secure
. the due performance of a con-
tract-——

[1958 T.N. Act XIV

Proper stdmp duty.

(@) when the amount secured The same duty as a

does not exceed Rs. 1,000;

Bottomry Bond
(No. 16) for the
amount secured.

(b) in any other case  w..  « Twenty-five rupees.

Exemptions.

Bond or other instrument, when
executed--—

(a) by any person for the purpose
of guaranteeing that the local

-y income derived from private

subscriptions to a charitable
dispensary or hespital, or any
other object of public utility,
shall not be less than a specified
sum per mensem ;

(b) executed by persons taking
advances under the Land Im-
provement Loans Act, 1883
(Central Act XIX of 1883), or
the Agriculturist:’ Loans Act,
1884 (Central Act X1I of 1884),
or by their sureties, as security
for the repayment of such
advances ;

(c) executed by officers of the
Government or their sureties to
secure the due exccution of an
office or the due accounting for
money or other property recei-
ved by virtue thereof.




1958: T.N.Act XIV]  ~ Indian Stamp = 43
' (Tamil Nadu Amendinent)

Dvscription of instrument. -~ Proper stamp duty.
158, SETTLEMENT— |

(@) Insirument of (including a Tke same duty '‘asa

deed of dower). o, - Bottomry Bond

- (No. 16) for a sum

equal to  the

amount or value

of the property

scttled as set forth

in such settlement:

Provided that, where
an agreement. to
settle is stamped
with the stamp
requiced for an
instrument- of
settlement  and
an instrument of
settlement in
pursuance of such
agrcement is sub-
sequently execu-
ted, the duty on
such instrument’
shall not exceed

‘ - two rupees fifty
’ . paise.

Exemption.—

Deed of dower executed on the occa-
sion of a marriage between Mu-
~ hammadans. o » -
| ocation of 5 ‘The same-duty as a
() Revo Bottomry Bond
(No.16) forasum
equal to the
amount or value
of the property
concerned, as set
forth in the inst-
rurient of Re-
vocation, but not
exceeding  fifty
rupees. ‘ '

i ticles 57 and 58 were substituted for Articles 57 and 58 by
sectiorf\g }(xv) of the Indian-Stamp (Tamil Nadu Amendment) Aet,
1975 (Tamil Nadu Act 24 of 1975). i

e

1 . : .
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Description of instiuwment. Proper stamp duty,

59. SHARE  WARRANTS to YNine rupees lor

bearer issued under the Compa-  every Rs. 100 or
nies Act, 1956 (Central Act ) of - part thereof of the
- 1956). : ' ‘ nominal amount
of the shares
specified in the
warrant.} '

- Exemptions.

Share warrant when issued by a com-
pany in pursuance of the Compa-
nies Act, 1956 (Central Act 1 of
1956), to have effect only upon
payment, as composition for that
duty, to the Collector of Stamp-
revenue of—

(@) One-and-a-half per centum of
the whole subscribed capital of
- the company ; or

(b) ifany company which has paid
the said duty or compositionin
full, subsequently ‘issues an
aadition,to its subsciibad capital

“one-and-a-half per centum of
the additional capital so issued.

2[60. SHIPPING—Order for orrela- Fifieen paise.
ting to the conveyance; ol goods on
board of any vessel.

; 1 This entry was substituted by section 3(iv) ol the Indian Stamp
‘Tamil Nadu Second Amendment) Act, 1275 (Tamil Nadu
Act 40 of 1v75), which was deemed . have come
into force on the st Awugust 1975, For the word “‘consideration”
occurring in the original entry the words <“market value” were
earlier substituted by serztion 10 (k) of the Indian Stamp (Tamil Nadu
Amendment) Act, 1967 (Tamil Madu Act 24 of 1957).

2 Articles 60 and ©1 were substituted by section 6 (xvi} of the
Indian Stamp (Tamil Nadu Amcndiment) Act, 1975 (Tamil Nadu Act
24 of 1975). _

[By virtue of suction 4 ¢4 of the Tamil Naodu Starap (Increase »
of Dutiss) Act, 1662 (Tard Nado A 2 of 1907 v oding o
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. Description of instrument. Proper .stamp duty.x.

16]1. SURRENDER OF LEASE~—

(a)‘ when the duty with which the The duty with which
lease-is chargeable does "not  suchlease is char

exceed twenty-five rupees; - geable.
(b) in any other case . .. .. Twenty-five rupees..
Exemption.

Surrender of lease, when such lease is exempted from
duty.]” | '

. (ix) in entry 62, for clauses (b), (¢), ‘) and (e), the
~ following clauses shall be subtituted, namely :--

“2t3[(b) of debentures being mar- Oae rupee for  every
ketable securities whetherthe  hundred rupees or part
debenture is liable to duty or thereof for a considera-

not, except debentures pro- tion equal to the face-
vided for by section 8. - amount of the dében-
. | ture.]

t Articles 60 and 61 were substituted by section 6(xvi) o_f the
Indian Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu
Act 24 of 1975). ' )

2 These clauses were substituied by scction 6(xvii) of the Indian
Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu Act 24 of
'1975).

(By virtue of section (4) 4(iii) of the Tamil Nadu Stamp_(Increase
of Duties) Act, 1962 (Tamil Nadu Act 8 of 1962) the Indian Stamp
Act, 1899 (Central Act LI of 1899) shall baye effect as if for the words
“fifteen rupees ~” and * Fifteen rupees ” occurring in sub-clauses (g

~and (ii) of clause (c), the words * twnety-lwo rupecs fifty naye paisc
and  © ‘Twenty-two rupees fifty naye paise” had respectively been
substituted.) - ‘ ieinal elase (8

3The following clause (b) was substituted for original clause (4)

" by s?ction 2 olt%bthe Indian Stamp (Tami! Nadu Amendment) Act,
1961 (Tamil Nadu Act 21 of 1961) i— o

“(b) of debentures, being Scventy-five naye , Paise  fo
marketable  securities, whether every hundred rupees of part
the debenturc is liable to duty or thereof for a consideration
not, except debentuers provided for equal to the fg,’ce amount of

" by section 8 ; - the debenture”.

present clause (b)) was again substituted by section 6(xvi)
of fttxlee Irx)ldeiam Stamp (’[’a'.)mil Nadu Amendment) Act, 1975 (Tamil
‘Nadu Act 24 of 1975). ,
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Description of instrument, Proper stamp duty,

(c) of any interest secured by a
bond, mortgage deed or
policy of insurance—

(i) if the duty on such bond,
mortgage deed or policy
does not exceed twenty-
five rupees ;

(ii) in any other case .. ..

The duty with which such
bond, mortgage deed
or policy of insurance
is chargeable,

Twenty-five rupees.

(d) of any property under the Thirty-five rupees.
Administrators-General Act,
1963 (Central Act 45 o2’ 1963),
seciion 22 ;

(e) of any trust-property from Twenty rupees or such
one trustee to another {rustee smaller amount as may
or from a trustee to & bene- be chargeable under
ficiary. ' clauses (b) and (c) of

this article.]”

(x) for entries 63, 64 and 65, the following entries

- shall pe substituted, namely :—

*63. TRANSFER Op LEASE by way The same duty as a Con-
. of assignment and not by way veyance (No. 23) for a

of under-lease. - Ymarket valuc| equal
to the amount of the
consideration for the
transfer. ‘
Exemption. '

The transfer of any lease exempt
from duty.

’L 64, TRUZT—

(a) DECLARATION OF—of, The same duty as a Bot*
or concerning, any property tomry Bond (No. 16)
when made by any writing  for a sum equal to the
not bezing a Will; amount or value of the

1 These words were substitut'é—ii' for the Word “consi(ic;l;;tion” b
. . : Y
section 10 (1) of the Indian S.amp (Tamil Nadu Amend
1967 (Tamil Nadu Act 24 of 1067}, mb, dment) Act,
2 Articles 64 and 65 were substituted by section 6 (xviii) of the
Indian Stamp (Tamil Nadu Amecuadment) Act, 1975 (Tamil N )
A5 or 1ons, ) ' (Tamil Nady
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- (¢ amii Nadu Amendment)

Description of inst-ument.

or concerning, any property
when made by anyinstrument
other thana Will.

Proper stamp duty;
properiy  concerned;
as set forth in the

instrument, but not

exceeding sixty-seven
rupees and fifiy paise.

(b)) REVOCATION OF—of, The same duty as a Bot-

tomry Bend (No. 16)
for a sum ¢qual to the

~ amount or value of the

property  concerned,
as set forth in. the
instrument, but not
exceeding  forty-five
rupees. ‘

165. WARRANT FOR GOODS, One rupee- fifty ‘
that is to say, any instrument paise.]” : o
evidencing the title of any
person therein named, or his
assigns, or the holder thereof,
to the property in any goods
lying in or upon any dock,
warehonse or wharf, such
instrument being signed or
certified by or on behalf of
the person in whose cusiody
such goods may be. '

16. Schedule I-A to the p’rincipai Act shall be omitted. omission o1
4 g | | Schedule

17. All references inanyenactment or in any noiiﬁca- Ic'gﬁstmcﬂon
tion, rule ot order under anyenectment or inany contract, of references

deed or other instrument to any stamp duty payable under of Schedule

Schedule I-A to the principal Act shall be construed as 1A
references to the stamp duty payable under Schedule Ito
the principal Act as amended by this Act.

18. The Madras Stamp(Amendment}Act,1922 (Madras Repeal and
Act VI of 1922) and the Madras Stamp (Increasc ~f Duties) saviogs.
Act, 1943 (Madras Act XVI of 1943), are hereby repealed
as from the commencement of this Act : |

1 Articles 64 and 65 Were substituted by section 6 (xviii) of the
Indian Stamp (Tamil Nadu Amendment) Act, 1975 (Tamil Nadu

Act 24 of 1975).
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Provided that section 8-A orvisv " xamd Hadu] General
Cleuses Act, 1891 ([Tamil Nadu] Act I of 1891), shall
apply as if section 4 of the Madras Stamp (Increase of
Duties) Act, 1943 (Madras Act XVI1 of 1943) [directing
that during the continuance of the said Medras Act XV1
.of 1943, the Indian Stamp Act, 1899 (Central Act 1I f.
1899), shall heve (fect as if it had been amended in the
imanner specified in the said section 4] had expressly amen-
ded the text of the said Central Act 1L of 1899.

v . » : - A » . s

Extension of 19 (1) The principal Act, as in force immediately

Central Act before the commencement of this Act in the 2[State of Tamil
II of 1899 Nadu] except in the transferred territory and in so far as

tothe trans- ;1 ,.oJates to matters with respect to which the State Legis-

fer i y
3;2&3:&%:,"‘3} lature has power to make laws for the State and as amended

reference, the by this Act (hereinafter in this section referred to as the

Corresponding

repeal of Central Act) is hereby extended to, and shall be in fore»
in, the transferred territory.

Jaw, etc,

(2) If immediately before the commencement of this
Act, there is in force in the transferred territory any law
corpesponding to the Central Act, such corresponding law
shall stand repealed on such commencement.

(3) The repeas by sub-section (2) of any law corress
ponding to the Central Act inforce in the trensferred terri-
tory immediately before the commencement of this Act shall
not affect— | ‘

(@) the previous oberation of any such law or any-

thing donc or duly sutfered thereuuder, or

 (b) any rigkt, privilege, obligation or liability
acquited, accrued, or incurred unde~ any such law, or
‘ (c) any pensity, forfeiture or punishment incurred
in respeet of any offence committed cgainst any such law,
or -
‘ (d) any (nvestigation, legal proceeding, ot retedy
in respect of any such right; privilege, obligation, liabiljty,
pznalty, forfeiture or punishment as aforcsaid ;

. 1 These words were substituted for the word “Madras® by the
- Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
'11‘51639111 Nadu  Adaptation of Laws (Second Amendment) Order,
2 This expression vzas substituted for the expression “State of
Madras” by the Tami.| Nadu Adaptation of Laws Order, _lgzt(f ;’i
amended by the Tamil Nadu Adaptation of Laws (Seco’nd
Amendment) Order, 1963, .
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:and anysuch investigation, legal proceeding or remedy may
% instituted. continued cr enforced and any such penalty,
rfeiture or punishment may be imposed as if this Act had

t been passed. o

. (4) Subject to the provisions of sub-section (3), any -
thing done or any action taken including any appcintment
or delegation made, notification, order, instruction or
direction issued, rule, regulation or form framed, certificate
g granted or registration effected under any such correspon-
ng law shall be deemed to have beendone or taken under
corresponding provision of the Central Act and shall
g continue in force accordingly, unless and uritil supersaded
by anyching done or any action taken under the Centrel

-
R L Y AR G E

- '(5) For the purpose of facilitating the applicstion of
he Central Act in the transferred territory, any court or
her authority may conscrue the Conicil Act with such
lterations not affecting the substance as may e necessary
‘or proper to adapt it to the matter before the court or other

authority. '

(6) Anyreference inthe Central Act to a law which is
1 in force in the transferred territory shall, in relation to
hat territory, be construed as a referznce to the correspon.
ding law, if any, in force in that territory.

() Any reference in any law which continves to be in
force in the transferred territory after the commencement of
tthis Act to any law repealed by sub-section (2) shall, in

Eelation to that territory, be construed as a reference to the
 Central Act. |

Bxplanation.—For the purpose of this section, the ex- . -
ression ‘transferred territory’ shellmean the Kanyakumari S
trict and the Shencottah taluk of the Tirunelveli district.

-

2
&
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1[TAMIL NADU] ACT No, 24 OF 1967.2

THE INDIAN STAMP ({TAMIL NADU]
AMENDMENT) ACT, 1967. ‘

[Received the assent of the President on the 29th ‘March
1968, first published in the Fort St. George Gazette
Extraordinary, on the 22nd March 1968 (Vaisakha 2,
1890).1 ’ |

An Act further to amend the Indian Stamp Act, 1899, in its
applic ation to the 3[State of Tamil Nadul.

BE it enacted by the Legislature of the 3[State of Tamil
Nadu] in the Eighteenth Year of the Republic of India as

follows :—
. 1. (1) This Act smay be called the Indian Stamp
3&2&,‘“‘8 and (*[Tamil Nadu] Amsndment) Act, 1967.
(2) It extends to the whole of the 3[State of Tamil
Nadul. -

— 2. For section 24 of the Indian Stamp Act, 1899
g;‘gs;g‘i':: ?{,, (Central Aci IT of 1899) (hereinafter referred to as the
section 24, principal Act), the following section shall be substituted,
Central ActlI pamely:—

of 1899. 24, How transfer of property subject to mortgage
to be charged—Where property subject to a mortgege is
transferred to the mortgagee, he shall be entitled to deduct
X from the duty payable on the transfer the amount of any
1 duty already paid in respect of the mortgage.

Hlustration,

A mortgages a house to B for Rs. 5,000. A4 afterwards
sells the house (o B. The market value of the house at the
time of sale is Rs. 10,000. Stamp duty §s payablc on
Rs. 10,000 less the amount of stamp duty already paid for
the mortgage . .

*These words were substituted for the word ‘‘Madras” by the
Tamil Nadu Adaptation of Laws %dcr, 1969, as amended by the
11‘93.6:19111 Nadu Adaptation of La®s (Second Amendment) Order,

2qu Statecment of Objects and Reasons, see Fort St. b‘e r;
Gazette Extraordinary, dated the 1lth ’July 1967, Part Ing:
Section 3, pages 41-43,

8This expression was substituted for the expression “Statc;:' of
zlviggras” 2 dﬁif* Talrln i‘TNM}“ Adaptation of Laws Order,
969,as amended by the Tamil Nadu Adaptation of Laws (Sec
Amendment) Order, 1969, P Laws (Second

N T




3. In section 25 of the principal Act— Amendment of
L » section 25, :
* ' (q) in the opening paragraph, the words ‘“or where Central Act II.

& the consideration for a conveyance is an annuity or other of 1899,
b sum payable periodically”, and “or the consideration for
such conveyance, as the case may be,” shall be omitted;

" (®) in clause (), the words “or conveyance” in the
wo places where they occur shall be omitted ;

) () in clause (c), the words “or conveyance’ shall be
omitted.

"' "4. In section 27 of the'principal Act, after the Wwords Arendment of-
and brackets ““The consideration (f any)”, the words section27, _

‘and the market value’ shall be inserted. Cf??tsr;é Act Tt
. 0 .

5. For section 28 of the prmcipal Act, the following substitution of |
section shall be substituted, namely :— new section for
o ' section 28,
.Central Act [

.. “28. Direction as to duty in case of certain conveyan- of 1899:
" ces.— Where a sub-purchaser takes an actual conveyance
of the interest of the person immediately selling to him,
which, is chargeable with ad valorem duty in respect of the:
market value of the property which is the subject matter
. of conveyance and is duly stamped accordingly, any con-
" veyance to be afterwards made to him of the same property
- by the original seller shall be chargeable with a duty equal
" to that which would be chargeable on a conveyance for the
market value of the property which is the subject matter
:of conveyance, or , where such duty would exceed five

?<1-upe«=-s, with a duty of five rupees.”.

Amencmet: of
‘ section 33, y
G) sub-section (1) shall be lettered as clause (a) of S}"‘itg‘éé, At i
" that sab-section and after clause (@) as so lettered, the

follow.ng clause shall be inserted, namely —

6. In section 33 of the principal Act,~—

- “(b) Notwithstanding anything contained in sec-
: tion. 31, but without prejudice to the provisionsof clause(a),

‘the Callector before whom any instrument is brought under

‘section 31 for determining the duty with which the instru- |
ment is chargeable, shall, if it appears to him that such ,
- instrument is not duly stamped, impound the same.:
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Provided that nothing contained in this clauss shall .
be deemed to authorise the Collector to impound any
instrument which has not been executed but is brougit
to him under section 31 for determining the duty with
which the instrument is chargeable or any instcumnent

3

which he is authorised to endorse under section 32.77 5
(ii) in sub-section (2)—

(a) for the words *“ every such person”, the words
*“ every such parson and the Collector ” shall be substitut-
ed ; :

(b) for the words *“ coming before him °, the v/ords
‘* coming or brought before him > shall be substituted.

Amendment of 7. In sub-section (2) of section 45 of the principal Act,
section 45, for the words ** within three months of the order charging
ongn;rsagls)Act II the same ”, the wozds ““within six months from the date
S of pavment” shall be substituted.

Tnsertion of ﬁgw 8. After section 47 of the prmmpal Act, the foHowma

section 47-A in - section shall be inserted, namely :—
Ca Cem;ral Act II “ . o
,of 1899 L 47-A  Instruments of conveyance, etc., under-valued

w05 . how to be deatt with.—(1) If the registering officer appointed
-under the Indian Registration Act, (908 (Central Act
: XVI of 1908) while registering any instrument of convey-
ance, exchange or gift has reason to believe that the market
T value of the property which is the subject-matter of convey-
g T _ance, exchange or gift-has not been truly set forth in the
: instrument, hc may, -after registering such instrument,
-refer. the same to the Collector for. determination of the

- market value of such; property and the propex du.ty paya-
ble thereon. ; |

(2) On rcreipt of a 1efetence under sub-secticn (1)
the Collector shall, after giving the parties a recs sonable
opportunity of being heard and after holding an enquiry
in such manner as may be prescribed by rules made under
this Act, determine the market value of the nreperty
which is the subject-matter of conveyance, exch »§° or
gift and the duty as aforesaid. The difference. u" any,
in the amount of duty, bh}% be pryable by the person
liable to pay the duty. '

(3) The Collector mav suo motu. within 1w ‘0 years
from the date of registration of aay iastrument of convey-
ance, exchange or om not already referred to him mdex
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pb-ccction (1), call for and examine the insirumen: for
18 puarnose of satmymo himsell as to the correctness of

“varket value of the property which is the subiort
tter of conveyance. exchange or giftand the dutv agvan
con and if after such “’nrmmatxon he s x:c:ﬁsz:;;i R
iev2 that the mariei valuc of swch property has not hee

y ol
ul,/ wt forth in the nstrument. he may determine tha
narket value of such property and the dutyv as afore«aid
accerdance with the proccdure provided for in sun-

tim (2). The ditference. il any, in the amount *
Juty, shall be payvable by the person liable to nov the daty

Fiovided that nothing m this sub-section

shall apply
any nstrument cnwu,;cd. before the date of the con-
ercs ment of the Indinn Stomp ({Tamil Nada® Amen.
nt) Aot 1967 )

f ) Any person asgrieved by an ovder of

SR EYNESS

ab-section (20 cr sobh o u on (3Y o ,_*’.itf'f:{l?z
Hate withery speett 41 sub-section (3, A
neals °l all be n Cif'r:‘cz’i H' such e, and
hedrd and d}ﬂ;‘o«(*'p of in snch manser. sy ha

w.w,-d by rules made under 1!:;3 Act.

o (5) The appellate authority shall be-

(i) in the Citv of Madras, the Madras ity Civid
durt ; and '

(1) elsewhere--

(a) the Subordinate Judge, or if there are mors

an: one Subordinate Judge, the principal Subordinate
idge having: jurisdiction over the area in which the
‘perty concerned is situated; or

(D) 1f there is no such Subordinate Judge, the
ulct Judge having jurisdiction over the area aforesaxd

These words were substituted for the word ““ Madras ”’ by the
it Nadu Adaptation of Laws Order, 1969, as amended by the
mll Nadu Adaptation of Laws (Second Amendment) Order, 1962,

Jadian Stamp (Tamil Nadi Aimendment)




Explanation.—For the purpose of this Act, tiarket

value of any property shall be estimated to be the price

| which in the opinion of the Coilector or the appellate

| _ authority, as the case may be, such property would have

| fetched or fetch, if sold in the open market on the date

| of ex?cution of the instrument of conveyance, exchange
or gift.”.

Substitution of 9. For s:ction 78 of the principal Act, the following

new  sectionsection shall be substituted, namely :—
for section 78,
Central Act II

of 1899. “78. Duty or allowance to be rounded off to the next

higher multiple of five paise.~If the total amount cf duty
payable, or cf allowance to be made, under this Act is
not a multiple of five paise, the total amount shall be
rounded off to the next higher multiple of five paise.”.

Amendment _of 10. In Schedule I to the principal Act,—

‘Schedule 1,
Central Act 11
of 1899. (a) in eatry 18, in clause (¢), in the entries in the

second column, for the word ‘‘ consideration *, the words
“market value™ shall be substituted ;

(b) in entry 23, for the words, letters and figures
“ where the amount or value of the consideration for such
conveyance as set forth therein does not exceed Rs. 50,
the wourds, letters and figures * where the market value
of the property which is the subject-matter of conveyance
does not exceed Rs. 50 *° shall be substituted ;

(¢) in entry 31, for the entries in the second column,
the following shall be substituted, namely :— :

“The same duty as a Conveyance (No. 23) for a
market value equal to the market value of the property -
of greater value which is the subject-matter of exchange.”’;

(d) in entry 32, in clause (@) and sub-clause (i) of
clause '(b), in the entries in the second column, for the
word ““ consideration”, tht words ° market value”
shall be substituted ;

B e e D
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- following shall be substituted, namely :—

:_ “The same duty as a Conveyancs (No. 23) for
arket value equal to the market value of the property
hich is the subject-matter of gift.” ;

- (f) in entry 35, in the entries in the second column,
for the word * consideration” wherever it occurs, the
ords * market value ” shall be substituted ;

7 "f ,(g) in entry 40, in clause (ai, in the enuries in the
'second column, for the word *‘ consideration ’, the words
* market value ” shall be substituted ;

(h) in entry 45, for clause (b) of the proviso, the
following clause shall be substituted, namely :—

- ¢ () where the land is held on Revenue Settle-
ment and paying the full assessment or is an inam land’
assessed under the [Tamil Nadu] Inams (Assessment)
Act, 1956 (2[Tamil Nadu] Act XL of 1956), the value for

the purpose of duty shall be calculated at twenty-five
times the annual reveunue.’’;

(i) in entry 48, in clause (e), for the entries in the
- second column, the following shall be suhstituted, namely:~

“The same duty as a Conveyance {(No. 23) for
a market value equal to the amount of the consideration.”;

(j) in entry 54, in clause (a), for the entries in the

~second column, the following shall be substitu..?,
namely :—

“The same duty as a Conveyance (No. 23) for

a market value equal to the amount of such consideration
as set forth in the reconveyance. ”’;

b

} (k) in entry 59, in the entries in the second column,.
- for the word “ consideration ”, the words* market value
shall be substituted;

() in entry 63, in the entries iv the second column,
for the word * consideration ” in the first place it occurs,
the words ** market value” shall be substituted.

1'These words were substituted for the word *“ Madras®’ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the

Tamil NaCu Adaptation of Laws (Second Amendment) Order,
1969. :

“ Lo meAvisy  rterriee INU LU /-Ull(fﬂamenf)

. (e) inentry 33, for the entries in the second column,

057

.-
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TAMIL NADU ACT NO. 10 OF 1973%,

THE INDIAN STAMP (TAMIL NADU AMENDMENT) -
ACT, 1972 '

[Received the assent of the President on the 22nd February
1973, first published in the Tamil Nadu Government
Gazette Extraordinary on the 27th February, 1973
(Masi 16, Parithapi, (2004-Thiruvalluvar Andu).]

An Act further to amend the Indian Stamp Act, 1899, in
its application to the State of Tamil Nadu.

BE it enacted by the Legislature of the State of Tamil
Nadu in the Twenty-third Year of the Republic of India
as follows :—

1. (1) This Act may be called the Indian Stamp (Tamil Shg“ title
Nadu Amendment) Act, 1972. and extent.

(2) It extends to the whole of the State of Tamil
Nadu.

2. In the Indian Stamp Act, 1899 (Central Act 1I of Insertion of
1899), after section 64, the following section shall be inser- 22_“?;’.?“01‘
ted, namely :— ' Central Act

1T of 1899.

“ 64-A. Recovery of amount of deficit stamp duty.—
(1) Where any person liable to pay duty under this Act
is convicted of an offence under section 64, in respect of
any instrument (not being an instrument specified in
entry 91 of ListI in the Seventh Schedule to the Consti-
tution), the Magistrate shall, in addition to the punishment
which may be imposed for such offence, recover summarily

“and pay over to the Collector, the amount of duty, if any,

due under this Act from such person in respect of that
instrument and the Collector shall thereupon certify by
endorsement on that instrument that proper duty has
been levied in respect thereof :

Provided that if the person referred to in this sub-
section has already paid any amount towards the duty
payable under this Act in respect of the instrument in
relation to which such person was convicted, the Magis-
tdrate shall, recover only the difference in the amount of

uty.

* For Statemant of Objacts and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 4th December 1972,
Part ,Jy—Section 3, Page 478,
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(2) The amount recoverable unLer sub-section (1)
shall be recovered by the Magistrate, as if it were a fine
imposed under the *Code of Criminal Procedure, 1898
(Central Act V of 1898). »

* Now the Code of Criminal Proczdure, 1973 (Contral Act 2 of 1974),
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TAMIL NADU ACT NO. 27 OF 1973,

THE INDIAN STAMP (TAMIL NADU AMENDMENT)
ACT, 1973,

[Received the assent of the Governor on the Tth September
1973, first published in the Tamil Nadu Government
Gazette Extraordinary on the Tth September 1973 (Avani
23, Piramathisa (2004—Tirvalluuvar Andu) ).]

An Act further to amend the Indian Stamp Act, 1899, in its

application to the State of Tamil Nadu.

BE it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-fourth Year of the Republic of India as

follows :—
1. (1) This Act may be called the Indian Stamp (Tamil Short title,
Nadu Amendment) Act, 1973. extent and

(2) Tt extends to the whole of the State of Tamil Nadu. ment.
(3) It shall be deemed to have come into force on the
ist July 1973.

2. In section 3 of the Indian Stamp Act, 1899 (Central Amendment
Act II of 1899) (hereinafter referred to as the principal ‘3‘*'500‘101\
Act), after the second proviso, the following proviso shall A’ctcf}’g?l

be inserted, namely :— 1899.

“ Provided also that any increase in the amount of
duty chargeable under the Indian Stamp (Tamil Nadu
Amendment) Act, 1973, shall not have the effect of increa-
sing the duty payable in respect of instruments specified
in clause (a) or clause (¢) of this section and executed
before the 1st July 1973 .7 .
3. In Schedule I to the principal Act, for Article 23, Ammdmem‘i

the following Article shall be substituted, namely :—  opScnedute L

3«23, CONVEYANCE [=s T 0f 1899,
defined by section 2 (10)],

not being a TRANSFER

charged or exempted under

No. 62— '

(@) of immovable property Eight rupees for
sitnated within the Cities every Rs. 100 or
of Madras and Madurai and part . thereof of the
Municipal towns of  market value of

3 For Statement of Objects and Reasons, see Tamil Nadu Govern-
ment Gazette Extraordinary, dated the 3rd August 1973, Part IV-—
Section 3, Pages 209-210.

2 Article 23 in Schedule I to the Central Act II of 1899 as amended
by Tamil Nadu Act 27 of 1973 stood 2s follows y~— conty

125-10—17
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Coimbatore, Salem and the property which
Tiruchirappalli. is the subject matter

of conveyance ;

(b) of any other property. Six rupees for every
Rs. 100 or part
thereof of  the
market value of
the property which
is the subject matter
of conveyance.

Explanation.—In the case of an instrument chargeable
with the same duty as a conveyance under this Schedule,
such instrument shall be charged with duty,—

(@) at the rate specified in clause () of this Article,
if such instrument relates to immovable property situated
within the Cities of Madras and Madurai and Municipal
towns of Coimbatore, Salem and Tiruchirappalli ; and

() at the rate specified in clause (b) of this Article,
‘if such instrument relates to any other property. "

Exemption.—Assignment of copyright under the Copy--
ught Act, 1957 (Central Act 14 of 1957), section 18°°.]

“23. CONVEYANCE [as defined
by section 2 (10)], not being a
Transfcr charged or exempted

under No. 62—

where the market value of the pro- Two rupees
perty which is the subject matter fifty paise,
of conveyance does not exceed
Rs. 50 ;

where it exceeds Rs. 50 but does not  Five rupees.
exceed Rs, 100 ;

where it exceeds Rs, 100 but doesnot Ten rupees.
exceed Rs. 200 ; FJ

where it exceeds Rs. 200 but does not  Fifteen rupees.}

exceed Rs, 300 ;

where 1t exceeds Rs, 300 but does not  Twenty rupeel; C e
exceed Rs, 400 ; .
cont. ...
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where it exceeds Rs 400 but does not Twenty-ﬁve rubees,
exceed Rs. 500

~ where it exceeds Rs. 500 but does not ‘Thirt}".rupecs.’ '
exceed Rs. 600 ;

where it exceeds Rs. 600 but does not Thirty-five rupees,
exceed Rs. 700 ;

where it exceeds Rs, 700 but doesnot Forty rupees.
exceed Rs, 800 ; .

where it exceeds Rs. 800 but does not  Forty-five rupeses.
exceed Rs. 900 ; o

where it exceeds Rs. 900 but does not  Fifty rupees. -
exceed Rs, 1,000; : :

and for every Rs, 500 or part thereof - Twenty-five rupees.
in excess of Rs. 1,000 ; : .

Exemption,

Assigament of copyright under the Copynght Act, 1957 (Centlal
Act 14 of 1957), section 18 - .

For the said Article 23, the following Article was again substxtuted
by section 6 (v) of the Indian-Stamp (Tamil Nadu Amendment) Act,
1975 (Tamil Nadu Act 24 of 1975) i— -

*23, CONVEYANCE |as defined by
section 2 (10)], not beinga TRANS-
%ERGEharged or exempted under .

0 g

where the market value of the pro-~ Threé rupées.
perty which is the subjcct matter of
conveyance does not exceed Rs, 50;

where it exceeds Rs. 50, but doesnot  Six rupees.
exceed Rs. 100 ;

where it exceeds Rs 100 but does Twelve rupees.
not exceed Rs, 2

where jt exceeds Rs, 200, but does Eighteen rupees,
not exceed Rs. 300 ;

where it exceeds Rs. 300, but does Twenty-five rupees,
not exceed Rs. 400;

where it exceeds Rs. 400, but does Thirty rupees,

not exceed Rs. 500 ;
conte

125-10—17a




Repeal.

260. Indian Stamp '4 [1973 : T.N. Act 27
(Tamil Nadu Amendment)

4. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Stamp (Increase of Duties) Act, 1962 (Tamil Nadu
Azt 8 0£1962).]

5. The Indian Stamp (Tamil Nadu Amendment) Ordi-
pance, 1973 (Tamil Nadu Ordinance 3 of 1973), is hereby
sepealed.

whare it axceeds Rs, 500, but does Thirty-five rupees.
not exceed Rs, 600 ;

where it exceeds Rs, 600, but does Forty rupees.
not exceed Rs, 700 ;

where it exceeds Rs. 700, but doesnot  Forty-five rupees.
exceed Rs. 800 ;

where it exceeds Rs. 800, but ‘does Fifty rupees,
not exceed Rs. 900 ;

where it exceeds Rs, 900, but does Fifty-five rupees,
“not exceed Rs, 1,000 ;

[
and for every Rs, 500 or part there- Thirty rupees,
of jn excess ;of Rs. 1,000,

Exemption,

T
Assignment of copyright under the
Copyright Act, 1957 (Central Act
14 of 1957), section 18.”

For thesaid Article 23, the present Article was substituted by section
3 (ii) of the Indian Stamp (Tamil Nadu Second Amendment) Act,
1975 (Tamil Nadu Act 40 of 1975).
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TAMIL NADU ACT NO. 25 OF 1974*.

THE INDIAN STAMP (TAMIL NADU AMENDMENT)
ACT, 1974.

[Received the assent of the Governor on the 5th June 1974,
first published in the Tamil Nadu Government
Gazette Extraordinary on the Tth June 1974 (Vaikasi
24, Anantha (2005-Tiruvalluvar Andu)).]

An Act further to amend the Indian Stamp Act, 1899, in
its application to the State of Tamil Nadu.

BE it enacted by the Legislature of the State of Tamil Nadu
in  the Twenty-fifth Year of the Republic of India as

follows :—

Short title, 1. (1) This Act may be called the Indian Stamp (Tamil
extent and  Nadu Amendment) Act, 1974.

comnienge-
ment. (2) It extends to the whole of the State of Tamil Nadu.
(3) It shall come into force on such date as the
State Government may, by notification, appoint.

Amendment of 2. Insub-section (1) of section 23-A of the Indian Stamp

sc°e°‘:°‘i 212"‘1'1 Act, 1899 (Central Act II of 1899) (hereinafter referred to as

c 11:8r9ag ct the principal Act), for the expression “Article No. 5 (c)”,
) the expression “Article No. 5 (i) shall be substituted.

Amendment 3. In Schedule I to the principal Act, for Article S5,
Cg Scheldule LH the following Article shall be substituted, namely -—
Central Actll, s AGREEMENT OR MEMORANDUM OF AN
AGREEMENT— ‘
(a) if relating to the sale One rupee. f
of a bill of exchange;
(b) if relating to the pur- Subject t0 a maximum of
chase or sale of a fifty rupees, thirty paise for
Government secu- every Rs. 10,000 or part
rity ; thercof, of the value of the
security at the time of its
purchase or sale, as the case

may be.

*For Statement of Objects and Reasons, see Tamil Nadu Government Gazette
Extezordinary, dated the 21st March 1974, Part IV—Section 1, Pages 6162,

1This Article was substituted for the following Article 5 by section 6 (i) of the Indian
Stamp (Tamil Nadu Amendment) Act, 1974 (Tamil Nadu Act 24 of 1975):—

—cont,
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¢5. AGREEMENT OR MEMORANDUM OF AN AGREEMENT—

(a) if relating to the sale of a bill of
exchange;

(b) if relating to the purchase or sale of a
Government security; :

(c) if relating to the purchase or sale of
shares, scripts, stocks, bonds, deben-
tures, debenture stocks or any other
marketable security of a like nature in
or of any incorporated company or
other body corporate—

(i) when such agreement or memoran-
dum of an agreement is with or
throvgh 2 member or between mem-
bers of a Stock Exchange recognised
under the Securities Contracts (Regu-
llagcsi(é;l) Act, 1956 (Central Act 42 of

(@ii) in other cases;

(d) if relating to the purchase or sale of
cottonincluding cotton pods or kapas
(unginned cotton);

(e) if relating to the purchase or sale of
bullion or specie;

(f) if relating to the purchase or sale of
oilseeds— i
(i) Groundnuts;
(i) Linseed;
(iif) Castor seed;
(iv) Cottonseed;

() if relating to the purchase or sale of
yarn of any kind, non-mineral oils or
spices of any kind;

(k) if relating to the purchase or sale of
Hydro-sulphite of Soda;

() if not otherwise provided for;

125-10~24

Sixty paise;

Subject to a maximum of forty-five
rupees thirty paise for every Rs. 10,000
or part thereof, of the value of the
security at the time of its purchase or
sale, as the case may be.

Fifteen paise for every Rs. 2,500 or part

thereof, of the value of the security at

the time of its purchase or sale, as the
case may bz,

Forty paise for every Rs. 2,500 or part
thereof, of the value of the security at
the time of its purchase or sale, as the
case may be.

Twenty-five paise for every unit of
transaction or part thereof.

N.B.—The term “‘unit of transaction®
means the quantity of cotton weighing
approximately 4,500 kilograms.

(i) Ten paise for every unit of 10 kilo~
grams of silver or part thereof.
(ii) Forty paise for every unit of 1 kilo-
gram of gold or part thereof.
(iii) Seventy-five paise for every unit of
250 sovereigns or part thereof.

Forty paise for every unit of 25 metric
tonnes or part thereof.

Ten paise for every Rs. 2,500 or part
thereof of the value of yarn of any kind
non-mineral oils or spices cf any kind.
Ten paise for every Rs. 2,500 or part
thereof of the value of Hydrosulphite
of Soda, :
Two rupees twenty-five paise,

wecont.
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(¢) if relating 1o the purchase

Indian Stamp (Tamil Nadu - [1974 : T.N. Act 28
Amendment)

or sele or shares, scripts,
stocks, bonds, debentures,
debenture stocks or any
other marketable security
of a like nature in or of
any incorporated company
or other body corporate—

(i) when such agrcement Fifteen paise for every Rs. 2,500 or

or memorandum of an  part thereof, of the value of the
agreement is with or = security at the time of its pur-
through a member or chase or sale, as the case may
between miembers of a  be,
Stock Exchange recog-
nized under the Securi-
ties Contracts (Regula-
tion) Act, 1956 (Central
Act 42 of 1956);

(i) in other cases; Fifty paise for every Rs. 2,500 or
‘ part thereof, of the value of the
security at the time of its pur-
lghasa or sale, as the case may
e.

(d) if relating to the purchase Thirty paise for every wunit of
or sale of cotton including  transaction or part thereof.
cotton pods or kapas (un-
ginned cotton); ‘

N.B.—The term ‘unit of transa-
ction” means the quantity of
cotton weighing approximately
4,500 kilograms.

Exemptions,

Agreement or memorandum of agreement-—

(a) for or relating to the purchase or sale of goods or merchandise exclusively,

not being an agreement or memorandum of agreement chargeable under clayse
(d), clause (), €lause (f), clause () or clause (k) of this article or a noteor
memorandum chargeable under No. 43;

(b) made in the form of tenders to the Central Government for, Or relating

to any loan .
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(e) if relating to the purchase (i) Ten paise for every unit of 10
or sale of bullion or specie; kilogram of silver or part thereof.

(ii) Fifty paise for every urit of
one kilogram of gold or part
thereof,

(iii) One rupee for every unmit of
250 sovereigns or part thereof,

(f) if relating to the pur-
chase or sale of oilseeds—
(i) Gyoundnuts; 1 Fifty paise for every unit of 25
(i) Linseed; ¥~ metric tonnes or part thereof.
(iiiy Castor seed; . |
(iv) Cotton seed; J
(g) if relating to the pur- Ten paise for every Rs. 2,500 or
chase or sale of yarn part thereof of the value of yarn .
of any kind, non-mineral of any kind, non-mineral oils or
oils or spices of any kind; spices of any kind.

() if relating to the pur- Ten paise for every Rs. 2,500 or
chase or sale of Hydro- part thereof of the value of
sulphite of Soda; Hydrosulphite of Soda.

(i) if not otherwise provided Two rupees fifty paise,
for;

Exemptions.

Agreement or memorandum of
agreement— .

(a) for or relating to the pur-
chase or sale of goods or
merchandise exclusively, not
being an agreement or memo-
randum of agreement charge-
able under clause (d), clause
(e), clause (f£), clause (g) or
clause () of this article or a
note or memorandum charge-
able under No. 43}
(b) made in the form of tenders
to the Central Government
for, or relating to, any loan.]
4. [The amendment made by this section has already been incorpos
rated in the principal Act, namely, the Tamil Nadu Stamp (Increase of
Duties) Act, 1962 (Tamil Nadu Act  of 1962).}

125-10—244a
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TAMIL NADU ACT NO. 24 OF 1975.*

THE INDIAN STAMP ( TAMIL NADU
AMENDMENT) ACT, 1975.

[Received the assent of the President on the 3rd July 1975,
first published in the Tamil Nadu Government Gazette
Extraordinary on the 10th July 1975 (4ni 26, Iratchasa
(2006-Tiruvalluvar Aandu)).]

An Act further to amend the Indian Stamp Act, 1899,
in its application to the State of Tamil Nadu.

BE it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-sixth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Indian Stamp (Tamil Short title,

Nadu Amendment) Act, 1975. gﬁﬁﬁg’&

(@) It extends to the whole of the State of ment.
Tamil Nadu.

(3) It shall come into for ce onsuchdate as the State
Government may, by notification, appoint.

2. In section 3 of the Indian Stamp Act, 1899 (Central Amendment
Act TI of 1899) (hereinafter referred to as the principal on section 3,
Act),after the third proviso, the following proviso shall be H°§§“‘189‘;f
inserted, namely:—

“Provided also that any increase in the amount of
duty chargeable under the Indian Stamp (Tamil Nadu
Amendment) Act, 1975, shallnot have the effect of increa-
sing the duty payable in respect of instruments specified
in clause (@)or clause (c)ofthis sectionand executed before
the date ofthe commencement of that Act.”.
3. Section 3-AA of the principal Act shall be omitted. Omission of
: sestion 3-AA,
Central Act
. . . . II of 1899.
4. In sub-section (1) of section 4 and in the proviso to Amendment

section 6 of the principal Act, for the words “four rupees of sections 4

and fifty naye paise”, the words “five rupees’ shall be and 6,
substituted. ﬁ"?}’i‘é 9'6,??‘

5. Inclause (c) of the provisoto sub-section (3)of section pon dment
32, in clause (@) of the proviso to section 35,in sub-section of sections
(1) of section 40 andin section 41, of the principal Act, for 32, 35, 40

the words “forty naye paise”, the words “fifty paise” acf:lil;;i Act

shall be substituted. R 11 of 1899,
* For Statement of Objects and Reasons, see Tamil Nadu

Government Gazette Extraordinary, dated the 18th April 1975,

Part [V—Section 1, Page 166.




l

440 Indian Stamp | [1975 : T.N. Act 24-
~(Tamil Nadu Amendment)

"

g;;gg;-;" °f 6. In Schedule I to the principal Act,—

Centcal Act II |
of 1899, |

(i) for entries 1 to 10, the following entries shall
be substituted, namely:—

«]1, ACKNOWLEDGEMENT of a  Fifteen paise.
debt exceeding twenty rupees
in amount or value, written or
signed by, or on behalf of, a
debtor in order to supply evi-
dence of such debt in any book
(other than a banker’s pass—
book) or on a separate piece of
paper when such book or paper
is left in the creditor’s posses-
sion : Provided that such
acknowledgement does not
contain any promise to pay
the debt or any stipulation to
pay interest or to deliver any
goods or other property, i

2. ADMINISTRATION BONL) The same duty as a

including a bond given under  Bond (No. 15) for
section 291 or section 375 of the  the same amount.
Indian Succession Act, 1925 ‘
(Central Act XXXIX of 1925), |

or section 6 of the Government

Savings Banks Act, 1873 (Central

Act V of 1873).

3. ADOPTION-DEED, that ist¢ Thirty-five rupees.
. say, any instrument (other than a
~ will), recording an adoption, or
. conferring or purporting to confer
an authority to adopt.
4. AFFIDAVIT, including an Five rupees.
affirmation or declaration in the
case of persons by law allowed to
affirm or declare instead of -
swearing.
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Exemptions.

Affidavit or declaration in writing
when made—

(@) as a condition of enlistment
under the Army Act, 1950
(Central Act XLVI of 1950) ;

(b) for the immediate purpose of
being filed or used in any Court
or before the officer of any
Court ; or

{¢) for the sole purpose of enabling
any person to receive any pen-
sion or charitable allowance.

3. AGREEMENT OR MEMO-
RANDUM OF AN AGREE-
MENT—

(a) if relating to the sale of a bill of
exchange ;

(b) if relating to the purchase or
sale of a Government security ;

(c) if relating to the purchase or
sale of shares, scrips, stocks,
bonds, debentures, debenture
stocks or any other marketable
security of a like nature in or of
any incorporated company or
other body corporate—

(i) when such agreement Oor me-
motandum of an agreement is
with or through a member or
between members of a Stock
Exchange recognized under

One rupee.

Sub)ect to a maximum of fifty

rupees, thirty paise for every
Rs. 10,000 or part thereof, of
the value of the security at
the time of its purchase or sale,
as the case may be.

Fifteen paise for every Rs. 2,500

or part thereof, of the value of
the security at the time of its

purchase or sale, as the case
may be.
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the Securities Contracts (Re- ' "
gulation) Act, 1956 (Central
Act 42 of 1956) ;

(ii) in other cases; . .. Fifty paise for every Rs. 2,500 or
part thereof, of the value of the
security at the time of its pur-
ghase or sale, as the case may

€.

(d) if relating to the purchase or Thirty paise for every unit of
sale of cotton including cotton  transaction or part thereof.
pods or kapas (unginned
cotton) ; '

N.B.—The term *“unit of tran-
saction *’ means the quantity of
cotton weighing approximately

4,500 kilograms.
(e) if relating to the purchase or (i) Ten paise for every unit of 10
sale of bullion or specie ; kﬁlogr%ms of silver or part
thereof. :

(ii) Fifty paise for every unit of
one kilogram of gold or part
thereof. '

(iii) One rupee for every unit of
250 sovereigns or part thereof.

(f) if relating to the purchase or
sale of oilseeds—

(i) Groundnuts ; . ']
(ii) Linseed ; . Fifty paise for every unit of 23
(iii) Castor seed ; . T metric tonnes or part thereof,
(iv) Cotton seed ; e d

(g) if relating to the purchase or Ten paise for every Rs. 2,500 or

sale of yarn of any kind, non-  part thereof of the value of
mineral oils or spices of any  yarn of any kind, non-mineral
kind ; oils or spices of any kind.

(h) if relating to the purchase or Ten paise for every Rs. 2,500 or
sale of Hydro-sulphite of Soda; part thereof of the. value of
Hydro-sulphite of Soda.

" (@) if not otherwise provided for ; Two ru_pLes fifty paise.
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Exemptions.

Agresment or memorandum of
agreement—

_(a) for or relating to the purchase

©  or sale of goods or merchandise
exclusively, not being an agree-
ment or memorandum of agree-
ment chargeable under clause
(d), clause (e), clause (f), clause
(g) or clause (#4) of this article
or a note or memorandum
chargeable under No. 43;

(b) madein the form of tenders to
the Central Government for, or
relating to, any loan.

6. AGREEMENT RELATING
TO DEPOSIT OF TITLE
DEEDS, PAWN OR PLEDGE,
that is to say, any instrument evi-
dencing an agreement relating
to—

(1) the deposit of title-deeds or
instruments constituting or
being evidence of the title to
any property whatever (other
than a marketable security), or

(2) the pawn or pledge of movable
property, where such deposit,
pawn or pledge has been made
by way of security for the
repayment of money advan-
ced or to be advanced by way
ofloan oran existing or future
debt—

(a) if such loan or debt is re-
payable on demand or more
than three months from the
date of the - instrument evi-
dencing the agreement—
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(i) when the amount of the loan
or debt does not exceed
Rs. 200 ;

(ii) when it exceeds Rs. 200,
but does not exceed Rs.
400; :

when it exceeds Rs. 400, but
does not exceed Rs. 600;

when it exceeds Rs. 600, but
does not exceed Rs. 800 ;

‘when it exceeds Rs. 800, but

does not exceed Rs. 1,000;

when it exceeds Rs. 1,000, but
does not exceed Rs. 1,200;

when it exceeds Rs. 1,200, but
does not exceed Rs. 1,600 ;

when it exceeds Rs. 1,600, but
does not exceed Rs. 2,500 ;

when it exceeds Rs. 2,500, but
does not exceed Rs. 5,000;

when it exceeds Rs. 5,000, but
does not exceed Rs. 7,500;

when it exceeds Rs. 7,500, but
does not exceed Rs. 10,000,

when it exceeds Rs. 10,000, but
does not exceed Rs. 15,000,

If drawn

singly.

RS,

11

21

32

42

65

50

50

00

00

|
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If drawn in If drawn in
set of two for set of three

each part of for each part
the set. of the set.
RS, » Rs. P

1 00 0 50

1 00 1 00

1 50 1 00

2 00 1 50
25 150
3 00 2 00

3 5 2 50

5 50 3 S0
11 00 7 00
16 00 11 00
21 00 14 00
32 0 21 00
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when it exceeds Rs. 15,000, but
does not exceed Rs. 20,000 ;

when it exceeds Rs. 20,000, but
does not exceed Rs. 25,000,

when it exceeds Rs. 25,000, but
does not exceed Rs. 30,000;

and forevery additional Rupees
10,000 or part thereof in excess
of Rs. 30,000.

() if such loan or debt is repay-
able not more than three months
from the date of such instru-
ment.

Exemption.—Instrument of pawn
or pledge of goods, if unattested.

7. APPOINTMENT IN EXECU-
TION OF A POWER,
whether of trustees or of
property, movable or immova-
ble, where made by any
writing not being a will.

8. APPRAISEMENT OR VALU-
ATION made otherwise than
under an order of the Court
in the course of a suit—

(2) where the amount does not
exceed Rs. 1,000.

(b) inany other case. ..

Indian §tamp .
(Tamil Nadu Amendment)
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"RS, P, RS. P. RS. . P.
85 00 42 00 30 00
105 00 52 00 35 00
125 00 65 00 42 00
200 21 00 14 00

Half the duty payable on a loan
or debt under clause (a) (i) or
clause (@) (ii) for the amount
secured.

Sixty rupees.

The same duty as. a Bottomry
Bond (No. 16) for such amount.

Twenty-five rupees.
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Exemptions, {

(@) Appraisement or valuation
made for the information
of one party only, and not
being in any manner obli-
gatory between parties either
lby agreement or operation of
aw.,

(b) Appraisement of crops for ]
the purpose of ascertaining
the amount to be given to a
landlord as rent. _ |

9 APPRENTICESHIP DEED, Twelve rupees,
including every writing rela-
ting to the service or tuition of
any apprentice, clerk or servant
placed with any master to
learn any profession, trade
or employment.

Exemption.

Instruments of apprenticeship by
which a person is apprenticed by,
or at the charge of, any public
charity.

10, ARTICLES OF ASSOCIATION” "One hundred and fifty | »
OF A COMPANY. ‘ and fifty tupees.

EXxemption.

Articles of any association not formed
for profit and registered under the
Companies Act, 1956 (Central Act
1 0£1936). ‘

(i) entry 11 shall be omitted j |
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(iii) for entry 12, the following entry shall be substituted, namely :—

“12. AWARD, that is to say, any
decision in writing by an arbitra-
tor or umpire, not being an
award directing a partition on a
reference made otherwise, than
by an order of the court in the
course of a suit— ‘

(a) where the amount or value of The same duty as a Bottomry
the property to which the award ~ Bond (No, 16) for such amount.
relates, as set forth in such award,
does not exceed Rs, 1,000;

(b) if it exceeds Rs, 1,000, but Thirty rupees.
does not exceed Rs, 5,000 ; ’

and for every additional Rs. One rupee and fifty paise subject
1,000 or part thereofin excess of  to a maximum of one hundred
Rs, 5,000. rupees.” ;

(iv) for entries 15 to 20-A, the following entries shall be substituted,
namely :—

£15, BOND [as defined by section
2(5)] not beinga DEBENTURE
and not being otherwise pro-
vided for by this Act, or by the
Tamil Nadu Court-fees and
Suits Valuation Act, 1955
(Tamil Nadu Act XIV of 1955)—

where the amount or value secured Fifty paise.
does not exceed Rs, 10 ;

where it exceeds Rs. 10 and doesnot One rupee,
exceed Rs. 50 ;

where it exceeds Rs, 50 and does not” Two rupees,
exceed Rs, 100 ;

where it exceeds Rs. 100 and does not  Four rupees,
exceed Rs, 200 ;
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where it exceeds Rs, 200 and does not
exceed Rs, 300 ;

Indian S‘tamp .
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Six rupees,

where it exceeds Rs, 300and does not  Eight rupees,

exceed Rs, 400 ;

where it exceeds Rs, 400 and does not
exceed Rs, 500 ;

where it exceeds Rs, 500 and does not
exceed Rs. 600 ; .

-where it exceeds Rs. 600 and does not
exceed Rs, 700 ;

where it exceeds Rs, 700 and does not
exceed Rs, 800 ;

where it exceeds Rs, 800 and does not
exceed Rs, 900;

where it exceeds Rs, 900 and does not
exceed Rs, 1,000 ;

and for every Rs. 500 or part thereof
inexcess of Rs, 1,000 .

Exemption,

Bond, when executed by any person
for the purpose of guaranteeing
that the local income derived from
private subscriptions to a chari-
table dispensary or hospital or any
other object of public utility, shall

not be less than a specified sum per.

mensem,

16, BOTTOMRY BOND, that is to
say, any instrument whereby the
master of a sea-going ship borrows
money on the security of the ship
to enable him to preserve the ship
ot prosecute her voyage—

where the amount of value secured
does not exceed Rs, 10 ;

Ten rupees,
Fifteen rupees,

Seventeen rupees,

TWenty rupees,

Twenty-two rupees and fifty-paise,
Twenty-five rupees, |

Twelve rupees,

| |

One rupee,

e*lt) [1975: T.N.Act$4
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exceed Rs. 50 ;

where it exceeds Rs, 50 and does not
exceed Rs, 100 ;

where it exceeds Rs, 100 and does not
exceed Rs. 200 ;

where it exceeds Rs. 200 and does not
exceed Rs, 300 ;

where it exceeds Rs. 300 and does not
exceed Rs. 400 ;

where it exceeds Rs. 400 and does not
exceed Rs. 500 ;

whereit exceeds Rs. 500 and does not
exceed Rs. 600 ;

where it exceeds Rs. 600 and does'not
exceed Rs. 700 ;

where it exceeds Rs. 700 and doss not
exceed Rs. 800 ;

where it exceeds Rs. 800 and does not
exceed Rs, 900 ;

where it exceeds Rs. 900 and does not
exceed Rs. 1,000 ;

and for every Rs. 500 or part thereof
in excess of Rs. 1,000.

where it exceeds Rs. 10 and does not

1975 : T.N. Act 24] Indian Stamp ‘443
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One rupee'ﬁfty paise,

Two rupees fifty paise,
Five rupees,

Eight rupees.

Ten rupees,

Thirteen rupees, -
Fifteen rupees.

Eighteén rupees.
Twenty rupees.
Twenty-three rupees.
Twenty-five rqpees.

Thirteen rupees,

17. CANCELLATION.—Instrument Twenty-five rupcess

of (including any instrument by
which any instrument previously
executed is cancelled), if attested
and not otherwise provided for.

125-10—29
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18. CERTIFICATE OF SALE.—(in
respect of each property put up as
a separate lot and sold), granted
to the purchaser of any property
sold by public auction by a Civil or ‘
Revenue Court or Collector or other
Revenue Officer—

(a) where the purchase-money does One rupee.
not exceed Rs. 10 ;

(b) where the purchase-money ex- One rupee fifty paise.‘
ceeds Rs, 10 but does not exceed
Rs. 25 N

(bb) where the purchase-money
exceeds Rs. 25 but does not exceed Three rupees.]
Rs. 50 ;

(¢) in any other case. .. .. The same duty as a Conveyance
(No. 23) for a market value
equal to the amount of the
purchase-money only.

19. CERTIFICATE OR OTHER Thirty paise.

DOCUMENT, evidencing the
right or title of the holder thereof,
or any other person, either to any
shares, scrip or stock in or of any
incorporated company or other
body corporate or to become
proprietor of shares, scrip or stock
in or of apy such company or
body.

20. CHARTER-PARTY, that is to Five rupees.
say, any instrument {(except an
agreement for the hire of a tug-
steamer) whereby a vessel or some
specified principal part thereof is
Iet for the specified purposes of
the chatterer, whether it includes a
penalty clause or not.

—————

* This clause was inserted by section 3(i) ot the Indian Stamp (Tamil Nadu
Second Amendment) Act, 1975 (Tamil Nadu Act 40 of 1975).

i
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20-A. CHIT AGREEMENT, thatis One rupee fifty paise.”;
an agreement relatingto a chit as
defined in clause (3) of section 2 of
the Tamil Nadu Chit Funds Act,
1961 (Tamil Nadu Act 24 of 1961),
if either such agreement is executed
or the chit is conducted in the
State of Tamil Nadu. '

(v) for entries 22 to 26, the following entries shall be substituted,
namely :— ‘

« 22, COMPOSITION — DEED, Thirty-five rupees,
that is to say, any instrument
executed by a debtor, whereby he
conveys his propertyfor the benefit
of his creditors, or whereby pay-
ment of a composition cr dividend
on their debts is secured to the
creditors, or whereby provision is
made for the continuance of the
debtor’s business, under the super-
vision of inspectors orunder letters
of licence, for the benefit of his
creditors.

23. CONVEYANCE [as defined
by section 2(10)], not being a
TRANSEFEER charged or exempted
under No. 62—

(@) ofimmovable propertysituated Eight rupees for every Rs. 100 or
within the Cities of Madras  part thereof of the market value
and Madurai and Municipal of the property which is the
towns of Coimbatore, Salem  subject matter of conveyance }

and Tiruchirappalli ;

1 This Ardcle was substituted for the following Article by section 3(ii) of
the In'ian Stamp (Tamil Nadu Second Amendment) Act, 1975 (Tamil Nadu

Act 40 of 1975):—
eont,

125-10—29A
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(b) of any other property. ... Six ripees for every Rs.’ 100 ot
* part thereof of the market value

of the property which is the

subject matter of conveyance.

Explanation.—In the case of an
instrument chargeable with the
same duty as a conveyance '
under this Schedule, such instru- -
ment shall be charged with
duty,—

(@) at the rate specified in clause '
(a)of this Article, if such instru- '
ment relates to immovable pro-
perty situated within the Cities 1
of Madras and Madurai and :
Municipal towns of Coimbatore,
Salem and Tiruchirappalli; and ,

(b) at the rate specified in clause
() of this Article, if such instru-
ment relates to any other prop-
erty.

Exemption.—Assignment of copy- . . o i
right under the Coepyright Act,
1957 (Central Act 14 of 1957),
section18.]

%93, CONVEYANCE [as defined by
section 2(10)], not being a TRANSFER ‘ e .
charged or exempted under No. 62—

where the market value of the property Three rupees
which is the subject matter of convey-
ance does not exceed Rs. 50 ;

where itexceéeds Rs. 50, but does not Sixrupees,
exceed Rs, 100

“where it exceeds ‘Rs. 100, but does not ex- Twelve rupees.
“ " ceed Rs. 200 -

where it exceeds Rs, 200, but does not ex- Eighteen rupees, ( :
ceed Rs, 3003 g —contd,
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24, COPY OR EXTRACT, certi-
fied to be a true copy or extract
by or by order of any public
officer and not chargeable under
the law for the time being in
force relating to court fees—

(i) if the original was not charge-
able with duty, or if the duty
with which it was chargeable
does not exceed one rupee;

(ii) in any other case. .. o
Exemptions.

(@) Copy of any paper which a
public officer is expressly requi-
red by law to make or furnish
for record in any public office
or for any public purpose.

Two Jrupees fifty paise.

Five rupees.

453 .

where it exceeds Rs, 300, but does not ex=
ceed Rs. 400 ;

where it exceeds Rs, 400, but does not exw
ceed Rs. 500 ;

where it exceeds Rs. 500, but does not ex-
ceed Rs. 600 ;

where it exceeds Rs. 600, but does not ex-
ceed Rs. 700 ;

where it exceeds Rs. 700, but does not
exceed Rs. 800 ;

where it exceeds Rs. 800, but does not
exceed Rs, 900 ;

where it exceeds Rs. 900, but does not
exceed Rs, 1,000 ;

and for every Rs, 500 or part theréof in
excess of Rs. 1,000,

Exemption,

Assignment of copyright under the Copy=
right Act, 1957 (Central Act 14 of
1957), section 18,

Twenty-five rupees.
Thirty rupees,
Thirty=five xupees,
Forty rupees, .
Forty-five pupees,
Fifty rupees,
Fifty-five rupees.

Thirty rupees,
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(b) Copy of, or extract from, any
register relating to births, bap-
tisms, namings, dedications,
marriages, divorces, deaths or
burials. :

25. COUNTERPART OR DUPLI-
CATE of any instrument charge-
able with duty and in respect of
which the proper duty has been
paid —

(a) if the duty with which the
original insirument is chargeable
does not exceed five rupees ;

(b) in any cther case. ..

Exemption,
Counterpart of any lease granted to

a cultivator when such lease is
exempted from duty.

26, CUSTOMS BOND—

(a) where the amount does not
exceed Rs. 1,000,

(b) in any other case.

Indian Stamp
(Tamil Nadu Amendment)

[1975 : L1‘.N. Act 24

1

The same duty as is payable on

the original. ‘
|

|

Five rupees.

The same duty as a Bottomry °
Bond (No. 16) for such amount.

Thirty rupees.” ; i

1
(vi) for entries 28 and 29, the following entries shall be substituted,

namely :(—

¢« 28. DELIVERY ORDER IN
RESPECT OF GOODS, that is to
say, any instrument entitling any
person therein named, or his
assigns or the holder thereof to the
delivery of any goods lying in any
dock or port or in any warehouse
in which goods are stored or
deposited on rent or hire, or upon
any wharf, such instrument being

Fifteen paise.
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signed by or on behalf of the

owner of such goods, upon the
sale or tramsfer of the property
therein, when such goods exceed
in value twenty rupees.

29. DIVORCE—Instrument of, that
istosay,any instrument by which
any person effects the dissolution
of his marriage.

™ ”,
Five rupees.”;

(vii) in entry 35, in clause (c), in the proviso to the entry in the

13

second column, for the words

one rupee fifty naye paise ”’, the words

& two rupees fifty paise ” shall be substituted §

(viii) for entry 36, the following

“36. LETTER OF ALLOTMENT
OF SHARES in any company or
proposed company, or in respect of
any loan to be raised by any com-
pany or proposed company.

entry shall be substituted, namely :—

Thirty paise.”;

(ix) for entries 38 to 44, the following entries shall be substituted,

namely:—

*38. LETTER OF LICENCE, that
is to say, any agreement between
a debtor and his creditors that
the latter shall for a specified
time, suspend their claims and
allow the debtor to carry on
business at his own discretion.

39. MEMORANDUM OF
ASSOCIATION OF A COM-
PANY—

(@) if accompanied by articles of
association under the Com-
panies Act, 1956 (Central ActI
of 1956) ;

() if not so accompanied,

Thirty-five rupees.

One hundred rupees.

Two hundred and fifty rupees.
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Exemption,

Memorandum of any association
not formed for profit and regis-
tered under the Companies Act,
1956 (Central Act I of 1956).

40. MORTGAGE DEED, not
being an Agreement relating to
Deposit of Title-deeds, Pawn or
Pledge (No. €) , Bottomry Bond
(No. 16), Mortgage of a Crop
{No. 41), Respondentia Bond
(No. 56) or Security Bond
(No. 57—

(a) when possession of the pro- The same duty as a Conveyance

perty or any part of the pro-
perty comprised in such deed is
given by the mortgagor or
agreed to be given ;

(No. 23) for a market value
equal to the amount secured
by such deed.

(b) when possession is not given The same duty as a Bottomry

or agreed to be given as afore-
said ;

Explanation—A mortgagor who
gives or has given to the mortgagee
a power-of-attorney to  collect
rents, or gives or has given to the
mortgagee a lease, of the property
mortgaged or part thereof,is deem-
ed to give possession thereof
within  the meaning of this
article ;

(¢) when a collateral or auxiliary
or additional or substituted
security, or by way of further
assurance for the above
mentioned purpose where the
principal or primary security is
duly stamped—

Bond (No, 16) for the amount
secured by such deed;
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for every sum secured not exceed- Two rupees fifty paise.
ing Rs. 1,000 ;

and for every Rs, 1,000 or part Two rupees fifty paise.
thereof secured in excess of
Rs, 1,000.

Exemptions,

(1) Instruments executed by persons
taking advances under the Land
Improvement Loans Act, 1883
(Central Act XIX of 1883) or the
Agriculturists’ Loans Act, 1884
(Central Act XII of 1884), or by
their sureties as security for the
repayment of such advances,

(2) Letter of hypothecation accom-
panying a bill of exchange,

41. MORTGAGE OF A CROP
including any instrument evidenc-
ing an agreement to secure the
repayment of a loan made upon
any mortgage of a crop, whether
the crop is or is not in existence
at the time of the mortgage—

(a) when the loan is repayable not
“more than three months from
the date of the instrument—

for every sum secured not ex- Fifty paise.
ceeding Rs. 200 ;

and for every Rs. 200 or part Fifty paise,
thereof secured in excess of
Rs. 200 ;

(p) when the loan is repayable
more than three months, but
not more than eighteen months
from the date of the instrument—

for every sum secured not ex- One rupee.
ceeding Rs, 100 ;

and for every Rs. 100 or part One rupee.
thereof secured in excess of o

Rs. 100,
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ﬁ
y

42. NOTARIAL ACT, that is to Five rupees.
say, any instrument, endorse-
ment, note, attestation, certificate,
or entry not being a Protest (No.
50) made or signed by a Notary
Public in the execution of the
duties of his office, or by any other
person lawfully acting as a
Notary Public,

43, NOTE OR MEMORANDUM
sent by a Broker or Agent to his
principal intimating the purchase
or sale on account of such principal «=

(a) of any goods exceedingin value One rupee.
twenty rupees ,

(b) of any stock or marketable Subject to a maximum of fifty
security exceeding in value  rupees, forty paise for every
twenty rupees. Rs. 10,000 or part thereof of

the value of the stock or security.

44. NOTE OF PROTEST BY Two rllpees.”;
THE MASTER OF A SHIP—

(%) in entry 45, in clauses (¢) and (¢) of the proviso to the entry in

the second column, for the words “ one rupee fifty naye paise »,
the words “ two rupees fifty paise ” shall be substituted;

(xi) for entry 46, the following entry shall be substituted, namely:—

¢ 46. PARTNERSHIP—

A. Instrument of—

(a) where the capital of the Twenty rupees.
partnership does not exceed
Rs. 500 ; |

(b) in any other case. .. .« Sixty-five rupees.

B. Dissolution of .. .. ... Thirty-five rupees. **;

_ i S ] |
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(xii) for entry 48, the following
namely (—

« 48, POWER-OF-ATTORNEY as
defined by section 2 (21) not being
a Proxy—

(a) when executed for the sole
purpose of procuring the regist-
ration of one or more documents
in relation to a single transaction
or for admitting execution of
one or more such documents ;

(b) when authorising one person
or more to act in a single tran-
saction other than the case
mentioned in clause (@) ;

(c) when authorising not more
than five persons to act jointly
and severally in more than one
transaction or generally ;

(d) when authorising more than
five but not more than ten
persons to act jointly and seve-
rally in more than one transac-
tion or generally ;

(¢) when given for consideration
and authorising the attorngy to
sell any immovable property ;

(f) in any other case. ..

entry shall be substituted,

One rupee fifty paise.

Two rupees fifty paise

Twenty rupees.

Thirty-five rupees.

The same duty as a Conveyance
(No. 23) for the market value
equal to the amount of the
consideration.

Three rupees fifty paise for each
person authorised.

N.B.—The term *registration ™
includes every operation inci-
dental to registration under the
Registration Act, 1908 (Central
Act XVI of 1908).



460 Indian Stamp [1975 : T.N. Act 24
(Tamil Nadu Amendment) ‘

\
Explanation.—¥or the purposes
of this article, more persons than
one when belonging to the same
firm shall be deemed to be one
person.”;

(xiii) for entries 50 and 51, the following entries shall be substitu-
ted, namely :— ‘

‘50, PROTEST OF BILL OR Three rupees.
NOTE, that is to say, any declara-
tion int writing made by a Notary
Public, or other person lawfully
acting as such, attesting the dis-
honour of a bill of exchange or
promissory note.

51. PROTEST BY THE MASTER Three rupees.™;
OF A SHIP, that is to say, any
declaration of the particulars of
her voyage drawn by him with a
view to the adjustment of losses
or the calculation of averages, and
every declaration in writing made
by him against the charterers or
the consignees for not loading
or unloading the ship, when such
declaration is attested or certified
by a Notary Public or other person
lawfully acting as such.

(xiv) for entries 54 and 55,the following entries shall be substituted,
namely :—

54, RECONVEYANCE OF ;
'MORTGAGED PROPERTY— » 1

'(a) if the consideration for which The same duty as a Conveyance
~ the property was mortgaged (No. 23) for a market value
does not exceed Rs. 1,000 ; equal to the amount of such
consideration as set forth in the

reconveyaunce.
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1[(b) in any other case—

(i) if thereconveyance relatesto Eighty rupees.
immovable property situated
within the Cities of Madras
and Madurai and Municipal
towns of Coimbatore, Salem
and Tiruchirappalli;

(i) if the reconveyance relates Sixty rupees.]
to any other property.

55. RELEASE, that is to say, any
instrument (not being such a
release as is provided for by section
23-A) whereby a person renounces
a claim upon another person or
against any specified property—

(@) if the amount or value of the The same duty as a Bottomry
claim does not exceed Rs. 1,000;  Bond (No. 16) for such amount
or value as setforth .in the

release. ,

(b) in any other case. .. .. Twenty-five rupees.” ;

~ (xv) for entries 57 and 58,the following entries shall be substituted, |
namely :—

‘57. SECURITY BOND OR
MORTGAGE DEED, executed
by way of security for the due
execution of an office, or to account
for money or other property
received by virtue thereof, or exe-
cuted by a surety to secure the due
performance of a contract—

(a) when the amount secured, does The same duty as a Bottomry
not exceed Rs. 1,000 ; Bond ((iNo. 16) for the amount
secured.

(b) in any other case. .. .. Twenty-five rupees.

1 Thisclause and entries were substituted for the following clause aud entries
by section 3 (iii) of the Indian Stamp (Tamil Nadu Second Amendment) Act, 1975
(Tamil Nadu Act 40 of 1975):— )

¢« (b) in any other case .. .. Fifty rupees,”




462

|

Indian Stamp {1975 : T.N. Act 24
(Tamil Nadu Amendment) |

Exemptions.

Bond or other instrument, when
executed—

(@) by any person for the purpose

of guaranteeing that the local
income derived from private
subscriptions to a charitable

- dispensary or hospital, or any

other object of public utility,
shall not be less than a specified
sum per mensem ;

(b) executed by persons taking

advances under the Land Im-
provement Loans Act, 1883
(Central Act XIX of 1883), or
the Agriculturists’ Loans Act,
1884 (Central Act XII of 1884),
or by their sureties, as security
for the repayment of such
advances ;

(c) executed by officers of the

Government or their sureties to
secure the due execution of an
office or the due accounting for
money or other property received
by virtue thereof.

58. SETTLEMENT— |
(a) Instrument of (including a The same duty as a Bottomry

deed of dower).

Bond (No. 16) for a sum equal
to the amount or value of the
property settled as set forth in
such settlement :

Provided that, where an agree-
ment to settle is stamped with
the stamp required for an ins-
trument of settlement and an
instrument of settlement in
pursuance of such agreement is
subsequently executed, the duty
on such instrument shall not
exceed two rupees fifty paise,
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Exemption.

Degd of dower executed on the occa~
sion of a marriage between Muham-
madans.

(b) Revocation of— . .. The same duty as a Bottomry
Bond (No. 16) for a sum equal
to the amount or value of the
property concerned, as set forth
in the instrument of Revocation,
but notexceeding fifty rupees.”;

(xvi) for entries 60 and 61, the following entries shall be substituted,
namely :—

«60. SHIPPING—Order for or rela- Fifteen paise.
ting to the conveyance of goods on
board of any vessel.

61. SURRENDER OF LEASE—

(a) when the duty with which the The duty with which such lease is
lease is chargeable does not ex-  chargeable.
ceed twenty-five rupees ;

(b) in any other case. .. .. Twenty-five rupees,

Exemption,—

Surrender of lease, when such
lease is exempted from duty.”;

(xvii) in entry 62, for clauses (b), (¢), (d) and (e), the following clauses
shall be substituted, namely :—

“(b) of debentures being marke- One rupee for every hundred
table securities whether the rupees or part thereof for a
debenture is liable to duty ornot,  consideration equal to the facee
except debentures provided for  amount of the debenture.

by section 8.
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(c) of any interest secured by a '
bond, mortgage deed or policy
of insurance— '
(i) if the duty on such bond, The duty with which such bond,
mortgage deed or policy does mortgage deed or policy of
not exceed twenty-five rupees; insurance is chargeable.

(i) in any other case. .. Twenty-five rupees.

(d) of any property under the Thirty-five rupees.
Administrators—General Act,
1963 (Central Act 45 of 1963),
section 22 ; '

(e) of any trust-property from Twenty rupees or such smaller
one trustee to another trustee or ~ amount as may be chargeable
from a trustee to a beneficiary. under clauses {(b) and (¢) of

this article.” ;

(xviii) for entries 64 and 65, the following entries shall be substituted,
namely. :— :
“64. TRUST— |

(a) DECLARATION OF—of,or The same duty as a Bottomry
concerning, any property when Bond (No. 16) for a sum equal
made by any writing not being to the amount or value of the
a Will ; property concerned, as set forth

in the instrument, but not ‘ex-
ceeding sixty-seven rupees fifty
‘paise. , S

() REVOCATION OF—of, or The same duty as a Bottomry
concerning, any property when Bond (No. 16) for a sum equal
made by any instrument other to the amount or value of the
than a Will. property concerned, as set'forth

in the instrument, but not ex-
ceeding forty-five rupees, /

65. WARRANT FOR GOODS, One rupee fifty paise.,”
that is to say, any instrument evi-
dencing the title of any person
therein named, or his assigns, or
the holder thereof, to the property
in any goods lying in or upon any
dock, warehouse or wharf, such
‘instrument being signed or certified
by or on behalf of the person in
whose custody such goods may be.
- 1. [The amendments made by this section have already  been in-
corporated in the principal Act, namely, the Tamil Nadu Stamp (Increase
of Duties) Act, 1962 (Tamil Nadu Act 8 of 1962).]

_
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TAMIL NADU ACT NO. 40 OF 1975.*

THE INDIAN STAMP (TAMIL NADU SECOND
AMENDMENT) ACT, 1975. ,

[Received the assent of the Governor on the 22nd November
1975, first published in the Tamil Nadu Government
Gazette Extraordinary on the 27th November 1975
(Karthigai 11, Iratchasa (2006-Tiruvalluvar Andu)).]

An Act further to amend the Indian Stamp Act, 1899,
in its application to the State of Tamil Nadu.

BE it enatcted by the Legislature of the State of Tamil
Nadu in the Twenty-sixth Year of the Republic of India
as follows :—

1. (1) This Act may be called the Indian Stamp
(Tamil Nadu Second Amendment) Act, 1975.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall be deemed to have come into force on
the Ist August 1975.

2. In section 3 of the Indian Stamp Act, 1899 (Central
Act 11 of 1899) (hereinafter referred to as the principal
Act), after the fourth proviso, the following proviso
shall be inserted, namely :—

“Provided also that any increase in the amount of
duty chargeable under the Indian Stamp (Tamil Nadu
Second Amendment) Act, 1975 shall not have the effect
of increasing the duty payable in respect of instruments
specified in clause (@) or clause (¢) of this section and
executed before the Ist August 1975.”.

3. In Schedule I to the principal Act,—

(i) in Article 18, after clause (b), the following
clause shall be inserted, namely -
“(bb) where the purchase-money exceeds  Three
Rs. 25 but does not exceed Rs. 50 ;  rupees.”;

* Por Statement of Objects and Reasons, seé Tamil Nadu
Government Gazette Extraordinary, dated the 21st October 1975,

Part IV—Seciion 1, Page 225.
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(i) for Article 23, the following Article shall be
substituted, namely :—

*23. CONVEYANCE [as defined by
section 2 (10)],not being a TRANS-
FER charged or exempted under
No. 62—

(a) of immovable property situated Fight rupees for
within the Cities of Madras and every Rs. 100 or
Madurai and Municipal towns of  part thereof of
Coimbatore, Salem and Tiruchirap- the market value
palli; of the property

, which is the
subject matter
of conveyance;

(b) of any other property. Six rupees for
every Rs. 100 or
part thereof of
the market
value of the
property which
is the subject
matter of
conveyance.

Explanation—In the case of an
instrument chargeable with the
same duty as a conveyance under
"this Schedule, such instrument
shall be charged with duty,—

(a) at the rate specified in clause (a)
of this Article, if such instrument
relates to immovable property
situated within the Cities of Madras
and Madurai and Municipal towns
of Coimbatore, Salem and Tiruchi-
rappalli; and
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(b) at the rate specified in clauvse (b ‘
of this Article, if such instrument
relates to any other property.

Exemption.—Assignment of copy-
right under the Copyright Act,
1957 (Central Act 14 of 1957),

o

section 18.” 3

(iii) in Article 54, for clause (b) and the entries
relating thereto, the following clause and entries shall be
substituted, namely :— ;

“(b) in any other case,— l

(i) if the reconveyance relates to Eighty rupees.
immovable property situated within
the Cities of Madras and Madurai
and Municipal towns of Coimbatore,
Salem and Tiruchirappalli;

(i) if the reconveyance relates to any Sixty rupees.” ;
other property.

(iv) in Article 59, for the entry in the second column,
the following entry shall be substituted, namely :—

“Nine rupees for
every Rs. 100 or
part thereof of
the nominal
amount of the
shares specified
in the warrant.”,

Repeal: 4, The Indian Stamp (Tamil Nadu Amendment)
Ordinance, 1975 (Tamil Nadu Ordinance 11 of 1975),
is hereby repealed. :
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TAMIL NADU ACT NO. 5 OF 1976.*

THE INDIAN STAMP (TAMIL NADU THIRD
AMENDMENT) AND THE TAMIL NADU
COURT-FEES AND SUITS VALUATION

(AMENDMENT) ACT, 1975.

[Received the assent of the President on the 15th March 1976.
first published in the Tamil Nadu Government Gazette
Extraordinary on the 17th March 1976 (Panguni 3,
Iratchasa (2007-Tiruvalluvar Andu)).]

An Act further to amend the Indian Stamp Act, 1899, in
its application to the State of Tawil Nadu and the
Tamil Nadu Court-fees and Suits Valuation Act,1955,

BE it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-sixth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Indian Stamp short title and
(Tamil Nadu Third Amendment) and the Tamil Nadu extent.
Court-fees and Suits Valuation (Amendment) Act, 1975.

(2) It extends to the whole of the State of Tamil Nadu,

2. In the Indian Stamp Act, 1899 (Central Act IT of Amendment of
1899) (hereinafter referred to as the Central Act), section 74 Central Act II
shall be re-numbered as sub-section (1) of that section, © 899.
and after sub-section (1) as so re-numbered, the following
sub-section shall be added, namely :—

“(2) A rule may be made under sub-section (1) so as
to have retrospective effect on and from a date not earlier
than the 15th September 1965.”.

3. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Court-fees and Suits Valuation Act, 1955 (Tamil
Nadu Act X1V of 1955).]

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Bxiraordinary, dated the 24th October 1975,
Par; Iv—Section 1, Pages 246-247, : '
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Validation of 4. Notwithstanding anything contained in any judg-

n“o'ttia&é’aﬁozfdm’ ment, decree or order of any Court or other authority,—

etc.

(i) the orders issued by the State Government in G.O.
Ms. No. 873, Revenue Department, dated the 17th March
1965 and in Government Memorandum No.44430/V1/65-7,
Revenue Department, dated the 9th September 1965 ; and

(ii) the notification No. B.P. Press 25 (L), dated the
10th September 1965, issued by the Board of Revenue
(Chief Controlling Revenue—Authority) and published
at pages 2013—2014 of Part III of the Fort St. George
Gazette Extraordinary, dated the 15th September 1965,

shall not be deemed to be invalid, and shall not
be deemed ever to have been invalid, merely on the ground
that they were not issued in the form of rules in accordance
with the provisions of the Central Act or the Tamil Nadu
Act or that they were not placed on the table of both the
Houses of the State Legislature ; and—

(@) all acts, proceedings or things done or taken
under the aforesaid orders or notification till the date of the
publication of this Act in the Tamil Nadu Government
Gazette, shall, for all purposes, be deemed to be, and to
have always been, done or taken in accordance with law ;

(b) no suit or other proceeding shall be maintained
or continued in any court for the payment of any amount
towards difference in discount ; and

(c) no court shall enforce any decree or order
directing the payment of any amount towards difference
in discount.

Explanation—For the purpose of this section,
s‘difference in discount” shall mean the difference between
the rates of discount permissible for the sale of stamps
under the rules, orders or notifications in force immediately
before the 15th September 1965 and the rates of discount
permissible under the orders and notification referred to
in items (i) and (ii) of this section.
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TAMIL NADU ACT NO. 42 CF 1981.*

THE INDIAN STAMP (TAMIL NADU
AMENDMENT) ACT, 1981.

[Received the assent of the President on the 21st July 1981,
first published in the Tamil Nadu Government Gazette
Extraordinary on the 25th July 1981 (dadi 10,
Thunmathi-2012-Thiruvalluvar Aandu).]

An Act further to amend the Indian Stamp Act, 1899
in its application to the State of Tamil Nadu.

B it enacted by the Legislature of the State of Tamil
Nadu in the Thirty-second Year of the Republic of India

as follows :(—

1. (1) This Act 1nay be called the Indian Stamp (1amil Short tie,
Nadu Amendment) Act, 1981. ggtent and
mmencement.

(2) It extends to the whole of the State of Famil
Nadu.

(3) It shall come into force on such date as the
State Government may, by notification, appoint.

2. In section 47-A of the Indian Stamp Act, 1899 Ame~dment
(Central Act II of 1899) (hereinafter referred to as the of section
principal Act), for the words  exchange or gift”” wherever 47-A, Central
they occur, the words “exchange, gift, release of benami Act II of 1899.
right or settlement >’ shall be substituted.

3. In Schedule I to the principal Act,—
Amendment

(1) in Article 8, in clause (8), for tho words * Twenty- of Schedule &

five rupees”, the words * Thirty rupees® shall be of 1899,
substituted ;

(2) in Article 12, in clause (8), for the words * Thirty
rupees ”, -the words * Thirty-five rupees” shall be
_substituted ;

*For Statement of Objects and Reasons, see Tamil Nadu
Government Gazetfe Exatraordinary, dated the 11th May 1981,
Part IV—Section 1, page 596, .

125-12—34
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(3) for Article 16, the following Artic]e shall be
substituted, namely —

“16. BOTTOMRY BOND, Three rupees for ~every
that is to say, any instru-  Rs. 100 or part thereof
ment whereby the master upto Rs. 1,000 and
of a sea-going ship borrows fifteen rupees for every
mouey on the security of  Rs. 500 or part thereof
the ship to enable him to  in excess of Rs. 1,000.” ;
preserve the ship, or prose-
cute her voyage.

(4) in Article 23, in clause (b), for the words * six
rupees ”’, the words *‘seven rupees” shall be substi-

tuted ;

(5) in Article 54. in clause (b), in item (ii), for the
words “ Sixty rupees”, the words * Seventy rupees”
shall be substituted ;

(6) for Article 55, the followmg Artxcle shall be.
lubstltuted namely :— |

 55. A. RELEASE, that is The same duty as a Botto-
to say, any instrument (not ~ mry Bond (No. 16) for
being such a release as is  such amount or value as-

provided for by section  set forth in the release.
23-A or a release of benami S
right) whereby a
person renounces a claim
upon anotler person or

. against any specified pro-

perty.

‘: 'B. RELEASE OF BENAMI

RIGHT in favour of real
oewner;—

(@) of immovabls property -‘Thirteett rupees for eVery;,
situated within the cities of '~ Rs. 100 or part thereof of
Madras, Madurai and the market value of
Coimbatore and Municipal  the property which is the
towns of Salem and 'llru- subject matter of release ;
chirappalli. ,‘
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(b) of immovable property Twelve rupess for every Rs.
situated in any other area. 100 or parc thereof of
the market value of the

property which is the

subject matter of release.

(c) of any other property. ~ Seven rupees for every Rs.
100 or part thereof of
the market value of the
property which is the
subject matter of
‘release.”; '

(7) inVArticle 57, in clause (b), for the words
«Twenty-five rupees”’,the Words *Thirty rupees’’ shall be
substituted;

(8) for Article 58, the following Article shall be
substituted, namely :—

“58. SETTLEMENT—
(@) Instrument of (including a deed of dower),—

(i) if the instrument of settle- The same duty as a Bott-
ment is in favour of a  omry Bond (No. 16) for
member or members of a2  such amount or value a3
family. set forth in the settie

ment :

Provided that, where an
agreement to settle is
stamped with the stamp
required for an instru-
ment of settlement and
an instrument of settle-
ment in pilrsuance of such
agreecment is  subse-
quently executed, the
duty on such instru-
ment shall not exceed
two rupees and fifty
raise.

Explanation.— e Acticle. th 4w y
or the purpose of this Article, the wotd * family
mcalfxs fathe%, l'pmother, husband, wifc, son, daughter,
grand child. In the case of any one whose personal
law permits adoption, * father” shail include an
adoptive father, * mother ” an adoptive mother, *son ”
an adopted son and daughter ” an adopted J..hter,

125-12—34a
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(ii) in any other case,——-_

(A) of immovable property Thirteen rupees for every
- situated within the cities of  Rs. 100 or part thereof
Madras, Madurai and of the market value. of
- Coimbatore and Municipal  the property which is the
_towns’ of Salem and Tiru- subject-matter of settle-
- chirappalli. , ment.

(B) of immovable property Pwelve rupees for every

situated in other areas. Rs. 100 or part thereof
of the market value of

the property which is the
subject-matter of settle-
ment.

{C) of any other property. Seven rupees for every Rs
_ 100 or part thereof of

the market value of the
property which is the
subject matter of settle~

ment.
Exemption—
Deed of dower executed on
the occasion of a marriage
between Muhammadans.
(b) Revocation of— The same duty as a Botto-

mry Bond (No. 16) for a
sum equal to the amount
or value of the pro-
perty concerned, as set
forth in the instrument
‘ of Revocation, but not
B | , exceeding Sixty rupees.”;
" (9) in Article 61,—
(@) in clause (a), for the words “twenty-five

rupees ”, the words ‘Tlnrty rupees > shall,,«' be
Substltuted; T

(B) in_clause (), for the words Twenty-ﬁw .
rutpeaes , the words Thirty rupees® shall be substir;
tuted §
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(10) in Article 62, in clause (¢),—

(a) in sub-clause (i), for the words twenty-five
rupees ”’, the words * Thirty rupees” shall be sub-
stituted ; |

(b) in sub-clause {ii), for fhe words * Twenty-
five rupees”, the words “ Thirly rupees” shall be
substituted. .

e ity e




= ® ,
TERNMENT oF TAM: NaDU’
- 198Y i

Part IV—-—Sectlon 2
'l‘mml Nadn Acts and Ordmmu.

i

1 The following Act of the Tamxl Nadu Legnslauve
. recelved the assent of the President on the 24th Sep‘tember
1s hereby published for general’ mformatmn —_

ACT No 38 OF 1987

f An Act further to amend the Indian . Stamp Act, 1899 1d: 1)
.. Registration Act, 1908 in thezr applzcatzon to the State ’ of'_

Nadu, -

5V BE it enacted by the Leglslatlve Assembl of the State of
‘m the Thlrty -eighth Year of the Repubhc of . Indla as

1. Short zztle extent and cominencement—-(l) Thls’Act ay
called the Indlan Stamp - and the Reglstratlo‘n (Tamll Nadv

) It shall come mto fofce on such date as thef tﬁt : Q
£ ment may, by notification, appomt ‘and dxfferent Idatest i
appomted for dlﬁerent provmons of thms Act

(A .Group)' 1V-2 Ex. (614)-——; | [ 263 1




§

1

. + 4

Amendment of Central Act 11 of 1899, ——In the Indian stamp J shal
C’enttral Act I of 1899), o ‘: sha

- the
' ;"Recavery of deﬁczt stamp duty. —-(1) Noththstandmg " ran
ained in section 33 or‘in any other provisions of this 4 ther
the registration of atny instrument under the Regis- } rele
8 (Central Act XVI of 1908) it is found thas the &
ty payable. -under . this Act in respect of such msﬁtu- a
: 2 inch
may be, may, on'a Certificate  frem then t sold
under ‘the Reglstrimon Act, 190§ (Ccntral £ toge
R 50 <
| e - 3 P venc
thai Qq such cemﬁcate shall ‘be  gramted ualess (@
_is made’ and such pcrson is glven an opportumty ot
rovWded farther that no such mqu1ry shall be commencei
Cx eXpiry. Oi thrc@ years from the date of reglstratlon of tllo
4 ‘T ,e”“crtlﬁcate of the Reglstrar of the districs undet, Gi
o shall, subject only to* appeal under sub-section (3), be
and«<shall noﬂ bc called in Questlon in any court. or before any § ]
person aggneved by a certificate of the Regsttar
under ‘sub-section (1) may appeal to the Chief Con-3
3! ue - Authority. Aany’ such. appeal shall be preferred
| &5 and shall bc heard and dflsposed of in such manne £
2 Wftct sﬁécfd:qn 47A thg following section shall be inserted as 1

v o ¢ Bad-l s !

{:SMP dut) chargeablv for mstﬂummt of rectif-? v of ¢
Where an  insarument purports  to rectify any  errer ~ for
ption. of m 3 S Out in any previous instrumest;
thin the purvisw of section 47-A, then, the amount of dmy‘
on -such instrument of rectlﬁcatmn shall be the amount
eable ‘on_ it under Schedule I Iéss' the: amount of duty, if any$
aid in 1'§SPCCt of such prev1ous inistrument. ” ;
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[

(3) in section 74, after clause (a), ;tfhéf
shall be inserted, namely—- DR gt

k: “(aa) the pmper use of stamps and sta_xp y;
1 “the preventlon of misuse of such- ‘Stamp. and stamp pa '

}

g (4} in Schcdule I, under Article 5 Agreemen*
this S randum of an Agreement », clause (i) ard the . :.entrl
gis- SN thereto shall be relettered as clanse (j): and before clause
the SN relettered the following clause shall be inserted, nam
wu- - “(i) if relatmg to construc:t:on of a ho
uty mcludmg the multi-unit house or bmldmg by the’

:_ﬁ; ¢ sold by such vendor and containing . stipulation

Ftogether with such house or bmldmg or multi-unit hoy
p's0 constructed shall be held elther mdmdua].ly or j
L vendcc of such land,— i T

. (i) When the land is sltuated wathm
: cities of Madras, Maduardf - and
Coimbatore and Municipal Towns
of Salem and T:rucmrappalh. ‘

D houge, :
T iieh 1s the &uB s
(u) When the langd is sltuated

iﬁi any
other area. o

,: ock or. bulldmg havxng noﬁ es
s the case may bé B

fment of the Govcmmcnﬂ of tha ‘area’

,e the ‘proposed construction :shall’ Bé:atta
fment: for the puipose of éxecu
clusive proof of the cost of ihe




gzt' ofj In

: cntral Act XVI of 1908), ‘(;1;
| g ne
“ An
g - an
. nal
E. the
1 ) ‘tout means a persqn who habltuallv frequents the N of
a x‘eg1strat10n -office, for  the purpose of employment for . g - cat
I any other person 'in’connection with: any reglstratlon 2 hc
Aa'nd 'who is 50’ declared as a tout under Part XIII-A ;” ; S bec
gL - SN and
i cmon 17, in sub-sectmon (1), after alause ), the B bee
ovy@g{,‘d use- shall be added, namely:— _ A by
“(f); mstruments of agreement relating to ' construction of
‘house. or building on ‘land held by several persons as S lns
in clause (i) under Article 5 of Schedule I to the Indian JEEE ne
ct 189‘9 (Central Act, II of 1899).”; B 4
after Part XIII, the k_folloWin'g Part shall be inserted SN |
| | ' | -~ offic
“ PART XIEA, * ]
A ' - OF ‘TOUTS. B | | ¥ .,: r
B the
1% O'—B. Powers to frame and pubhsh lists of touts.—(1) Every 3 inc!
€ 'gx§trar of a_ district as regards his own office and the offices subor- = -
fthercto -and every Sub- divisional Magistrate ag regards the 4
n office. within his own jurisdiction ‘may. frame and publish - § ®: frati
pei.ons proved. to his satisfaction or to the satisfaction ) preci
Sub-Reglstrar as provided in section 80-C, by evidence of & the
repute or. otherwme, habitually to act as touts, and may S from
m . time' to time, alter and amend such lists. ' E the
'(2): No person’s name shall be included in any such list until
)l have had an oppommtty of showmg cause agamst such. F a p2
' ¢ been

ere the name Of any person is mcluded in'a list framed
y a. Sub -divisional “ Magistrate under this section, §
w thm thlrty days of the pub]lcatlon of the hstf,_
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£ in which his name first appears, apply in wri ﬁ})g'i‘tiq,-;{.the
g e, disirict for the removal of this name from such list.dn

¥'of the Registfar, passed after such ‘in
p-necessary on -such. application.

: 80-C.-Inquiry by a Sub-Regisirc are
g Any Registrar of a district, or -Stib:divisional -
f any “Sub-Registrar within the jurisdiction of
fname of any pefson alleged “or suspected to b
g.the Sub-Registrar to hold an inquiry in -
¢ Ine Sub-Registrar shall thereupon: hold, ‘an
of that person, and, after giving' him an opp
pcause as provided in sub-section (2) of :section!/80-B
ilie authority who has riade' the' request - whether -t
g been proved to the satisfaction of ‘the- Sub-Registrar:
fand that authority may include the name of any per
f been so proved to be a tout in the list of tougs framé
t by him under sub-section (1) .of section ‘80-B: i
- - Provided that such authority shall hear such’ person
his name has been so included, dppears before him and
b be” heard, | R PR

y

&

80-D. Display of lists of touts in registration offices
g avery such list shall be conspicuously displayed: in every regis

.;(\ .

y office to which ‘the same relates.

t

80-E. Exelusion of touts from precincts of ‘registratibn'oﬂ’i es
A registering officer may, by general or ‘special ‘order, exclude
the precincts of his registration office any person- whose n
pincluded in any such list. - o - o
4 80-F. Presumption as to touts found within precincts of regis
Y tration offices.-—~Every person who bhaving been :>vrluded. from th
| precincts of a registration office under section 80-E is found withi
bthe precincts of any registration office .without written . permission’
ffrom the registering ofticer shall bs deemed to be acting as a tout £o

tthe purposes of section 82-A: . R

* 3
v 3

. 9 Provided that this section shall nd‘t'apply where siich P :
e party to a document intended for registration at such office 6¢ ¥
‘ en directed to appear by any process of the registering officer.:’

. 80-er Afrest an.d' tri.alj Of fOIlIS,—_(l;!Anv regigtcn‘ng fo ,t{
SERay, by an order in writing direct any person named in ‘the ‘ordet

¥ A Group) IV-2 Ex. (614j—2




S=an 'such tout found vmhm tlre precmcts of the registration
& "ﬁiﬁch’tﬁut ‘nray be arrested accordmgly and bhan be forth

. %

Cnmmal Brocedm:e, 1973 (Cem.ral Act 2 of 1974), 3
‘_lc, so far as may be to h:s dctenuon, ‘trial and-

the

N

""»pf sections 345.and 346 of the said Code. " e
ccuon 8, the foﬂowmg secncm shall bc msertea,

rece;

> 1S he

,(:A” ‘

iiCommssconer and Secretarv w ( Fove

rnmen

it o S'IM'IONERT AND !’Rlﬂ'ﬂho
, -oovmm OF 1AMIL' NanY
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" The followmg Ac& of the Mamil . Nadu Leglsla.twe Asaembly recelved the

general mforma(tlon —

ACT No. 39 OF 1992

- State of Tamil- Nadu

Torty-third Year of the Republic of Indla as follows St

,Amendment) Aect, 1992,
o (2) Tt extends to the whole o‘f the . State of Tamil Nadz. "
(3) It shall ‘come. into force on the 1st day of July 1992

2. In Schedule I to.the Indian Stamp Act, 1899-—

(1) in Axticle 1, for the Words “ Fifteen p,axse the ’ words “ One
rupee » shall be substituted ;

o S .

. rupees ” shall be subsututed

\ rupees’’ shall be substltuted

A R T L R

S the words « Ten rupees ” shall be substituted ;
‘ hundred rupees " shall be substituted ;
words “ Forty rupees " shall be substituted ; - - : g

'

rmpees ” shall be substltuted

words “ Three hundred ruvees ” shall be Substltutcd

: [A (rroup] IV-2 Ex, 391~1"

assent of the President on the 30th June 1992 and is herebx pubhshed ior :

BD it enacted by the Leglslatxve Assembly of the State of Tgmll Nadu m the

1. (1) This-Act may be called ‘the- Indlan S‘bamp (Tamll Nadu Second

(8) in Article 4, for the ‘Words “Five rupees”, -~the worda W T cn S

(6) in Article 8, in-clause (b), for thc VVOI‘d% “ Thxrty rupecsn ” :tﬁe;

( 8) ig Arflclea 10, for the V'VOI'C]S “QOne hundwd and ﬁfty rupeea » thb'

An Act fm ther z‘o amend the Indian Stamp Act, 1899, in zt.s a,pplwatton to tke B 3

Short Lith
" -extent an?..
‘t commence-
ment. T

) Amendmcnt

. of Schcdme '1‘

(2) in Article 3, for the words Thxrty-ﬁve rupees ¥, ? the Words “ I‘vfty e

(4) in Article 5, in clause (4), for the words “ Two rupeee fifty paise p

oo Amcle 7, for the Words “ Sixty mpees . the W ords « Une e

(7) sin Article 9, for the words - “ Twelve rupees”, the words « Tw tyl"-;-:_ D
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,A.-,A.__...___ [ e -

R (9)' in Axti'cle 12, in clause (b),—

c (a) for the words * 'l‘lurty-ﬁ\e rupecs ” the wo ords “ Fltt) rupees ”
- shall be substituted ; ; ,

e _(b) for the words Onc rupec and ﬁfty paise subject to a maximum
s o uuc hundred rupees 7, the words * Two Tupocs ‘subject to a mmmuum of one

i hm\dred and ﬁfty /rupees r s}‘all he substlt'uted

(10) in Artlcle 16— L o L

L ‘f'“ (a) for the w ords “ Three rupees » the words “ Four rupees’”’ sha]l
'oe substltuted 3oL R

" -(b) for the words “ Fxfteen rupees 7, ehe w ords u Twcnt\ mpccs
hal} be substxtutcd Cnig ‘ :

) 11) in Artlcle 17, f01 the W ords « Twenty-ﬁve rupees " the words ‘
“ ,Flfty rupbes » shall be subshtuted , Sl

(12) 1n Article 18, ml clause (b), for the “ordq ‘On‘e‘ 1-upee fifty
/pmse ”, the words M Two -upees ”. shall be subst:tuted - '

? (13) in Artncle 19, for the words « Tlurty palse ” the words “One
mpce ”-shall be substxtuttd ,
. ' (14) in Artlcle 20, for 'thc words « F1vo rupees ” the w ords “Ten
f-,*‘“,rupees " shall be’ substltuted ‘ . L ‘
“( la) m Armclc 20- A lor the w oxds Oné 1‘f1pet; ﬁf.ty pqise ”, thé Wox‘ds
“ vae rupees sha,ll be substltuted , o
’ (]6) in Artlele "2 for: the words “ Th1rty-ﬁve 1‘upee9” the Awo':ds
« S].Xt\ rupees ” shall be substxtuted : o
(17 ) m Artlcle 24 _ )

B = (a) in clanse* (i), for the. w01ds “ Two rupees ﬁfty pame " the words
B Fwe rupees ” shall he subcmtuted ‘ :

SR (b) in clause (ii), for the’ words “ Fwe "rupe'cs ” the \\'oztds “Ten
A rupees » sh,all be substltutcd , , :
: : '; ' (18) in Artlcle 25, in dause (b)u for the \\01ds “ Pive rupecs ” . tho

;;

s

- words ¢ Ten rupees ” shall be substlt'uted

*, e (19) in Article ' 6 in clause (b), for the \vords “ Thlrtv rupces ”’, the ~
" words “ Forty rupees” shall be 'substituted ; , : ,

Poo g ~(20) in Article 28, for the words “ Plfteen palse ” the \xords “One -
v La rupee " shall be substltuted _

(21) in Axrticle 29, for the words ¢ Fwe 1upees ” the words * Twentv
~ five rupces ” shall be substltu(eed :

. ’ _s;" ; - » : B . ‘
e (22) in Article 36, for t‘lc words “ ThlI‘tV paise ”, the words “ One
' 1"upee " shall be- substltut' 1; - o a ‘

. - (23) in Art.cle 88, for the words “ Thirty-five ru c;e ;’ th | 8
. & Slxty Tupees ’ - shall be s11b<1t1tuted R i 5 PESRS , ¢ ‘Words

("‘4) in Artlcle 39—-

' (a) in clawe (a), for the words ¢ One illuldl‘cl V X
‘ « Two hundred rupees * shall be. substltut'ed - ‘ Ill]‘C\,.S‘ the words

» ( b) in clause (b), for the wordsg ‘¢ Two hu 'dre
".,the words “ Five hundred rupees ” shall be subsstltute(ll1 d and ﬁfty rupees» |

-

kLT e LI L A

CU- T (95) in Artide 42, for the words  Fi ", the ‘words ¢ |
vl T 'LrupeC§ " shall be Sllb“[tltuted o 1ve mPe?S.""; ﬂ'l-re “Qlidﬂ "Teﬁ

-
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{26) in Artlcle 44, for the Words « Two rupees ”, the words C“Five - - e R
rupees ” shall be, substltuted . - o .
(27) in Axticle 46

AN

‘z) in item A——’ ‘ |
(i) in clause (a); for the words “ Twentv rupees 7, the ,'words BRI
« Pifty rupees ” shall be substituted ;= . \ MR e

(ii) in clause - (b), for the words Su.ty~ﬁve rupces ” (the Words v
“ One hundred and; fifty rupees ” shall be substituted ; .

. (b) in item B, for the words “ Thlrty—ﬁve rupees ” the words « One ‘ .

hundred rupees” shall be subsututed : . . R

.(28) in Article 48,— ST » R TN

- {a)- m clause (a),. fof the words « One rupce ﬁfty palse . the ‘wo‘lxi']is"’ o

“ Five rupees ” shall be substltuted - R

© T (D) in clausg - (’b) , for . the ‘words “ Two wpees ﬁfty palsc ” ‘the . 70
-word< « Fxftcon rupecs shall be substlﬁuted . e

c. (e) in clause (¢, for the words 4 Twenty rupees A the words “ Cm :

hundied rupecs ” shall be suf)sntuted §Bas L e e

A{d) in clause (d),for, the words “ Thirty- five rupees the WOl’d‘) :

" Oae hundred und scventy-five rupees” shall be substituted ;; S

/ (e) in clause- ( j’), for the wprds Three rupees ﬁfty pamei )

”Words “ Twent) rupees ” sha11 be subshtuted , z

A

‘the. words “ Forty rupew ' shall be;. substltuted
' (3:)) in. Artlcle 62-——". '
(@) in c]a,usc (o), - ST : :
(i) in sub-clause (1), for the words & Thlrtv rupees » the word
" Forty rupces ” shall be subStltuted N R T

: (ii) "in sub-clausc (i), for the words «“ Thlrt'y rupees , 't‘.he ',;;7'-
avords “ Forty rupees”-shall bé substltuted . s

() in clause (d), for the words “ Thirty-five rupees ”,.the words
- F ifty rupees ” shall be substltuted

(c) in clause (e), for the words * Twenty rupees ”',f the ‘words'f '
“ Thirty rupees"’ shall be substituted ;« : S ' = .

(36) in Article 64,— . ' ' R N

(e) in clause (a), for the words “ sixty-seven rupees ﬁfty pawe "
‘the words “ nmety Tupees ” shall be substituted ;

- (b) in clause (b); for the WOldS L« forty—ﬁve rupeei ) the words o
“ gixty rupees” shall, be subsﬁltuted Y . ‘. o

(87) in Article 65, for the woi'ds “ One rupee ﬁffy palse ” the W >rds
“ Pive rupees ” shall be subitltutcd

(Bvorderaf the Govemor) L R i
MD. ISMALL, '
Secretary to Government, Law Department
T T e e ‘ e W % ;'

e, PRINTED AND PUBLISHED BY THE DlRECT OR OE' STA'NO‘NERY AND PRINTI

AN BEU 4 1 £ AETHE RATEORRITTT An NG MADRA& B L
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L
sz:'t‘title,' B
extent and
commencement.

Central Act
T of 1899,

The following Act of the Tamil Nadu ‘Legisﬂative Assembly received the
assent of the President on the 27th August 1992 and ig hereby published fo
general informajtion :— .

ACT No. 43 OF 1992.

An Act Jurther to amend the Indian Stamp Act, 1899, in i s application to the
State of Tamil Nadu. ‘ .

BE it enacted by the Legislative Assembly of the S:ate of Tamil Nadu in the Forty- -
third Year of the Republic of India as follows :— ' '

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Améndment)
Act, 1992, : - .

| (2) It extends to the whole of the State of Tamil Nadu.

" (3) It shall come into force on such date as the State Government may, by
notification, appoint.

2. Inthe Indian Stamp Act, 1899 (hereinafter referred to asthe principe] Act), Insertion of
after section 19-A, the following section shall be inserted, nemely :— , lllgwn.ewﬁdi
“19-B, Payment of duty on copies, counterparts or duplicates when that duty
has nst been paid on the principal or original instrument.—(1) Where any instrus
ment is registered in any part of Indie other than the State of Tami]l Nadu and
such instrument relates, wholly or partly to any property situate in the State of
Tamil Nadu, the copy of juch instrument shell, when received in the State  of
Tamil Ne“u under the Registration Act, 1908 (Centrel Act XVI of 1908), be liable

.- to be sharged with the d@ﬂérenoe of duty as on the original instrument.

(2) The difference of du'y shall be 'oaloulatedvhaving regard to—
{d) the o tant &' pyoperty sitpate .in the State of Tamil Nadu; and

(b) the proportionate oonsiderationt or .value or market value of such
exten] of property. : S

(3) The party liable to pay duty on the original instrument shall upon the

" reoipt Of notiee from the regisiering officer, pay the difference in duty within the

time allowed by such registering. officer.

, -~ (4) Where defiaiency in duty paid is noticed from the copy of any'instru-

. ment, the Colleator may suo motu or on a reference from any eourt Or any regise

et his functions and th_evpro_visions of seation 47-A shall mutatls mutandis applyd

" 19-B, he shall bo punishable with fine which may extend to five thousand rupees,”.

L :'; ‘fied by the Colleator, he may require the payment of deficit duty, if any, together
<" with penalty under seation 40, on the copy of the instrument, within suii: ti%ne as
‘- may be presaribed-”. e R '

- namely 1= - -

" 'Where the party fails 10 pay the differenge of duty a3 required under sub-section

tering officer, require the production of the original instrumes 1 before him within
the period speaified by him for the purpose of satisfying himself as to the adequagy
of the duty paid thereon, and the instrument so produced before the Collsotor
shall be desmed to have been produced or some hefore }im in the perforniance;

‘Provided that no action under this sub-seation shall be taken aftar a period
of four years from the date of registration of such instrument. ol

. (5) In case the original instrument is not produced within the period speci-

3. After section 63 of the prinaipal Adt, the following section shall be inserted,

' “63-A. Penalty for failure to cémply' with provtsiohs -af section 19’3.;

(3) or sub-section (4), Or any amount as required Lucer sy b-scatics (5), of seation
(By order of the Governor.)

: - - MD. ISMATL,
v , ] Secijetaf;y to Qovernment, Low Departmeni.

63
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Pari IV—Section 2
Tlmil Nadu Acts and Orduu.new*

et e KN, ———

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 4th February 2000 and is hereby published for gencral

information :—
ACT No. 1 OF 2000.

“An Act further to amend the Indian Stamp Act, 1899, in its
State of Tamil Nadu.

application to the
BE it enacted by the Legislative Assembly of the  State of

Tamil Nadu in the
. Forty-ninth Year of the Republic of India as follows

—

1. (1) Thxs Act may be called the Indian Stamp (Tamil Nadu Amendment)
Act, 1998,

Qn extends to the whole of the State of Tamil Nadu:

(3) It shall come in to force on such date as the State Government may, by
notification, appoint.

2. Tn section 2 of the Indian Stamp Act, 1899 (hereinafter referred to as thc{ ‘

principal Act),

(1) after clause (6), the following clause shall be inserted, namely :—

(6-A) “*Chennai Metropolitan Planning Arca’’means the area as deﬁned
in clause (23-A) of section 2 of the Tamil Nadu Town and Country Planmng ‘Act,
1971 (Tamil Nadu Act 35 of 1972) ;*°

(2) after clause (25), the following clause sha]l bu added, namely

6(26) “Urban 2 glomeratxon means the area as defined in clause (n)

of sect.i’ 3 of the Tamil Nadn Urban Land (Ceiling and Re lat:on Act 197
(Tamllﬁdu Act 247 of 1978) ' ¢ & gu )

-

31‘

Short title,
extent and
commencement.
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SR /%'})f M 3 In section 47-A of the principal Act,—
. \ . \
(1) In sub-scection (3), for the expression “The Collector may, suo metu, within
two years”, the expression “The Collector may, suo motu or otherwise, within
- .- five years”, .shall be substituted ;

'” (2) for sub-sections (4) and (5), inchiding the Explanation thereto, the
4 following sub-sections shall he substituted, namely ;—
oy .

. .~ “44) Every person liable to pay .the difference in the amount of duty
unger sub-sectiont (2) of sub-section (3) shall, pay such duty within such period as
may be prescr.bed. In default of such payment, such amount of duty outstanding

on the date of default shall be a charge on the property affected in such instrument.
k On any amount remaining unpaid after the date specified for its payment, the person
_ liablc to pay the duty shall pay, in addition to.the amount due, interest at two parcent

C " . per month on such amount for the entire period of default.

S

(5) Any person aggrieved by an order of the Collector under sub-section
(2) or sub-section (3), may appeal to such authority as msy be prescribed in this
behalf. All such appeals shall be preferred within such time, and shall bz heard
and disposed of in such manncr, as may be prescribed by rules made under this Act.

(6) The Chietf Controlling Revenue Authority may, suo motu, call for
and examine an order passed under sub-section (2) or sub-section (3) and if such order
I is prejudicial to the interests of revenue, he may maké snch inquiry or cause such
h inquiry to be made and, subject to the provisions of this Act, may initiate procee-

\ dings to revise, modify or sct aside such order ant may’ pass such order thereon
' as he thinks fit.

|
L (7) The Chiel Controlling Revenue Authority shall not initiate pro-
\ ceedings against any order passed under sub-section (2) or sub-section (3) if. —

(a) the time for appeal against that order has not expired ; or

(b) more than {ive years have expired atier the passing of such order.

(8) No order under sub-section (6) adversely affecting a person shall bs passed
unless that person has had a rcasonable opportunity ot being heard.

(9) In computing the peried referrad to in clinse 7hY of sub-section (7), the time
during which the procecdiags bafore the Chief Coatrolling Revanue Authority
remained stayed under the order of a Court shall be excluded.

(10) Any person agzrieved by an order of the authority prescribzd under sub- .
section (5) or the Chief Controlling Revenue Autherity under sub-section (6) may,
“with in such time and in such manner, as may be prescribed by rules made under
this Act, appeal to the High Court.

\ Explanation.— For the purpose of this Act, market valuz of any properity shall
be estimated to be the price which, in the opinion of the Collector or the Chief Con-
trolling Revenue Ay hority or the High Court , as the case may be, such property
would have fetched dr would fetch, if sold in the opzn market on the date of exezation
of the instrument of conveyance, exchange, gift, rclease of benami right or settle--

ment.”.
Ax;lendmcnt ot 4. 1n Schedule { to the principal Act, — b

uchedule 1. )
(1) in Article 23, —

(A) fer clause (a), the following clause shall be substituted, namely :—

¢(a) of immovable property  situated FEight rupees for every Rs. 100 or
within the Chennai Metropolitan part thereof of the market value
Planning Area and. the Urban agglo- of the property which is the subject
meration of Madurai, Coimbatore, matter of conveyance. '

Salem and Tiruckirappalli and the

City of Tiruaclveli.
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(8) In the Explanation, in clause (a) for.the expressiqn “Cities of Madras
and Madurai and Municipal towns of Coimbatore Salem and Tiruchirapalli’, the
exprecsion ““Chennai Metropolitan Planning Arca and the Urban agglomeration
of Mudurai, Coimbatore, Salein and Tiruchirappalli and the City of Tirnactveli”
shall he cuthsiituted :

{2) In Artix"lc..?i in clause (a}, for sub-clauses (vi) to (viit). the following sub-clauses
shall be substituted, namely ;— :

(vi) where the lease purports to be Thesame duty asa conveyance (No. 23)
for a term exceeding thirty years but for a market value equal to ffty

not exceeding fifty years : per cent of the market value of the
: property which is the subject matter of
lease. .

(vii) Where the lease purports to be The same duty asacoavevance (No. 23)
for a term exceeding fifty years but  for a market value equal to seventy
pot exceeding one hundred vears ; five per cent of the market value of

~the property which is the subject
matter ot lease.

(viii) where the lease purportsto be  The same duty as a conveyance (No. 23) :
for 3 term exceeding one hundred years : . for a market value equal to the market ‘;
‘ value of the proreriy whizsh s the ‘

subject matter of lease.

(ix) where the lease dcss not purport The same duty 25 a conveyance (No.:23) \
to be for any definite term for a market value equal to the mazket ‘
value of the property which is the
subjezt matter of lease.”; ‘

(3) ir Article 46, for clavse B, the following clause shall be substituted, !
namely : - : ' ' L
«B. Dissolution of — _ A B
(i) W%x,‘sugh,,rtiissolutjon involves  (a) Thirtecn rupees for eyeny R 100f-
partit . of ‘imMovable properties of  or part thereof of the market vahiof the
a  fim among the partners, who  immovable property dea't witixidosuch
" are not family members. decd of dissolution, when suchqirapecty :
' o is situated within the ChennainMiero- : 1]
! politan Planning Area and the Lidan |
agglomeration of Muadarai, Coimba- Coh
_tore, Salem and Tiruchirappalli and
the City of Tivunmelveli, . = .o

it
oo ‘ (b) Twelve rupecs for every Rs. 100;-
o ' or part thercof of the market value
. oyt Gl e 9t the  immovabls; . propemyii deib
?,?U’ 24 “éf?:’“_ ;* ;}f’;‘ e T 'J'":w?it’higt such dézd of dissolution when
Y S RNEE 13 3 WU :

e e such property is situated in other areas.
RS SRR« -V I A S N ;

(i) When "t ‘®isiotutidn “involves Three rupees for every Rs. 100 er part)-
partition of immovable properties of  thereof the value of the separated share.
the firm among the partners who are
tamily members or when such dissolu-
tion involves partition of movable
prope;&]’],!( IR A

) 5.
- PN

: . " P LTI IR A 'o':.

L IS BT S IR L oh cEE R Rt T Son o !

; Lé’?‘;‘i’hﬂ%&;ﬁ‘?r Fﬁ)fthé purpose of this Article. the word ‘-family™ #all
thQ‘h"Jﬁ?@ﬁmﬁWﬂs detined in the Bxplanadmun to Article §8,: 7 o F "

(iii) in any other case. One hundred rupees.”;
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" : —

(4) in Article 54, in clause (b), for sub-clause (i), The following sub-c!ause shall
be substituted. namely :-

“@) ¥ if tho recanveyance relates 1o im- Bighty rupees.”:
movable property situated within the
Chenna: Metropolitan Planning Area
and tho Urban apglomeration  of
Madurai, Coimbatore, Salem  and
Tiruchirappalli and  the City of
Tirunelveli,

(5) in Article 55,

(a) in clause A, for the expression °¢ release of benami right , the expression
“ release referred to in clauses B, C and D of this Article * shall be substituted ;

(®) inclause B, for sub-clause (a), the following sub-clause shall be substituted,

pamely :-— o :

“(a) of immovable property situated Thirteen rupees for every Rs. 100/-
within the Chennai Metropolitan or part thereof of the market
Planning Area and the Urban agglo- - value of the property which is
meration of Madurai, Coimbatore, . - the subject matter of release.’

Salem and JTiruchirappalli and the
City of Tirynelveli,

(©) after clause B, the following clauses shall be added, ngme]y ‘-

|

\ . o * C. RELEASE OF RIGHT.

\ | IN FAVOUR OF CO-OWNER, that is to say, any instrament whereby a

\ co-owner of a property renounces his claim in favour of another co-owner,
on any specified property over which they have common right :—

\ L (i) if it relates to immovable property ~Thirteen rupees for every Rs. 100

situated within the Chennai Metro- ~or part thercof of the market
! __ politan Planning Area or the Urban value of the property which is the
| ; agglomeration of Madurai, Coimbatore subject matter of release.

‘ (} Salem and Tiruchirappalli and the
' City of Tiruneveli,

(i) if it relates to immovable property Twelve rupees for every Rs. 100/-
situated in any other area. or part thereof of the market
value of the property which is the

subject matter of releases.

(i) if it relates to any other property. Seven rupees for cvery Rs. 100/-

C , or part thereof of the market
value of the property which is the
subject matter of release.

'E;L- , ,:_,' AT o . 7 w ‘" ) ‘.
D. RELEASE OF RIGHT IN FAVOUR OF PARTNER. .

@) A release of right by a partner or Three rupees for every Rs. 100/-
« partners.in tavour of ather :partnersi: ' -or-part thereof of the - market
relinquishing his or their rights over :.. ..value.of the immovable ptoperty
the immovable property when the which is the subject matter of
release is between . _family members:: release, R
who consiitue the partnership or when :
the property is movable property.

“hyng

L i — . e
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(i) When sucan release is between (a) Rupees thirteen for eve 2 fo

partners who are not family members. ® or gart thereof of tht:.y ﬁar%cgl
value of the immovable property

which is the subject matter of

release when such  property is

. situated within the = Chennai
Metropolitan Planning Area and

the Urban agglomeration of

Madurai, Coimbatore, Salem and

Tiruchirappalli and the “City of

Tirunelveli. .

(b) Twelve rupees for every Rs. 100/-
or part thereof of the market
value of the immovable property
which is the subject matter of
release, when such property is
situated in other areas.

JEXPLANATION.~For the purpose of this Article, the word <“family” shall
have the same meaning as defined in the Explanation to Article 58.”¢

(6) in Article 58, in clause (a), in sub-clause (ii), for item (A), the following item
_shall be substituted, namely : - ’ .

/ .

«“(A) of immovable property situated Thirteen rupees for every-Rs. 100/-

within the Chennai Metropolitan or part thereof of the market
Planning Area and the Urban agglo- - value of the property which_ . is

s meration, of Madurai, Coimbatore the subject matter. of settlembnt’ »

Salem and Tiruchirappalli and the
City of Tirunelveli.

5. All appeals preferred under sub-section (4) of section 47-A of the
principal Act and pending before the appellate authorities specfied in
sub-section (5) of that section, immediately before the date of commence-
ment of this Act, shall be heard and disposed of by such appellate anthorities
concerncd, as if this Act had not been passed.

(By order of the Governor)

K. PARTHASARATHY,

Secretary to Government,
Law Department.

PRINTED ArD PUBLISHED BY THE DIRECTOR OF STATIONERY A
UF THE GOVERNMENT OF TAMIL NADU,

(A Group) 1V-2 Ex. (101)=2

AND PRINTING CHENNAI ON ELHAL.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legtslative Assembly received the assent

of the President oun the 16th June 2001 and is hercby published for general
information: — —_—

ACT No. 9 OF 2001

At further ‘o amend the Indian Stamp :let, 1899, in ity application to the
State of Tamil Nadu.

Br il enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-eighth Year of the Republic of India as follows:—

1. (1)This Act may be called the Indian Stamp (Tamil Nadu Amendment)  Short title,

Acl, 1997, extent and
| ., commence-

(2)11 extends 1o the whole of the Statc of Tamil Nadu. ment.

(3)11 shall come into force at ongce.

Central Act 11 2. In Schedule I to the Indian Stamp Act. 1899, — Amendment of
al 1899, Schedule I

(1) in Arnicle 3. for Ihc words “Fifty rupces”. the words “Onc hundred
rupces” shall be subslituted:

-

(2) in Article 4. for (he words ™ Ten rupees™. the words “Twenty rupees” shall
be snbstituted:

(3) in Aricle 5. in clause (j;. for the words “Tea rupees”, the words “Tiwenly
rupces” shall be substituted:

PR A L P |53}
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(4) for Article 6, the Tollowing Article shall be substituled, nanely :—

“6. Agreemenl relating (o Deposil of title deeds, pawn or pledge, (hat is to say.
any insirument evidencing an agreemeni relaling lo—

(1) the deposit of title-deeds or instruments constituting or being cvidence
of the title (o any properly whatever (oiher than a marketable security),

or

(2) the pawn or pledge of movable property, where such deposit. pawn or
pledge has been made by way of security for the repayment of money
advanced or o be advanced by way of loan or an existing or fulure

debt—

(a) if such loan or debt is Five rupees per every
repayabic an demand or Rs. 1.000/- or past thereof of
marc than three monilis the value of the loan or dgbt.

from the date of instrument
evidencing the agrecment.

{b) il such loan or decbl is Two rupces and {ilty paisc (or
repayable within three every -Rs.1,000/- or pari
menths [rom the date of thercof of the value of the
such instrument. loan or debt.™";

{(5) in Arnicle 20-A, tor the words "Five rupees”, 1the words “Ten rupees™ shall
be substituied; '

(6) in Articlc 24, in clausc (ii), for the words "Ten rupces”. (he words “Twenty
rupees” shall be substiluled;

(7) in Article 25, in clause (b), for the words “Ten rupees”. the words “"Twenty
rupees” shall be substitued:

(8) in Articlc 46, in clause A, in sub-cluuse (b), for the words “One hundred aud
fifty rupees”, the words “Threc hendred rupces™ shall bo substituted;

(9) in Article 57, in clavuse (b), for the words “Forty rupees”. the words “Eighty
rupees”™ shall be subslituted:

(10} in Article 64,—

v, in clause (a). for the words “Ninely rupces™, the words
On. "undred and cighty rupees” shall be substituied;

(&) in clauvsc (b), for the words “Sixty rupecs”, 1he words "One hundred
and twenty rupces” shall be substituied.

(By order of the Governor)

M. BAULIAH,
Secretary to Government,
Law Departinent.

I

PRINTED AND PUBLISIIED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIO, NADU
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Part IV—Section 2

Tamil Nadu Acts and Ordinances.

The following- Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 20th November 2004 and is hereby published for general

information:—

ACT No. 31 OF 2004.

An Act further to amend the Indian Stamp Act, 1899, 'n its application to
the State of Tamil Nadu.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fith Year
of the Republic of India as follows:—

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Amendment) Act, 2004,  Short title,

extent and
(2) It extends to the whole of the State of Tamil Nadu. fn‘::":"e“ce'
(3) it shall come into force on such date as the State Government may, by
notification, appoint. -
2t Act It 2. In Schedule | to the Indian Stamp Act, 1899,— -~
1899, : ,
) (1) in Article 6, the following Explanation shall be added, namely:— Amendment of
: Schecule |.

“Explanation.—For the purpose of this Article, notwithstanding anything contained
in any judgment, decree or order of any court or order of any authority, any letter, note,
memorandum or writing relating to the deposit of title deeds whether written or made
either before or at the time when or after the deposit of titie deeds is effected, and if it
is in respect of the security for any loan, such letter, note, memorandum or writing shall
be deemed to be an instrument evidencing an agreement relating to the deposit of title

deeds.' ;

N2Ex. (207) (115]




below thiry years. ;-

(b) where the
period of iease is

. thirty years and. . . . -

above and upto,
" ninety-nine years.

{c) where the
period of lease is
above ninety-nine
years.

_..any, payable :
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(2) for Artrcte 35 excludmg the Eremptron and Explanatlon thereunder the fol!owmg
e § shall be substituted, namely—— e T . e
i “35. LEASE, including an under lease or sub-lease and any agreement to Iet
or sub-let— o o RPN
(a) where the One’ fupes for“e'verY 7
we o e . period of lease is. Rs.100 or part. thereof -

of . the amount of rent
“fine,

premium or
advance, if any, payable;

~ Fouy rupees: for every

Rs.100 or part thereof of

.the amount of rent, fine,

premium or advance,
if any, payable,

- Evight ru;;eee for avery

Rs.100 or part thereof: of
2 2maunt of rent, fine,
premium or advance, if

Provided that in any case when an

- agreement to lease is stamped with

the ad valorem stamp required for a
lease and a lease in pursuance of
such agreement is subsequently

execuled, the duty on such lease -
shall not exceed twenty rupees.”;

(3) for Article 45, the following Articles shall be substituted, namely:—
“45. PARTITION--instrument of {as defined by section 2(15)}-—

{a} if the
instrument of
partition is among
family members.

(b) in any other
case.

One rupee for every Rs.100
"~ or- part thereof of the
-market - value of the
property which is under
partition, subject to the
maximum of Rs.10,000 per -
share;
The same duty as a
Bottomry Bond (No.16) for
the amount of the value of
the separated share or
shares of the property:

Provided that—

{a)} When an instrument of partition
containing an agreement to
divide property in severalty is
executed and a partition is

- effected -in pursuance of such
agreement, the duty chargeable
‘upon the instrument, ‘effecting

" such partition shall be reduced
"by the amount of duty paid in’
respect of the first instrument'but
shall not be less than twenty
rupees;
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{b) Where the land is held on
Revenue settlement and paying
the full assessment or is an
Inam land assessed under the
Tamil Nadu Inams {Assessment)
Act, 1956 (Tamil Nadu Act XL of
1956) the value for the purpose
of duty shall be calculated at
twenty five times the annual
revenue; '

{c) Where a final order for effecting
a partition passed by any
Revenue Authority or any Civil
Court or an award by an arbitrator
directing a partition, is stamped
with the stamp required for an
instrument of partiton, and an
instrument of partition in
pursuance of such order or award
is subsequently executed, the
duty on such instrument shall
not exceed twenty fupees.

; Explanatoon —~For the purpose of this Arﬁde ‘the Word “Family” shall have the same
meaning as defined in the Explanation to Asticle 58.";

" (4) in Article 46, in clause B, in sub-clause (i), for the uxpression “Three rupees for
every Rs.100 or part thereof of the value of the separated share”, the expression "One
rupee for every Rs.100 or part thereof of the market value of the property which is under
partition, subject to the maximum of Rs.10,000 per share™ shall be substituted;

- {5) in Article 55,

(2) in clause A, for the expression “The same duty as a Bottomry Bond (No.16)
for such amount or value as set forth in the release”, the expression "One rupee for every
Rs.100 or part thereof of the market value of the property which is under release, subject
to the maximum of Rs. 10,000

{b) in clause C, for the expression "ancther co-owner”, the expression “another
co-owner who is not a family member” shall be substituted;
{6) in Article 58, in clause (a), in sub-clause (i),—

(a) for the expression “The same duty as a Bottomry Bond (No.16) for such
amount or value as set forth in the setfiement’, the expression “One rupee for every
Rs.100 or part thereof of the market value of the property which is under settiement,
subject to the maximumn of Rs. 10,000 shall be substituted;

(b) in the proviso, for the expression “Two rupees and fifty paise”, the expression
“Twenty rupees” shall be substituted.

{By order of the Governor)

L. JAYASan”ARAN,
Secretary to Government-in-charge,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY ANO PRINTING, CHIENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

. o - e -y
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~ The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 8th March 2008 and is hereby published for general .
information:—

ACT No. 13 OF 2008.

An Act further to amend the Indian Stamp Act, 1899 and the Registration
Act, 1908 in their application to the State of Tamil Nadu.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-seventh Year of the Republic of india as follows:— .

PART-L
PRELIMINARY.
1. (1) This Act may be called the Indian Stamp and the Registration (Tamil Nadu  Short title,
Amendment) Act, 2006. extent and
. commence-
ment.
{2) It extends to the whole of the State of Tamil Nadu.
(3) It shall come into force on such date as the State Government may, by notification,
appoint.
PART-IN,
4 AMENDMENT TO THE INDIAN STAMP ACT, 1899.
Spwiciiof 2. In the Indian Stamp Act, 1899,— Amendment of
section 47-A.

(1) in section 47-A —
(a) for sub-section (1), the following sub-section shall be substituted, namely:—

“(1) The registering officer appointed und>r the Registration Act, 1908
(Central Act XVI of 1908) while registering any instrument of conveyance, dissolution of

b N.2 Ex. (85)
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partnarship, exchange of property, gift, partition, release or settlement shall estimate the
marke! value of the property which is the subject matter of such instrument as per the
markei value guidelines of nroperties prepared by the “Valuation Committee” constituted
under section 47-AA and communicate the said estimated value to the parties concerned
and unless the parties pay the duty on the basis of such valuation, he shall keep
pending the process of registration of such instrument and refer the matter within a
month along with a copy of such instrument to the Collector for determination of the
market vaiue of such property and the proper duty payable thereon.”;

(b) in sub-section (2), for the expression “subject matter of conveyance,
exchange, gift, release of benami right or settiement and the duty as aforesaid.”, the
axpression “subject matter of any instrument of, conveyance, dissolution of partnership,
exchange of property, gift, partition, release or settlement and the duty payable thereon
within a period of ninety days from the date of receipt of such reference.” shall be

substituted;
(c) in sub-section (3)—

(i} fo: the expression “any instrument of conveyance, exchange, gift, release
of benami right or settiement”, the expression “any instrument of, conveyance, dissolution
of parinership, exchange of property, gift, partition, release or selllement’ shall be
substituted;

(i) for the expression “conveyance, exchange, gift, release of benami right
or; settlement”, the expression “conveyance, dissolution of partnership, exchange of
property, gift, partition, release or settlement” shall be substituted;

(d) in sub-section (4), for the expression “interest at two per cent per month on
such amount for the entire period of default’, the following shall be substituted, namely:—

“interest at oae per cent per month on such amount for the entire period
of default:

Provided that where a person has preferred an appeal against the order under
sub-section (2) or sub-section (3), the interest payable under this sub-section shall be
postponed till the disposal of appeal and shall be calculated on the amount that
becomes due in accorlance with the final order passed in appeal as if such amount
had been determined under sub-section (2) or sub-section (3), as the case may be.”;

(e} to sub-section (5), the following proviso shall be added, namely.—

] “Provided that no appeal shall be entertained unless the person aggrieved
has deposited in such manner as may be prescribed twenty-five per cent of the difference
in the amount of duty determined and payable under sub-section (2) or sub-section (3},

as the case may be.”;
() in sub-section (6),—
(/) after the words “suo motu”, the words “or.otherwise,” shall be inserted,
. (i) for the expression “pass such order thereon as he thinks fit", the
expression “pass such order thereon as he thinks fit, within such time as may be
prescribed” shall be substituted;
(g) -after sub-section (10), the following sub-section shall be inserted, namely:—
“(11) Where the duty paid is found to be in excess as a resuit of an order
passed on appeal or revision, the excess duty paid shall be re... jed.”
(h) the Explanation shall be omitted.
(2) after section 47-A, the following section shall be inserted, namely:—
“47-AA. Constitution of Valuation Committee.~—(1) The State Government shall,.
by notification, constitute a Valuation Comnittee under the Chairmanship of
nspector-General of Registration and such other member as may be specified for

estimation, publication and revision of market value guidelines of properties in any area
in the State at such intervals and in such manner as may be prescribed, for the purpose

of section 47-A.

Central Act XV!
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(2) The Valuation Committee is the final authority for the formulation of policy,
methodology and administration of the market value guidelines in the State and may for
the said purpose constitute valuation sub-committee in each district comprising of such
members as may be prescribed, for estimation and revision of the market value guidelines.

(3) The sub-committee so constituted shail function under the Valuation
Committee and shall follow such procedures as may be prescribed and shall be subject

to reconstitution wheneve, "~ 'nd necessary.”.
PART-HL.
AMENDMENT TO THE REGISTRATION ACT, 1908.
k etral Act XVI 3. In the Registration Act, 1908, in section 60, in sub-section (1), for the expression Amendment of
i #1908, “a certificate containing the word ‘registered’ *, the expression "a certificate containing section 60.

the expression ‘registered and wuly stamped as per the Indian Stamp Act, 1859
(Central Act 11 of 1839)" " shall be substituted.

{By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 27th June 2013 and is hereby published for general
information:—

ACT No. 16 of 2013

An Act further to amend the Indian Stamp Act, 1899 in its
application to the State of Tamil Nadu.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Fourth  Short title,

Amendment) Act, 2012. extent and
commence-
(2) It extends to the whole of the State of Tamil Nadu. ment.

(3) It shall come into force on such date as the State Government may,
by notification, appoint.

Central Act Il 2. In section 9 of the Indian Stamp Act, 1899, in sub-section (1), in  Amendment of
of 1899. clause (b), after the expression “other marketable securities”, the expression section 9.
“or of note or memorandum sent by a broker or agent to his principal intimating

the purchase or sale on account of such principal” shall be inserted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Central Act 1l
of 1899.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 3rd September 2013 and is hereby published for general information:—

ACT No. 18 OF 2013.

An Act further to amend the Indian Stamp Act, 1899 in its
application to the State of Tamil Nadu.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Amendment)
Act, 2012.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In Schedule | to the Indian Stamp Act, 1899,—

(1) in Article 5, for clause (i), the following clause shall be substituted,
namely: —

“(iy if relating to One rupee for every hundred rupees or
construction of building part thereof of the cost of the proposed
construction or the value of
construction or the consideration
specified in the agreement,

whichever is higher.

Explanation.—For the purpose of this clause, “building” includes any unit,
residential, commercial, institutional, industrial or otherwise proposed to be
constructed on an undivided share of land.”;

(2) in Article 45, in clause (a), for the expression, “partition, subject to
the maximum of Rs.10,000 per share”, the expression “partition” shall be
substituted;

(3) in Article 46, in clause (b), for the expression, “partition, subject to
the maximum of Rs.10,000 per share”, the expression “partition” shall be
substituted;

(4) in Article 55, in clause A, for the expression, “release, subject to the
maximum of Rs.10,000”, the expression ‘“release” shall be substituted; and

(5) in Article 58, in clause (a), in sub-clause (i), for the expression,
"settlement, subject to the maximum of Rs.10,000", the expression “settlement”
shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,

Secretary to Government,
Law Department.

Short title,
extent and
commence-
ment.

Amendment of
Central Act
Il of 1899.
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Central Act 1l
of 1899.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 4th September 2013 and is hereby published for general information:—

ACT No. 19 OF 2013.

An Act further to amend the Indian Stamp Act, 1899 in its application
to the State of Tamil Nadu.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Indian Stamp (Tamil Nadu Third Amendment)
Act, 2012.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In Schedule | to the Indian Stamp Act, 1899, in Article 58, in clause (a), in the
Explanation under sub-clause (i), for the expression “grandchild”, the expression
“grandchild, brother or sister” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,

Secretary to Government,
Law Department.

Short title,
extent and
commence-
ment.

Amendment of
Schedule I.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly
received the assent of the President on the 04th March 2024 and
is hereby published for general information:—

ACT No. 13 OF 2024

An Act further to amend the Indian Stamp Act, 1899
in its application to the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Seventy-Fourth Year of the Republic of India as follows:—

Short title, 1. (1) This Act may be called the Indian Stamp (Tamil Nadu
extent and Amendment) Act, 2023.
commence-
ment.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force at once.

Amendment of 2. In Schedule | to the Indian Stamp Act, 1899,— Central Act Il
Schedule I. of 1899.

(1) inArticle 3, for the words “One hundred rupees”, the words
“One thousand rupees” shall be substituted;

(2) inArticle 4, for the words “Twenty rupees”, the words “Two
hundred rupees” shall be substituted;

(3) in Article 5, in clause (j), for the words “Twenty rupees”,
the words “Two hundred rupees” shall be substituted;

(4) for Article 10, the following Article shall be substituted,
namely:—

“10. ARTICLES OF ASSOCIATION Five hundred rupees on every ten
OF A COMPANY lakh rupees of authorised capital or
part thereof subject to a maximum

of rupees five lakh.
Exemption.-

Articles of any association not formed for profit and registered
under the Companies Act, 2013 (Central Act 18 of 2013).”;

(5) in Article 17,—

(a) after the words “if attested”, the words “whether it
involves transfer of property or not” shall be inserted;

(b) for the words “Fifty rupees”, the words “One thousand
rupees” shall be substituted;

(6) in Article 24,—

(a) in clause (i), for the words “Five rupees”, the words
“One hundred rupees” shall be substituted;

(b) in clause (ii), for the words “Twenty rupees”, the words
“One hundred rupees” shall be substituted;
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(7) in Article 25, in clause (b), for the words “Twenty rupees”,
the words “Five hundred rupees” shall be substituted;

(8) inArticle 35, in clauses (a), (b) and (c), for the expression
“or advance if any, payable”, the expression “advance or security deposit,
whether repayable or not” shall be substituted;

(9) for Article 39, the following Article shall be substituted,
namely:—

“39. MEMORANDUM OF Two hundred rupees.
ASSOCIATION OF
A COMPANY

Exemption.-

Memorandum of any association not formed for profit and registered
under the Companies Act, 2013 (Central Act 18 of 2013).”;

(10) in Article 42, for the words “Ten rupees”, the words
“Twenty rupees” shall be substituted;

(11) in Article 45,—

(a) in clause (b), for the words “amount of the value”, the
words “amount of the market value” shall be substituted;

(b) in the Explanation, the following expression shall be added
at the end, namely:—

“and shall include the legal heirs of a deceased family member, if
any.”;
(12) in Article 46,—

(a)inclause A, in sub-clause (b), for the words “Three hundred
rupees”, the words “One thousand rupees” shall be substituted;

(b) in clause B, in the Explanation, the following expression
shall be added at the end, namely:—

“and shall include the legal heirs of a deceased family member, if
any.”;

(13) in Article 48,—

(a) in clause (a), for the words “Five rupees”, the words “Five
hundred rupees” shall be substituted;

(b) in clause (b), for the words “Fifteen rupees”, the words
“Five hundred rupees” shall be substituted;

(c) in clause (c), for the words “One hundred rupees”, the
words “One thousand rupees” shall be substituted;

(d) in clause (d), for the words “One hundred and seventy five
rupees”, the words “One thousand rupees” shall be substituted;

(e) in clause (e), for the words “market value equal to the
amount of the consideration”, the words “market value of the immovable
property” shall be substituted;

(f) for clause (f), the following clauses shall be substituted,
namely:—
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“(f) When given without consider- One thousand rupees.
ation and authorising the attorney,

who is a family member, to sell any

immovable property.

(9) When given without consideration One rupee for every one hundred
and authorising the attorney, who rupees or part thereof of the market
is not a family member, to sell any value of the immovable property.
immovable property.

(h) in any other case. One thousand rupees for each
person authorised.”.

(g9) the existing Explanation shall be renumbered as Explanation-l, and after
Explanation-I as so renumbered, the following Explanation shall be added,
namely:—

“Explanation-Il.— For the purpose of this Article, the word “family”
shall have the same meaning as defined in the Explanation to Article 58.”;

(14) in Article 54, in clause (b),—

(a) in sub-clause (i), for the words “Eighty rupees”, the
words “One thousand rupees” shall be substituted;

(b) in sub-clause (ii), for the words “Seventy rupees”, the

words “One thousand rupees” shall be substituted;

(15) in Article 55, in the Explanation, the following expression shall

be added at the end, namely:—

“and shall include the legal heirs of a deceased family member, if any.”;

(16) in Article 57, in clause (b), for the words “Eighty rupees”, the
words “Five hundred rupees” shall be substituted;
(17) in Article 58, in clause (b), for the words “Eighty rupees”, the

words “One thousand rupees” shall be substituted;

(18) in Article 61, in clause (b), for the words “Forty rupees”, the
words “One thousand rupees” shall be substituted;
(19) in Article 62, for clause (e), the following clause shall be

substituted, namely:—

“(e) of any trust property from one One thousand rupees or
trustee to another trustee or such smaller amount as
from a trustee to a beneficiary of may be chargeable under
the same trust. clause (c) of this Article.”;

(20) in Article 64,—

(i) in clause (a), for the words “One hundred and eighty
rupees”, the words “One thousand rupees” shall "be substituted;
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(i) in clause (b), for the words “One hundred and twenty
rupees”, the words “One thousand rupees” shall be substituted.

(By order of the Governor)

S. GEORGE ALEXANDER,
Secretary to Government,
Law Department.
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